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RAJYA SABHA

Tuesday, the 9" February, 2021/20 Magha, 1942 (Saka)

The House met at nine of the clock,
MR. CHAIRMAN /n the Chair.

OBITUARY REFERENCES

MR. CHAIRMAN: Hon. Members, | have to refer with profound sorrow to the passing
away of Shri Mohinder Singh Lather, a former Member of this House, on the 2" of
January, 2021, at the age of 88 years.

Born in December, 1932 at Karnal in Haryana, Shri Lather was educated at the
S. D. College and the D. A. V. College, Ambala, and the Law College, Delhi
University. An advocate by profession, Shri Lather started practising law at the
District Courts in 1958. He served as the Municipal Commissioner of Karnal, from 1961
to 1973 and as the President of District Marketing Co-operative Society, Karnal, from
1967 to 1973. Shri Lather also served as the Chairman of Haryana State Agricultural
Marketing Board, from 1987 to 1988.

Shri Mohinder Singh Lather represented the State of Haryana in this House,
from April 1988 to April, 1994. He also served as a Member of the Sixth Lok Sabha,
from 1978 to 1979.

In the passing away of Shri Mohinder Singh Lather, the country has lost an able
administrator and an eminent parliamentarian.

We deeply mourn the passing away of Shri Mohinder Singh Lather.

Hon. Members, | also refer with profound sorrow to the passing away of
Mr. Amadou Toumani Toure, former President of Mali; Mr. Mamadou Tandja, former
President of Niger and His Excellency Mr. Ambrose Madvulo Dlamini, former Prime
Minister of the Kingdom of Eswatini.
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Mr. Amadou Toumani Toure passed away on the 9" of November, 2020 at
Istanbul, Turkey.

Mr. Toumani served as the President of Mali, from 2002 to 2012. Fondly
called in Mali as 'Atete’, it was during his leadership that the diplomatic contacts
between India and Mali got intensified with the opening of resident Embassies in
New Delhi and Bamako. An agreement was also signed with Mali on Political,
Economic, Scientific, Technical and Cultural Cooperation and the training and
capacity building of Malian defence forces by India was further enhanced during
his tenure.

Mr. Mamadou Tandja passed away on the 24" of November, 2020 at Niamey,
Niger.

Mr. Tandja served as the President of Niger from 1999 to 2010. Fondly, referred
by Nigeriens as "Baba Tandja" -- the father of the nation, Mr Tandja was a true
nationalist who was deeply committed to fighting poverty and improving the living
standards of the people of Niger. A firm believer in social justice, he raised awareness
on protection and preservation of public assets, and worked tirelessly to ensure
social harmony, national unity, peace and security of his country. India established
its Embassy in Niger during his presidency.

His Excellency Mr. Ambrose Madvulo Dlamini passed away on the 13" of
December, 2020 in South Africa. Mr. Dlamini served as the youngest Head of
Government of Eswatini and was a confident and committed leader with singular
focus on economic recovery to uplift Eswatini people by stimulating growth, even
during COVID-19 pandemic. He was keen to transform India-Eswatini bilateral
relationship and was instrumental In seeking cooperation of India for building new
Parliament Building for Eswatini and construction of Disaster Recovery Site for
National Data Centre of Eswatini. The House joins the bereaved families, the
Governments and the people of Mali, Niger and the Kingdom of Eswatini in mourning
the passing away of Mr. Amadou Toumani Toure, Mr. Mamadou Tandja and His
Excellency Mr. Ambrose Madvulo Dlamini and conveys its heartfelt condolences to
them.

| request the Members to rise in their places and observe silence as a mark of
respect to the memory of the departed.

(Hon. Members then stood in silence for one minute)

MR. CHAIRMAN: Secretary-General will convey to the members of the bereaved
families our sense of profound sorrow and deep sympathy.
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PAPERS LAID ON THE TABLE

I. Reports and Accounts (2019-20) of NRDC, New Delhi and Technology
Development Board, New Delhi and related papers
II. Reports and Accounts (2019-20) of various organisations and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI' V. MURALEEDHARAN): Sir, on behalf of Dr. Harsh Vardhan, | lay on the
Table—

l. (i) A copy each (in English and Hindi) of the following papers, under sub- section
(1 (b) of Section 394 of the Companies Act, 2013:—

(a) Sixty-sixth Annual Report and Accounts of the National Research
Development Corporation (NRDC), New Delhi, for the year 2019-20,
together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No.L.T. 2987/17/2021]

(i) A copy each (in English and Hindi) of the following papers under Section 14
of the Technology Development Board Act, 1995:—
(a) Annual Report and Accounts of the Technology Development Board,
New Delhi, for the year 2019-20, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Board.
[Placed in Library. See No.L.T. 3373/17/2021]

Il. A copy each (in English and Hindi) of the following papers:—
(i) (a) Annual Report and Accounts of the Indian Institute of Tropical
Meteorology (IITM), Pune, Maharashtra, for the year 2019-20,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No.L.T. 3350/17/2021]
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Annual Report and Accounts of the Indian National Centre for Ocean
Information Services (INCOIS), Hyderabad, Telangana, for the year
2019-20, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Centre.
[Placed in Library. See No.L.T. 3353/17/2021]

Annual Report and Accounts of the National Institute of Ocean
Technology (NIOT), Chennai, Tamil Nadu, for the year 2019-20,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No.L.T. 3354/17/2021]

Annual Report and Accounts of the National Centre for Polar and
Ocean Research (NCPOR), Goa, for the year 2019-20, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Centre.
[Placed in Library. See No.L.T. 3351/17/2021]

Annual Report and Accounts of the National Centre for Earth Science
Studies (NCESS), Thiruvananthapuram, Kerala, for the year 2019-
20, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Centre.
[Placed in Library. See No.L.T. 3352/17/2021]

Annual Report and Accounts of the Maharashtra Association for the
Cultivation of Science (MACS), Agharkar Research Institute, Pune,
Maharashtra, for the year 2019-20, together with the Auditor’s Report
on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3365/17/2021]

Annual Report and Accounts of the Aryabhatta Research
Institute of Observational Sciences (ARIES), Nainital, for the year
2019-20, together with the Auditor's Report on the Accounts.
Review by Government on the working of the above Institute.



(viii)

(ix)

¢

(xi)

(xii)

©)

(@)

(b)
(©)

(@)

(b)
©)

@)

(®)
©)

(@)

(b)
(¢

(@)

[9 February, 2021]

Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3366/17/2021]

Annual Report and Accounts of the Birbal Sahni Institute of
Palaeosciences, (BSIP), Lucknow, Uttar Pradesh, for the year
2019-20, together with the Auditor's Report on the Accounts.
Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3355/17/2021]

Annual Report and Accounts of the Bose Institute, (Bl), Kolkata, for

year 2019-20, together with the Auditor's Report on the Accounts.
Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3360/17/2021]

Annual Report and Accounts of the Centre for Nano and Soft Matter
Sciences (CeNS), Bengaluru, for the year 2019-20, together with the
Auditor’s Report on the Accounts.

Review by Government on the working of the above Centre.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3367/17/2021]

Annual Report and Accounts of the Indian Association for the
Cultivation of Science, (IACS), Kolkata, for the year 2019-20,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Association.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3363/17/2021]

Annual Report and Accounts of the Indian Institute of Astrophysics,
(IIA), Bengaluru, for the year 2019-20, together with the Auditor's
Report on the Accounts.
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Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3356/17/2021]

Annual Report and Accounts of the Indian Institute of Geomagnetism
(I1G), Navi Mumbai, for the year 2019-20, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 3371/17/2021]

Annual Report and Accounts of the Institute of Advanced Study in
Science and Technology (IASST), Guwahati, for the year 2019-20,
together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3368/17/2021]

Annual Report and Accounts of the Institute of Nano Science and
Technology (INST), Mohali, Punjab, for the year 2019-20, together
with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3362/17/2021]

Annual Report and Accounts of the International Advanced Research
Centre for Powder Metallurgy and New Materials (ARCI),
Hyderabad, for the year 2019-20, together with the Auditor's Report
on the Accounts.

Review by Government on the working the above Centre.

Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3357/17/2021]
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Annual Report and Accounts of the Jawaharlal Nehru Centre for
Advanced Scientific Research (JNCASR), Jakkur, Bengaluru, for the
year 2019- 20, together with the Auditor's Report on the Accounts.
Review by Government on the working of the above Centre.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3364/17/2021]

Annual Report and Accounts of the Raman Research Institute (RRI),
Bengaluru, for the year 2019-20, together with the Auditor's Report
on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3370/17/2021]

Annual Report and Accounts of the Sree Chitra Tirunal Institute for
Medical Sciences and Technology, Trivandrum, Kerala, for the year
2019-20, together with the Auditor's Report on the Accounts.

Review by Government on the working the above Institute.

Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3369/17/2021]

Annual Report and Accounts of the Satyendra Nath Bose National
Centre for Basic Sciences, Kolkata, for the year 2019-20, together
with the Auditor's Report on the Accounts.

Review by Government on the working the above Centre.

Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3358/17/2021]

Annual Report and Accounts of the Wadia Institute of Himalayan
Geology, (WIHG), Dehradun, for the year 2019-20, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3380/17/2021]
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Annual Report and Audited Accounts of the National Innovation
Foundation India, Gandhinagar, Guijarat for the year 2019-20.
Review by Government on the working the above Foundation.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3361/17/2021]

Annual Report and Accounts of the Technology Information,
Forecasting and Assessment Council (TIFAC), New Delhi, for the
year 2019- 20, together with the Auditor's Report on the Accounts.
Review by Government on the working of the above Council.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3359/17/2021]

Annual Report and Accounts of the North East Centre for Technology
Application and Reach, Shillong, for the year 2019-20, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Centre.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3372/17/2021]

Annual Report and Accounts of the Vigyan Prasar, Noida, Uttar
Pradesh, for the year 2019-20, together with the Auditor's Report on
the Accounts.

Review by Government on the working of the above Institution.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3374/17/2021]

Annual Report and Accounts of the Indian National Academy of
Engineering (INAE), Gurugram, Haryana, for the year 2019-20,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Academy.
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Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3375/17/2021]

Annual Report and Accounts of the Indian National Science Academy
(INSA), New Delhi, for the year 2019-20, together with the Auditor’s
Report on the Accounts.

Review by Government on the working of the above Academy.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3376/17/2021]

Annual Report and Accounts of the Indian Science Congress
Association, Kolkata, for the year 2019-20, together with the
Auditor's Report on the Accounts.

Review by Government on the working the above Association.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3377/17/2021]

Annual Report and Accounts of the National Academy of Sciences,
India (NASI), Prayagraj, Uttar Pradesh, for the year 2019-20,
together with the Auditor's Report on the Accounts.

Review by Government on the working the above Academy.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3378/17/2021]

Annual Report and Accounts of the Indian Academy of Sciences,
Bengaluru, for the year 2019-20, together with the Auditor’'s Report
on the Accounts.

Review by Government on the working of the above Academy.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3379/17/2021]
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Reports And Accounts (2019-20) of various Councils and NIUM, Bengaluru and
related Papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Kiren Rijiju, | lay on the Table, a
copy each (in English and Hindi) of the following papers:—

(i) (a) Annual Report of the Central Council for Research in Sidhha (CCRS),
Chennai, for the year 2019-20.
(b) Annual Accounts of the Central Council for Research in Sidhha
(CCRS), for the year 2019-20, and the Audit Report thereon.
(c) Review by Government on the working of the above Council.
(d) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3387/17/2021]

(i) (a) Annual Report and Accounts of the Central Council for Research in
Homoeopathy (CCRH), New Delhi, for the year 2019-20, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Council.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3384/17/2021]

(i) (a) Annual Report and Accounts of the Central Council for Research in
Unani Medicine (CCRUM), New Delhi, for the year 2019-20, together
with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Council.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3385/17/2021]

(iv) (a) Annual Report and Accounts of the National Institute of Unani
Medicine (NIUM), Bengaluru, for the year 2019-20, together with the
Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Institute.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3389/17/2021]
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I. Report and Accounts (2018-19) of Asiatic Society of Mumbai and the Library of

the Asiatic Society of Mumbai and related papers.

Il. Reports and Accounts (2017-18, 2018-19 and 2019-20) of various organisations

and related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Prahalad Singh Patel, | lay on the

Table—

l. (1) A copy each (in English and Hindi) of the following papers under sub-
Section (4) of Section 5 and Section 6 of the Asiatic Society Act, 1984:—

(@)

(®)

Annual Report and Accounts of the Asiatic Society of Mumbai and the
Library of the Asiatic Society of Mumbai, Mumbai for the year
2018-19, together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Society.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.

[Placed in Library. See No.L.T. 3480/17/2021]

Il. A copy each (in English and Hindi) of the following papers:—

() (@

(b)
©)

(i (@)

(b)
©)

Annual Report and Accounts of the North Central Zone Cultural
Centre (NCZCC), Prayagraj, for the year 2018-19, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Centre.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3476/17/2021]

Annual Report and Accounts of the International Buddhist
Confederation (IBC), New Delhi, for the year 2017-18, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Confederation.
Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No.L.T. 3483/17/2021]
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Annual Report and Accounts of the International Buddhist
Confederation (IBC), New Delhi, for the year 2018-19, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Confederation.
Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No.L.T. 3483/17/2021]

Annual Report and Accounts of the Allahabad Museum, Prayagraj,
for the year 2018-19, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Museum.
Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No.L.T. 3482/17/2021]

Annual Report and Accounts of the South Central Zone Cultural
Centre (SZCC), Nagpur, for the year 2018-19, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Centre.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3477/17/2021]

Annual Report of the Central Institute of Buddhist Studies (CIBS),
Leh, Ladakh, (J& K), for the year 2018-19.
Annual Accounts of the Central Institute of Buddhist Studies (CIBS),
Leh, Ladakh, (J&K), for the year 2018-19, and the Audit Report
thereon.
Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned
at (a) and (b) above.

[Placed in Library. See No.L.T. 3478/17/2021]

Annual Report and Accounts of the Central Institute of Himalayan
Culture Studies (CIHCS), Dahung, Arunachal Pradesh, for the year
2018-19, together with the Auditor's Report on the Accounts.
Review by Government on the working of the above Institute.
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Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3484/17/2021]

Annual Report and Accounts of the Gaden Rabgyeling Monastic
School, Bomdila, Arunachal Pradesh, for the year 2018-19, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institution.
Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No.L.T. 3485/17/2021]

Annual Report and Accounts of the Namgyal Institute of
Tibetology Deorali, Gangtok, Sikkim, for the year 2017-18, together
with the Auditor's Report on the Accounts.
Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned
at (a) above.

[Placed in Library. See No.L.T. 3486/17/2021]

Annual Report and Accounts of the Namgyal Institute of
Tibetology Deorali, Gangtok, Sikkim, for the year 2018-19, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3486/17/2021]

Annual Report and Accounts of the Vrindavan Research Institute,
Mathura, Uttar Pradesh, for the year 2019-20, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3479/17/2021]
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(xii) (a) Annual Report and Accounts of the Victoria Memorial Hall, Kolkata,
for the year 2018-19, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Memorial.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3481/17/2021]

I. Report and Accounts (2019-20) of the DVC, Kolkata and related papers

II. Budget (2020-21) of the Damodar Valley Corporation, Kolkata

IIl. Reports and Accounts (2019-20) of various companies and related papers

IV. MoUs between Government of India and NHPC Limited and Government of India
and NTPC Limited

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Raj Kumar Singh,l| lay on the
Table: —
l. A copy each (in English and Hindi) of the following papers, under sub-section
(5) of Section 45 of the Damodar Valley Corporation Act, 1948 :—
(a) Annual Report and Accounts of the Damodar Valley Corporation
Limited (DVC), Kolkata, for the year 2019-20, together with  the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No.L.T. 2969/17/2021]

Il. A copy (in English and Hindi) of the Annual Budget of the Damodar Valley
Corporation, Kolkata, for the year 2020-21, under sub-section (3) of Section 44 of

the Damodar Valley Corporation Act, 1948.
[Placed in Library. See No.L.T. 2967/17/2021]

lll. A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(i) (a) Annual Report and Accounts of the NHPC Limited Faridabad,
Haryana, for the year 2019-20, together with the Auditor's Report on
the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Performance Review on the working of the above Corporation, for the

year 2019-20.
[Placed in Library. See No.L.T. 3219/17/2021]
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(b)

(i) (a)

(iv) (&)

(®)
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(b)
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Twentieth Annual Report and Accounts of the NHDC Limited,
Bhopal, for the year 2019-20, together with the Auditor's Report on
the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No.L.T. 3222/17/2021]

Thirty-second Annual Report and Accounts of the THDC India
Limited (THDCIL), Rishikesh, Uttarakhand, for the year 2019-20,
together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No.L.T. 3221/17/2021]

Annual Report and Accounts of the North Eastern Electric Power
Corporation Limited (NEEPCO), Shillong, Meghalaya, for the year
2019-20, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No.L.T. 3220/17/2021]

Forty-fourth Annual Report and Accounts of the National Thermal
Power Corporation Limited (NTPC), New Delhi, along with its
subsidiary companies, for the year 2019-20, together with the
Auditor’s Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No.L.T. 3218/17/2021]

IV. A copy each (in English and Hindi) of the following papers:—

(i) Memorandum of Understanding between the Government of India
(Ministry of Power) and NHPC Limited, for the year 2020-21.

[Placed in Library. See No.L.T. 3231/17/2021]

(i) Memorandum of Understanding between the Government of India
(Ministry of Power) and the NTPC Limited, for the year 2020-21.

[Placed in Library. See No.L.T. 3230/17/2021]
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Reports and Accounts (2019-20) of various Institute and Centres and related papers

SHRI'V. MURALEEDHARAN: Sir, on behalf of Shri Ashwini Kumar Choubey, | lay on the
Table, a copy each (in English and Hindi) of the following papers:—

() (@

()
©)

(i (@)

()

©)
(d)

(i) (@)

(b)

Fiftieth Annual Report and Accounts of the Mahatma Gandhi Institute of
Medical Sciences and Kasturba Hospital, Sevagram, Wardha,
Maharashtra, for the year 2019-20, together with the Auditor's Report
on the Account.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No.L.T. 3402/17/2021]

Annual Report of the National Health Systems Resource Centre
(NHSRC), New Delhi, for the year 2019-20.
Annual Accounts of the National Health Systems Resource Centre
(NHSRC), New Delhi, for the year 2019-20, and the Audit Report
thereon.
Review by Government on the working of the above Centre.
Statement giving reasons for the delay in laying the papers mentioned at
(a) and (b) above.

[Placed in Library. See No.L.T. 3401/17/2021]

Annual Report and Accounts of the National Academy of Medical
Sciences (India) (NAMS), New Delhi, for the year 2019-20, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Academy.
[Placed in Library. See No.L.T. 2990/17/2021]

(iv) (a) Annual Report and Accounts of the Population Research Centre, Institute

(b)
©)

for Social and Economic Change (ISEC), Bangalore, for the year
2019-20, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Centre.
Statement giving reasons for the delay in laying the papers mentioned

at (i) above.
[Placed in Library. See No.L.T. 3407/17/2021]



[9 February, 2021]

(v) (@) Annual Report and Accounts of the Population Research Centre,
Maharaja Sayajirao Univeristy of Baroda, Vadodara, for the vyear
2019-20, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3410/17/2021]

(vi) (a) Annual Report and Accounts of the Population Research Centre,
Centre for Research in Rural and Industrial Development, Chandigarh, for
the year 2019-20, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3412/17/2021]

(vii)  (a) Annual Report and Accounts of the Population Research Centre,
Punjab University, Chandigarh, for the year 2019-20, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No.L.T. 3408/17/2021]

(vii)  (a) Annual Report and Accounts of the Population Research Centre,
Institute of Economic Growth, University of Delhi, Delhi, for the year
2019-20, together with the Auditor's Report on the Accounts
(b) Review by Government on the working of the above Centre.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No.L.T. 3409/17/2021]

(ix) (a) Annual Report and Accounts of the Population Research Centre, JSS
Institute of Economic Research, Dharwad, Karnataka, for the vyear
2019-20, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3403/17/2021]
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(x) (a) Annual Report and Accounts of the Population Research Centre, the
Gandhigram Institute of Rural Health and Family Welfare Trust, Dindigul,
Tamil Nadu, for the year 2019-20, together with the Auditor's Report on

the Accounts.
(b)Review by Government on the working of the above Centre.

(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No.L.T. 3417/17/2021]

(xi) (a) Annual Report and Accounts of the Population Research Centre,
Department of Statistics, Gauhati University, Assam, for the year 2019-20,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3411/17/2021]

(xii)  (a) Annual Report and Accounts of the Population Research Centre,
University of Lucknow, Lucknow, for the year 2019-20, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3418/17/2021]

(xii) (a) Annual Report and Accounts of the Population Research Centre,
Department of Statistics, Patna University, Bihar, for the year 2019-20,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No.L.T. 3404/17/2021]

(xiv) (a) Annual Report and Accounts of the Population Research Centre,
Gokhale Institute of Politics and Economics, Pune, for the year 2019-20,
together with the Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above Centre.



[9 February, 2021]

(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3413/17/2021]

(xv)  (a) Annual Report and Accounts of the Population Research Centre,
Dr. Harisingh Gour University, Sagar, Madhya Pradesh, for the year 2019-
20, together with the Auditor's Report on the Accounts.
(b)  Review by Government on the working of the above Centre.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 340/17/2021]

(xvi) (a) Annual Report and Accounts of the Population Research Centre,
Himachal Pradesh University, Shimla, for the year 2019-20, together with
the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3414/17/2021]

(xvii)  (a) Annual Report and Accounts of the Population Research Centre,
University of Kashmir, Srinagar, for the year 2019-20, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No.L.T. 3415/17/2021]

(xviii) (a) Annual Report and Accounts of the Population Research Centre,
University of Kerala, Kariavattom Thiruvananthapuram, for the vyear
2019-20, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No.L.T. 3416/17/2021]
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(xix) (a) Annual Report and Accounts of the Population Research Centre, Andhra
University, Visakhapatanam, for the year 2019-20, together with the
Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Centre.
(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No.L.T. 3406/17/2021]

I. Notifications of the Ministry of Finance and the Ministry of Corporate Affairs

Il. Reports and Accounts (2019-20) of various banks, company, authority and related
papers

lll. Reports and Accounts (2019-20) of various organisations and related papers

IV. Review of Performance of Regional Rural Banks for the year ended 31st March,
2020.

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Anurag Singh Thakur, | lay on
the Table—

l. (i) A copy (in English and Hindi) of the Ministry of Finance (Department of
Economic Affairs) Notification No. SEBI/LAD-NRO/GN/2020/09, dated the
7™ April, 2020, publishing the Securities and Exchange Board of India (Foreign
Portfolio Investors) (Amendment) Regulations, 2020, under Section 31 of the
Securities and Exchange Board of India Act, 1992 and Section 27 of the

Depositories Act, 1996.
[Placed in Library. See No.L.T. 3067/17/2021]

(i) A copy (in English and Hindi) of the Ministry of Finance (Department of
Economic Affairs) Notification No. SEBI/LAD-NRO/GN/2020/32, dated the 8"
October, 2020, publishing the Securities Contracts (Regulation) (Stock Exchanges
and Clearing Corporations) (Amendment) Regulation, 2020, under sub-section
(3) of Section 31 of the Securities Contracts (Regulation) Act, 1956 and Section 31

of the Securities and Exchange Board of India Act, 1992.
[Placed in Library. See No.L.T. 3697/17/2021]

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Economic Affairs), under Section 31 of the
Securities and Exchange Board of India Act, 1992:—
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(1) SEBI/LAD-NRO/GN/2020/36, dated the 19" October, 2020, publishing
the Securities and Exchange Board of India (Prohibition of Fraudulent
and Unfair Trade Practices relating to Securities Market) (Second
Amendment) Regulations, 2020.

(2) SEBI/LAD-NRO/GN/2020/38, dated the 29" October, 2020, publishing
the Securities and Exchange Board of India (Prohibition of Insider
Trading) (Second Amendment) Regulations, 2020.

(3) SEBI/LAD-NRO/GN/2021/04, dated the 11" January, 2021, publishing
the Securities and Exchange Board of India (Investment Advisers)
(Amendment) Regulations, 2021.

(4) SEBI/LAD-NRO/GN/2021/05, dated the 13" January, 2021, repealing
with immediate effect, the Securities and Exchange Board of India
(Central Database of Market Participants) Regulations, 2003, published
under Gazette Notification F. No. SEBI/LE/26/2003, dated the

20" November, 2003.
[Placed in Library. For (1) to (4) see No.L.T. 3698/17/2021]

(iv) A copy (in English and Hindi) of the Ministry of Finance (Department of
Economic Affairs) Notification No. G.S.R. No. 41(E), dated the 22" January,
2021, publishing the Coinage (Issue of Commemorative Coins to commemorate the
occasion of 125" BIRTH ANNIVERSARY OF SRIMAT SWAMI PRANAVANANDAJI

MAHARAJ) Rules, 2021, under Section 25 of the Coinage Act, 2011.
[Placed in Library. See No.L.T. 3066/17/2021]

(v) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. G.S.R. 229 (E), dated the 1% April, 2020,
publishing the Insurance (Amendment) Rules, 2020, under sub-section (3) of

Section 114 of the Insurance Act, 1938, along with Delay Statement.
[Placed in Library. See No.L.T. 3068/17/2021]

(vi) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Financial Services), under Section 53 of the
Pension Fund Regulatory and Development Authority Act, 2013:—
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(1) No. PFRDA/12/RGL/139/5, dated the 29" July, 2020, publishing the
Pension Fund Regulatory and Development Authority (National Pension
System Trust) (Second Amendment) Regulations, 2020.

(2) No. PFRDA/12/RGL/139/7, dated the 29" July, 2020, publishing the
Pension Fund Regulatory and Development Authority (Central
Recordkeeping Agency) (Second Amendment) Regulations, 2020.

(3) No. PFRDA/12/RGL/139/8, dated the 30" September, 2020, publishing
the Pension Fund Regulatory and Development Authority (Exits and
Withdrawals under the National Pension System) (Amendment)

Regulations, 2020.
[Placed in Library. For (D to (3) see No.L.T. 3060/17/2021]

(vii) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. G.S.R. 647 (E), dated the 19" October, 2020,
publishing the Life Insurance Corporation of India (Staff) Amendment Rules, 2020,

under sub-section (3) of Section 48 of the Life Insurance Corporation Act, 1956.
[Placed in Library. See No.L.T. 3063/17/2021]

(viii) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Financial Services), under sub-section (3) of
Section 114A of the Insurance Act, 1938; and Section 27 of the Insurance Regulatory
and Development Authority Act, 1999:—

(1) F. No. IRDAI/Reg/3/169/2020, dated the 24" November, 2020,
publishing the Insurance Regulatory and Development Authority of India
(Minimum Information Required for Investigation and Inspection)
Regulations, 2020.

(2) F. No. IRDAI/Reg/4/170/2020, dated the 26" November, 2020,
publishing the Insurance Regulatory and Development Authority of India
(Insurance Surveyors and Loss Assessors) (Amendment) Regulations,

2020.
[Placed in Library. For (1) and (2) see No.L.T. 3069/17/2021]

(ix) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. F. No. IRDAI/RI/6/172/2020, dated 30"
December, 2020, publishing the Notification on the subject 'Obligatory Cession for
the financial year 2021-22" as mentioned therein, under sub-section (6) of Section

101A of the Insurance Act, 1938.
[Placed in Library. See No.L.T. 3068/17/2021]
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(x) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under Section 166 of the Central

Goods and Services Tax Act, 2017, along with Explanatory Memoranda:—

M

(2)

©)

4

(%)

©)

(7)

(8)

(@

G.S.R. 572 (E), dated the 21%' September, 2020, amending Notification
No. G.S.R. 1600 (E), dated the 29" December, 2017, to insert certain
entries in the original Notification.

G.S.R. 573 (E), dated the 21%' September, 2020, seeking to waive the
amount of late fee payable under Section 47 of the Act which is in excess
of two hundred and fifty rupees, for the registered persons who failed to
furnish the return in FORM GSTR-10, subject to the condition that the
returns are filled between 22" September, 2020 to 31%' December, 2020.
G.S.R. 595 (E), dated the 30™ September, 2020, amending Notification
No. G.S.R. 275 (E), dated the 5" May, 2020, to substitute certain
entries in the original Notification.

G.S.R. 596 (E), dated the 30" September, 2020, amending Notification
No. G.S.R. 196 (E), dated the 21° March, 2020, to substitute/insert
certain entries in the original Notification.

G.S.R. 602 (E), dated the 30" September, 2020, amending Notification
No. G.S.R. 197 (E), dated the 21%' March, 2020, to substitute certain
entries in the original Notification.

G.S.R. 603 (E), dated the 30" September, 2020, publishing the Central
Goods and Services Tax (Eleventh Amendment) Rules, 2020.

G.S.R. 613 (E), dated the 1% October, 2020, notifying a special
procedure to be followed by the registered persons required to prepare
the tax invoice in the manner specified under sub-rule (4) of rule 48 of
the Central Goods and Services Tax Rules, 2017, and who have
prepared tax invoice in a manner other than the said manner.

G.S.R. 634 (E), dated the 15" October, 2020, seeking to prescribe the
due date for furnishing FORM GSTR-1 for the quarters October, 2020 to
December, 2020 and January, 2021 to March, 2021 for registered
persons having aggregate turnover of up to 1.5 crore rupees in the
preceding financial year or the current financial year.

G.S.R. 635 (E), dated the 15" October, 2020, seeking to extend the
time limit for furnishing FORM GSTR-1 by such class of registered
persons having aggregate turnover of more than 1.5 crore rupees in the
preceding financial year or the current financial year for each of the
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months from October, 2020 to March, 2021 till the eleventh day of the
month succeeding such month.

(10) G.S.R. 636 (E), dated the 15" October, 2020, seeking to prescribe that
the return in FORM GSTR-3B of Central Goods and Services Tax Rules,
2017 for each of the months from October, 2020 to March, 2021 shall be
furnished electronically through the common portal, on or before the
twentieth day of the month succeeding such month, as per conditions
specified therein.

(11) G.S.R. 637 (E), dated the 15" October, 2020, amending Notification
No. G.S.R. 770 (E), dated the 9™ October, 2019, to substitute certain
entries in the original Notification.

(12) G.S.R. 638 (E), dated the 15" October, 2020, amending Notification
No. G.S.R. 660 (E), dated the 28™ June, 2017, to substitute certain
entries in the original Notification.

(13) G.S.R. 639 (E), dated the 15" October, 2020, publishing the Central
Goods and Services Tax (Twelveth Amendment) Rules, 2020.

(14) G.S.R. 679 (E), dated the 28™ October, 2020, amending Notification
No. G.S.R. 275 (E), dated the 5" May, 2020, to substitute certain
entries in the original Notification.

(15) G.S.R. 698 (E), dated the 10" November, 2020, publishing the Central
Goods and Services Tax (Thirteenth Amendment) Rules, 2020.

(16) G.S.R. 699 (E), dated the 10" November, 2020, in supersession of
Notification No. G.S.R. 634 (E) and G.S.R. 635 (E), both dated the 15™
October, 2020, extending the time limit for furnishing the details of
outward supplies in FORM GSTR-1 of the Central Goods and Services
Tax Rules, 2017, for each of the tax periods, till the eleventh day of the
month succeeding such tax period for the class of registered persons.

(17) G.S.R. 700 (E), dated the 10" November, 2020, notifying the registered
persons, other than a person referred to in section 14 of the Integrated
Goods and Services Tax Act, 2017, having an aggregate turnover of up
to five crore rupees in the preceding financial year, and who have opted
to furnish a return for every quarter, under sub-rule (1) of rule 61A of the
Central Goods and Services Tax Rules, 2017.

(18) G.S.R. 701 (E), dated the 10" November, 2020, notifying the special
procedure to be followed by registered persons, notified under
proviso to sub-section (1) of Section 39 of the Act, who had
opted for furnishing return for every quarter or part thereof, making
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tax payment specified therein.

(19) G.S.R. 702 (E), dated the 10" November, 2020, rescinding Notification
No. G.S.R. 636 (E), dated the 15" October, 2020.

(20) G.S.R. 703 (E), dated the 10" November, 2020, extending the time limit
for furnishing the declaration in FORM GST ITC-04, in respect of goods
dispatched to a job worker, or received from a job worker during the
period from July, 2020 to September, 2020 till the 30™ day of
November, 2020.

(21) G.S.R. 704 (E), dated the 10" November, 2020, amending Notification
No. G.S.R. 196 (E), dated the 21%' March, 2020, to substitute certain
entries in the original Notification.

(22) S.0. 4043 (E), dated the 10" November, 2020, appointing the 10" day
of November, 2020, as the date on which the provisions of section 97 of
the Finance (No.2) Act, 2019 (23 of 2019) shall come into force.

(23) G.S.R. 745 (E), dated the 29" November, 2020, waiving the amount of
penalty payable by any registered person under section 125 of the said
Act for non-compliance of the provisions of Notification No. G.S.R.
197(E), dated the 21* March, 2020, between the period from the 1** day
of December, 2020 to the 31" day of March, 2021, subject to the
condition that the said person complies with the provisions of the said
Notification from the 1% day of April, 2021.

(24) G.S.R. 747 (E), dated the 1°' December, 2020, amending Notification
No. G.S.R. 660 (E), dated the 28" June, 2017, to insert certain entries
in the original Notification.

(25) G.S.R. 785 (E), dated the 22" December, 2020, amending Notification
No. G.S.R. 1600 (E), dated the 29" December, 2017 to insert certain
entries in the original Notification.

(26) G.S.R. 786 (E), dated the 22" December, 2020, publishing the Central
Goods and Services Tax (Fourteenth Amendment) Rules, 2020.

(27) S.0. 4643 (E), dated the 22" December, 2020, appointing the 1% day
of January, 2021, as the date on which the provisions of sections 119,
120, 121, 122, 123, 124, 126, 127 and 131 of the Finance Act, 2020 shall
come into force.

(28) G.S.R. 809 (E), dated the 30" December, 2020, extending the time
limit for furnishing of the annual return specified under section 44 of the
said Act read with rule 80 of the Central Goods and Services Tax Rules,
2017, electronically through the common portal, for the financial year
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2019-20 till 28.02.2021.

(29) G.S.R. 2 (E), dated the 1° January, 2021, publishing the Central Goods
and Services Tax (Amendment) Rules, 2021.

(30) G.S.R. 18 (E), dated the 12" January, 2021, amending Notification No.
G.S.R. 609 (E), dated the 19" June, 2017, to substitute/insert certain
entries in the original Notification.

(31) G.S.R. 576 (E), dated the 22" September, 2020, publishing
corrigendum to Notification No. 572 (E), dated the 21%" September,
2020.

(32) G.S.R. 577 (E), dated the 22" September, 2020, publishing
corrigendum to Notification No. 573 (E), dated the 21* September, 2020
(in English only).

(33) G.S.R. 611 (E), dated the 1** October, 2020, publishing corrigendum to
Notification No. 603 (E), dated the 30™ September, 2020.

(34) G.S.R. 711 (E), dated the 13" November, 2020, publishing corrigendum
to Notification No. 698(E), dated the 10" November, 2020.

(35) G.S.R. 712 (E), dated the 13"™ November, 2020, publishing
corrigendum to Notification No. 702 (E), dated the 10" November, 2020.

(36) G.S.R. 801 (E), dated the 28" December, 2020, publishing corrigendum

to Notification No. 786 (E), dated the 22" December, 2020.
[Placed in Library. For (1) to (36) see No.L.T. 3076/17/2021]

(xi) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 166 of the Central
Goods and Services Tax Act, 2017; Section 24 of the Integrated Goods and
Services Tax Act, 2017; and Section 24 of the Union Territory and Services Tax Act,
2017, along with Explanatory Memoranda:—

(1) G.S.R. 571 (E), dated the 21%' September, 2020, amending Notification

No. G.S.R. 235 (E), dated the 3 April, 2020, to insert certain proviso in
the original Notification.

(2) G.S.R. 759 (E), dated the 14™ December, 2020, amending Notification

No. G.S.R. 235 (E), dated the 3 April, 2020, to substitute certain

entries in the original Notification.
[Placed in Library. For (1) and (2) see No.L.T. 3076/17/2021]

(xii) A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue), Notification No. G.S.R. 640 (E), dated the 15" October, 2020 amending
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Notification No. G.S.R. 697 (E), dated the 28" June, 2017, to substitute certain
entries in the original Notification, under Section 24 of the Integrated Goods and

Services Tax Act, 2017, along with Explanatory Memorandum.
[Placed in Library. See No.L.T. 3076/17/2021]

(xiii). A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 159 of the Customs
Act, 1962, along with Explanatory Memoranda and Delay Statement:—

(1) S.0. 1126 (E), dated the 18" March, 2020, amending Notification No.
S.0. 748 (E), dated the 3rd August, 2001, to substitute certain entries in
the original Notification.

(2) No. 27/2020-Customs (N.T.), dated the 19" March, 2020, determining
the rate of exchange for conversion of certain foreign currencies, given in
schedules therein, into Indian currency or vice-versa for imported and
export goods w.e.f. 20" March, 2020.

(3) No. 28/2020-Customs (N.T.), dated the 20" March, 2020, amending
Notification No. 27/2020-CUSTOMS(N.T.), dated the 19" March, 2020,
to substitute certain entries in the original Notification.

(4) S.0. 1187 (E), dated the 20" March, 2020, amending Notification No.
S.0. 748 (E), dated the 3" August, 2001, to substitute certain entries in
the original Notification.

(5) No. 30/2020-Customs (N.T.), dated the 24™ March, 2020, amending
Notification No. 27/2020-CUSTOMS(N.T.), dated the 19" March, 2020,
to substitute certain entries in the original Notification.

(6) S.0. 1218 (E), dated the 25" March, 2020, amending Notification No.
S.0. 748 (E), dated the 3™ August, 2001, to substitute certain entries in
the original Notification.

(7) No. 32/2020-Customs (N.T.), dated the 26" March, 2020, amending
Notification No. 27/2020-CUSTOMS(N.T.), dated the 19" March, 2020,
to substitute certain entries in the original Notification.

(8) S.0. 1221 (E), dated the 26" March, 2020, amending Notification No.
S.0. 748 (E), dated the 3" August, 2001, to substitute certain entries in
the original Notification.

(9) No. 34/2020-Customs (N.T.), dated the 27" March, 2020, amending
Notification No. 27/2020- CUSTOMS(N.T.), dated the 19" March, 2020,
to substitute certain entries in the original Notification.

(10) No. 35/2020-Customs (N.T.), dated the 30" March, 2020, amending
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Notification No. 27/2020- CUSTOMS(N.T.), dated the 19" March, 2020,
to substitute certain entries in the original Notification.

(11) S.0. 1234 (E), dated the 31" March, 2020, amending Notification No.
S.0. 748 (E), dated the 3™ August, 2001, to substitute certain entries in
the original Notification.

(12) No. 37/2020-Customs (N.T.), dated the 1™ April, 2020, determining the
rate of exchange for conversion of certain foreign currencies, given in
schedules therein, into Indian currency or vice-versa for imported and
export goods w.e.f. 2" April, 2020.

(13) S.0. 1257 (E), dated the 15™ April, 2020, amending Notification No.
S.0. 748 (E), dated the 3" August, 2001, to substitute certain entries in
the original Notification.

(14) No. 39/2020-Customs (N.T.), dated the 16™ April, 2020, determining
the rate of exchange for conversion of certain foreign currencies, given in
schedules therein, into Indian currency or vice-versa for imported and
export goods w.e.f. 17" April, 2020.

(15) S.0. 1406 (E), dated the 30" April, 2020, amending Notification No.
S.0. 748 (E), dated the 3" August, 2001, to substitute certain entries in
the original Notification.

(16) No. 41/2020-Customs (N.T.), dated the 6™ May, 2020, determining the
rate of exchange for conversion of certain foreign currencies, given in
schedules therein, into Indian currency or vice-versa for imported and
export goods w.e.f. 7" May, 2020.

(17) S.O. 1484 (E), dated the 15" May, 2020, amending Notification No.
S.0. 748 (E), dated the 3" August, 2001, to substitute certain entries in
the original Notification.

(18) S.0. 1520 (E), dated the 19" May, 2020, amending Notification No.
S.0. 748 (E), dated the 3™ August, 2001, to substitute certain entries in
the original Notification.

(19) No. 46/2020-Customs (N.T.), dated the 21° May, 2020, determining
the rate of exchange for conversion of certain foreign currencies, given in
schedules therein, into Indian currency or vice-versa for imported and
export goods w.e.f. 22" May, 2020.

(20) No. 49/2020-Customs (N.T.), dated the 4™ June, 2020, determining
the rate of exchange for conversion of certain foreign currencies, given in
schedules therein, into Indian currency or vice-versa for imported and
export goods w.e.f. 5" June, 2020.
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(21) S.0. 1886 (E), dated the 15" June, 2020, amending Notification No.
S.0. 748 (E), dated the 3" August, 2001, to substitute certain entries in
the original Notification.

(22) No. 53/2020-Customs (N.T.), dated the 18" June, 2020, determining
the rate of exchange for conversion of certain foreign currencies, given in
schedules therein, into Indian currency or vice-versa for imported and
export goods w.e.f. 19" June, 2020.

(23) S.0. 2154 (E), dated the 30" June, 2020, amending Notification No.
S.0. 748 (E), dated the 3™ August, 2001, to substitute certain entries in
the original Notification.

(24) No. 55/2020-Customs (N.T.), dated the 2" July, 2020, determining the
rate of exchange for conversion of certain foreign currencies, given in
schedules therein, into Indian currency or vice-versa for imported and
export goods w.e.f. 3" July, 2020.

(25) S.0. 2350 (E), dated the 15™ July, 2020, amending Notification No.
S.0. 748 (E), dated the 3" August, 2001, to substitute certain entries in
the original Notification.

(26) No. 59/2020-Customs (N.T), dated the 16™ July, 2020, determining the
rate of exchange for conversion of certain foreign currencies given in
schedules therein, into Indian currency or vice-versa for imported and
export goods w.e.f. 17" July, 2020.

(27) S.0. 2423 (E), dated the 23" July, 2020, amending Notification No.
S.0. 748 (E), dated the 3" August, 2001, to substitute certain entries in
the original Notification.

(28) S.0. 2448 (E), dated the 27" July, 2020, amending Notification No.
S.0. 748 (E), dated the 3™ August, 2001, to substitute certain entries in
the original Notification.

(29) S.0. 2565 (E), dated the 31°" July, 2020, amending Notification No.
S.0. 748 (E), dated the 3™ August, 2001, to substitute certain entries in
the original Notification.

(30) S.0. 2645 (E), dated the 6™ August, 2020, amending Notification No.
S.0. 748 (E), dated the 3" August, 2001, to substitute certain entries in
the original Notification.

(31) No. 69/2020-Customs (N.T), dated the 6™ August, 2020, determining
the rate of exchange for conversion of certain foreign currencies given in
schedules therein, into Indian currency or vice-versa for imported and
export goods w.e.f. 7" August, 2020.
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(32) S.0. 2649 (E), dated the 7" August, 2020, amending Notification No.
S.0. 748 (E), dated the 3" August, 2001, to substitute certain entries in
the original Notification.

(33) S.0. 2753 (E), dated the 13" August, 2020, amending Notification No.
S.0. 748 (E), dated the 3™ August, 2001, to substitute certain entries in
the original Notification.

(34) S.0. 2770 (E), dated the 14™ August, 2020, amending Notification No.
S.0. 748 (E), dated the 3™ August, 2001, to substitute certain entries in
the original Notification.

(35) No. 80/2020-Customs (N.T), dated the 20™ August, 2020, determining
the rate of exchange for conversion of certain foreign currencies given in
schedules therein, into Indian currency or vice-versa for imported and
export goods w.e.f. 21% August, 2020.

(36) S.0. 2956 (E), dated the 31*" August, 2020, amending Notification No.
S.0. 748 (E), dated the 3" August, 2001, to substitute certain entries in
the original Notification.

(37) No. 84/2020-Customs (N.T), dated the 3™ September, 2020,
determining the rate of exchange for conversion of certain foreign
currencies given in schedules therein, into Indian currency or vice-versa
for imported and export goods w.e.f. 4™ September, 2020.

(38) S.0. 3148 (E), dated the 15" September, 2020, amending Notification
No. S.0. 748 (E), dated the 3™ August, 2001, to substitute certain
entries in the original Notification.

(39) No. 88/2020-Customs (N.T.), dated the 17" September, 2020,
determining the rate of exchange for conversion of certain foreign
currencies, given in schedules therein, into Indian currency or vice-versa

for imported and export goods w.e.f. 18" September, 2020.
[Placed in Library. For (1) to (39) see No.L.T. 3074/17/2021]

(xiv) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 159 of the Customs
Act, 1962, along with Explanatory Memoranda:—

(1) S.0. 3291 (E), dated the 2" September, 2020, amending Notification

No. S.0. 748 (E), dated the 3™ August, 2001, to substitute certain
entries in the original Notification.

(2) S.0. 3352 (E), dated the 28" September, 2020, amending Notification

No. S.0. 748 (E), dated the 3™ August, 2001, to substitute certain
entries in the original Notification.
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(3) S.0. 3424 (E), dated the 30" September, 2020, amending Notification
No. S.0. 748 (E), dated the 3™ August, 2001, to substitute certain
entries in the original Notification.

(4) No. 95/2020-Customs (N.T.), dated the 1% October, 2020, determining
the rate of exchange for conversion of certain foreign currencies, given in
schedules therein, into Indian currency or vice-versa for imported and
export goods w.e.f. 2" October, 2020.

(5) No. 99/2020-Customs (N.T.), dated the 15" October, 2020,
determining the rate of exchange for conversion of certain foreign
currencies, given in schedules therein, into Indian currency or vice-versa
for imported and export goods w.e.f. 16™ October, 2020.

(6) S.0. 3624 (E), dated the 15" October, 2020, amending Notification No.
S.0. 748 (E), dated the 3" August, 2001, to substitute certain entries in
the original Notification.

(7) S.0. 3905 (E), dated the 29" October, 2020, amending Notification No.
S.0. 748 (E), dated the 3" August, 2001, to substitute certain entries in
the original Notification.

(8) No. 104/2020-Customs (N.T.), dated the 3 November, 2020,
amending Notification No. 99/2020-CUSTOMS (N.T.), dated 15"
October, 2020 to substitute certain entries in Schedule-1 of the
Notification.

(9) No. 105/2020-Customs (N.T.), dated the 5" November, 2020,
determining the rate of exchange for conversion of certain foreign
currencies, given in schedules therein, into Indian currency or vice-versa
for imported and export goods w.e.f. 4" November, 2020.

(10) No. 106/2020-Customs (N.T.), dated the 12" November, 2020,
amending Notification No. 105/2020-CUSTOMS (N.T.), dated
5" November, 2020, to substitute certain entries in Schedule-1 of the
Notification.

(11) S.0. 4092 (E), dated the 13" November, 2020, amending Notification
No. S.0O. 748 (E), dated the 3™ August, 2001, to substitute certain
entries in the original Notification.

(12) No. 108/2020-Customs (N.T.), dated the 19" November, 2020,
determining the rate of exchange for conversion of certain foreign
currencies, given in schedules therein, into Indian currency or vice-versa
for imported and export goods w.e.f. 20" November, 2020.

(13) S.0. 4266 (E), dated the 27" November, 2020, amending Notification
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No. S.0. 748 (E), dated the 3™ August, 2001, to substitute certain
entries in the original Notification.

(14)No. 110/2020-Customs (N.T.), dated the 3 December, 2020,
determining the rate of exchange for conversion of certain foreign
currencies, given in schedules therein, into Indian currency or vice-versa
for imported and export goods w.e.f. 4" December, 2020.

(15) S.0. 4538 (E), dated the 15" December, 2020, amending Notification
No. S.0. 748 (E), dated the 3™ August, 2001, to substitute certain
entries in the original Notification.

(16) No. 113/2020-Customs (N.T.), dated the 17" December, 2020,
determining the rate of exchange for conversion of certain foreign
currencies, given in schedules therein, into Indian currency or vice-versa
for imported and export goods w.e.f. 18" December, 2020.

(17) No. 114/2020-Customs (N.T.), dated the 30™ December, 2020,
amending Notification No. 113/2020-Customs (N.T.), dated the 17"
December, 2020, to substitute certain entries in the original Notification.

(18) S.0. 4793 (E), dated the 31" December, 2020, amending Notification
No. S.0. 748 (E), dated the 3™ August, 2001, to substitute certain
entries in the original Notification.

(19) No. 03/2021-Customs (N.T.), dated the 7" January, 2021, determining
the rate of exchange for conversion of certain foreign currency, given in
schedules therein, into Indian currency or vice-versa for imported and
export goods w.e.f. 8" January, 2021.

(20) S.0. 204 (E), dated the 15" January, 2021, amending Notification No.
S.0. 748 (E), dated the 3" August, 2001, to substitute certain entries in
the original Notification.

(21) G.S.R. 615 (E), dated the 5" October, 2020, amending Notification No.
G.S.R. 19 (E), dated the 14" February, 2020, to substitute certain
entries in the original Notification.

(22) G.S.R. 657 (E), dated the 21%" October, 2020, exempting goods
specified therein, when imported into India against a duty credit scrip
issued by the Regional Authority under the Scheme for Rebate of State
Levies on export of garments and made-ups in accordance with the

conditions mentioned therein.
[Placed in Library. For (1) to (22) see No.L.T. 3074/17/2021]

(xv) A copy (in English and Hindi) of the Ministry of Finance (Department of
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Revenue) Notification No. G.S.R. 658 (E), dated the 21" October, 2020,
exempting the goods specified in the schedule therein, when cleared against a duty
credit scrip, issued by the Regional Authority under the Scheme for Rebate of State
Levies on export of garments and made-ups in accordance with the conditions
mentioned therein, under sub-section (2) of Section 38 of the Central Excise Act,

1944, along with Explanatory Memorandum.
[Placed in Library. See No.L.T. 3694/17/2021]

(xvi) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under  sub-section (7) of Section
QA of the Customs Tariff Act, 1975, along with Explanatory Memoranda and Delay
Statement:—
(1) G.S.R. 164 (E), dated the 7" March, 2020, seeking to impose a
definitive anti-dumping duty on imports of ‘Chlorinated Polyvinyl Chloride
Resin (CPVC)-whether or not further processed into compound’,
originating in or exported from China PR and Korea RP, for a period of
five years, from the date of imposition of the provisional anti-dumping
duty, i.e. 26™ August, 2019.

(2) G.S.R. 167 (E), dated the 12" March, 2020, amending Notification No.
G.S.R. 190 (E), dated the 13" March, 2015, to insert certain entries in

the original Notification.
[Placed in Library. For (1) and (2) see No.L.T. 3717/17/2021]

(xvii) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Financial Services), under sub-section (3) of
Section 52 of the Small Industries Development Bank of India Act, 1989, along with
Delay Statement:-

(1) HRV No. L001127473/Staff. Gen. (2), dated the 6" March, 2019,
publishing the Small Industries Development Bank of India (Staff)

[Amendment] Regulations, 2018.
[Placed in Library. See No.L.T. 3703/17/2021]

(2) HRV No. L001181723/Staff. Gen. (2), dated the 9th December, 2019,
publishing the Small Industries Development Bank of India (Staff)

[Amendment] Regulations, 2019.
[Placed in Library. See No.L.T. 3718/17/2021]
(xviii). A copy each (in English and Hindi) of the following Notifications of the
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Ministry of Corporate Affairs, under Section 40 of the Company Secretaries Act,
1980:—
(1) F.No0.104/40/Accts., dated the 30" September, 2020, publishing 40"
Annual Report and audited accounts of the Council of the Institute of
Company Secretaries of India for the year ended March 31, 2020.

(2) G.S.R. 696 (E), dated the 10" November, 2020, publishing the
Company Secretaries (Procedure of Investigations of Professional and
Other Misconduct and Conduct of Cases) Amendment Rules, 2020.

(3) G.S.R. 726 (E), dated the 17" November, 2020, amending
Notification No. G.S.R. 490 (E), dated the 13" July, 2007, to substitute
certain entries in the original Notification.

(4) G.S.R. 33 (E), dated the 14™ January, 2020, amending Notification
No. G.S.R. 490 (E), dated the 13™ July, 2007, to substitute certain
entries in the original Notification, along with Delay Statement.

(5) G.S.R. 339 (E), dated the 1° June, 2020, amending Notification No.
G.S.R. 490 (E), dated the 13" July, 2007, to substitute certain entries in

the original Notification, along with Delay Statement.
[Placed in Library. For (1) to (5) see No.L.T. 3708/17/2021]

(xix) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Corporate Affairs, under Section 30B of the Chartered Accountants Act,
1949:—

(1) No.1-CA(5)/71/2020, dated the 30™ September, 2020, publishing 71%
Annual Report and Audited Accounts of the Council of the Institute of
Chartered Accountants of India for the year ended 31%' March, 2020.

(2) No. 1-CA(7)/193/2020, dated the 19" October, 2020, publishing the

Chartered Accountants (Amendment) Regulations, 2020.
[Placed in Library. For (1) and (2) see No.L.T. 3707/17/2021]

(xx) A copy (in English and Hindi) of the Ministry of Corporate Affairs
Notification No. S.0. 3201(E), dated the 21% September, 2020, amending
Notification No. S.0. 1693 (E), dated the 3" October, 2007, to substitute certain
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entries in the original Notification, under Section 40 of the Cost and Works

Accountants Act, 1959.
[Placed in Library. See No.L.T. 3706/17/2021]

(xxi) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Corporate Affairs, under Section 241 of the Insolvency and Bankruptcy
Code, 2016:—

(1 No. 1BBI/2020-21/GN/REG065, dated the 13"  November, 2020,
publishing the Insolvency and Bankruptcy Board of India (Information
Utilities) (Amendment) Regulations, 2020.

(2) No. IBBI/2020-21/GN/REG066, dated the 13" November, 2020,
publishing the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) (Fifth  Amendment)
Regulations, 2020.

(3) IBBI/2020-21/GN/REG067, dated the 13" November, 2020, publishing
the Insolvency and Bankruptcy Board of India (Liguidation Process)
(Fourth Amendment) Regulations, 2020.

(4) G.S.R. 563 (E), dated the 16" September, 2020, publishing the
Insolvency and Bankruptcy Board of India (Annual Report) Amendment
Rules, 2020.

(5) G.S.R. 583 (E), dated the 24" September, 2020, publishing the
Insolvency and Bankruptcy (Application to Adjudicating Authority)
(Amendment) Rules, 2020.

(6) No. IBBI/2019-20/GN/REG053, dated the 6" January, 2020, publishing
the Insolvency and Bankruptcy Board of India (Liquidation Process)
(Amendment) Regulations, 2020, along with Delay Statement.

(7) No. IBBI/2019-20/GN/REG054, dated the 15" January, 2020, publishing
the Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) (Amendment) Regulations, 2020, along with Delay Statement.
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(8) No. IBBI/2019-20/GN/REG055, dated the 12" February, 2020, publishing
the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) (Amendment) Regulations, 2020, along
with Delay Statement.

(9) No. IBBI/2019-20/GN/REG055(1), dated the 14" February, 2020,
publishing Corrigendum to Notification No. I1BBI/2019-20/GN/REG055,
dated the 12" February, 2020, along with Delay Statement.

(10) No. I1BBI/2020-21/GN/REG056, dated the 24" April, 2020, publishing
the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) (Second Amendment) Regulations,
2020, along with Delay Statement.

(1) No. I1BBI/2020-21/GN/REG057, dated the 24" April, 2020, publishing
the Insolvency and Bankruptcy Board of India (Insolvency Professionals)
(Amendment) Regulations, 2020, along with Delay Statement.

(12) No. IBBI/2020-2021/GN/REG058, dated the 24™ April, 2020, publishing
the Insolvency and Bankruptcy Board of India (Model Bye-Laws and
Governing Board of Insolvency Professional Agencies) (Amendment)
Regulations, 2020, along with Delay Statement.

(13) No. IBBI/2020-21/GN/REG059, dated the 24" April, 2020, publishing
the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) (Third Amendment) Regulations, 2020,
along with Delay Statement.

(14) No. I1BBI/2020-21/GN/REG060, dated the 24™ April, 2020, publishing the
Insolvency and Bankruptcy Board of India (Liquidation Process)
(Second Amendment) Regulations, 2020, along with Delay Statement.

(15) No. IBBI/2020-21/GN/REG061, dated the 1°' July, 2020, publishing the
Insolvency and Bankruptcy Board of India (Insolvency Professionals)
(Second Amendment) Regulations, 2020, along with Delay Statement.
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(16) No. 1BBI/2020-21/GN/REG062, dated the 5" August, 2020, publishing
the Insolvency and Bankruptcy Board of India (Liquidation Process)
(Third Amendment) Regulations, 2020, along with Delay Statement.

(17) No. 1BBI/2020-21/GN/REG063, dated the 5" August, 2020, publishing
the Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) (Second Amendment) Regulations, 2020, along with Delay
Statement.

(18) No. IBBI/2020-21/GN/REG064, dated the 7" August, 2020, publishing
the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) (Fourth Amendment) Regulations,

2020, along with Delay Statement.
[Placed in Library. For (1) to (18) see No.L.T. 3071/17/2021]

Il. (i) A copy each (in English and Hindi) of the following papers, under sub-
section (5) of Section 30 of the Small Industries Development Bank of India, Act,
1989:—

(a) Annual Report and Accounts of the Small Industries Development Bank
of India (SIDBI), Lucknow (Part | and Part II), for the year 2019-20,
together with the Auditor’s Report on the Accounts.

(b) Report on the working of the above Bank, for the year 2019-20.
[Placed in Library. See No.L.T. 3053/17/2021]

(i) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 20 of the Insurance Regulatory and Development Authority
Act, 1999:—

(a) Annual Report of the Insurance Regulatory and Development Authority
of India (IRDAI), Hyderabad, for the year 2019-20.

(b) Annual Statement of Accounts of the Insurance Regulatory and
Development Authority of India (IRDAI), Hyderabad, for the year 2019-20.

(c) Review by Government on the working of the above Authority.
[Placed in Library. See No.L.T. 3052/17/2021]

(i) (1) A copy each (in English and Hindi) of the following papers, under
sub-section (5) of Section 48 of the National Bank for Agriculture and Rural
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Development (NABARD) Act, 1981:—
(a) Annual Report and Accounts of the National Bank for Agriculture and
Rural Development (NABARD), Mumbai, for the year 2019-20,
together with the Auditor's Report on the Accounts.
(b) Performance Review by Government on the working of the above

Bank.
[Placed in Library. See No.L.T. 3056/17/2021]

(2) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) (a) above.

(iv) A copy each (in English and Hindi) of the Annual Report and Accounts of
the National Housing Bank (NHB), New Delhi, for the year 2019-20, together with
the Auditor's Report on the Accounts, under Section 42 and sub-section (5) of

Section 40 of the National Housing Bank Act, 1987.
[Placed in Library. See No.L.T. 3051/17/2021]

(v) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

1. (a) Ninety-seventh Liquidator's Report on voluntary winding up of the
Industrial Investment Bank of India (IIBl) Limited, Kolkata, for the
period from 01.07.2020 to 30.09.2020, together with the Auditor's
Report on the Accounts.

(b) Review by Government of the voluntary winding up process of the

above Bank, for the period from 01.07.2020 to 30.09.2020.
[Placed in Library. See No.L.T. 3055/17/2021]

2. (a) Annual Report and Accounts of the India Infrastructure Finance
Company Limited (IIFCL), New Delhi, for the year 2019-20, together
with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of above Company.
[Placed in Library. See No.L.T. 3041/17/2021]

(vi) (1) A copy each (in English and Hindi) of the Annual Reports and
Accounts of the following Regional Rural Banks, under Section 20
of the Regional Rural Banks Act, 1976, for the year 2019-20, together with the
Auditor’s Report on the Accounts:—



10.

1.

12.

13.

14.

15.

16.

17.

18.

19.

20.
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Andhra Pradesh Grameena Vikas Bank, Warangal, Telangana;

[Placed in Library. See No.L.T. 3647/17/2021]
Andhra Pragathi Grameena Bank, Kadapa, Andhra Pradesh;

[Placed in Library. See No.L.T. 3648/17/2021]
Aryavart Bank, Gomti Nagar, Lucknow;

[Placed in Library. See No.L.T. 3649/17/2021]
Arunachal Pradesh Rural Bank, Naharlagun, Arunachal Pradesh;

[Placed in Library. See No.L.T. 3650/17/2021]
Assam Gramin Vikash Bank, Guwahati, Assam;

[Placed in Library. See No.L.T. 3651/17/2021]
Bangiya Gramin Vikash Bank, Murshidabad, West Bengal;

[Placed in Library. See No.L.T. 3652/17/2021]
Baroda Gujarat Gramin Bank, Ahmedabad;

[Placed in Library. See No.L.T. 3653/17/2021]
Baroda Rajasthan Kshetriya Gramin Bank, Ajmer, Rajasthan;

[Placed in Library. See No.L.T. 3654/17/2021]
Baroda Uttar Pradesh Gramin Bank, Raibareli, Uttar Pradesh;

[Placed in Library. See No.L.T. 3655/17/2021]
Chaitanya Godavari Grameena Bank, Guntur, Andhra Pradesh;

[Placed in Library. See No.L.T. 3656/17/2021]
Chhattisgarh Rajya Gramin Bank, Raipur, Chhattisgarh;

[Placed in Library. See No.L.T. 3657/17/2021]
Dakshin Bihar Gramin Bank, Patna, Bihar;

[Placed in Library. See No.L.T. 3658/17/2021]
Ellaguai Dehati Bank, Srinagar, Kashmir;

[Placed in Library. See No.L.T. 3659/17/2021]
Himachal Pradesh Gramin Bank, Mandi, Himachal Pradesh;

[Placed in Library. See No.L.T. 3660/17/2021]
J& K Grameen Bank, Jammu, Jammu & Kashmir;

[Placed in Library. See No.L.T. 3661/17/2021]
Jharkhand Rajya Gramin Bank, Ranchi, Jharkhand;

[Placed in Library. See No.L.T. 3662/17/2021]
Karnataka Gramin Bank, Karnataka;

[Placed in Library. See No.L.T. 3663/17/2021]
Karnataka Vikas Grameena Bank, Dharwad, Karnataka;

[Placed in Library. See No.L.T. 3664/17/2021]
Kashi Gomti Samyut Gramin Bank, Varanasi, Uttar Pradesh;

[Placed in Library. See No.L.T. 3665/17/2021]
Kerala Gramin Bank, Malappuram, Kerala;

[Placed in Library. See No.L.T. 3666/17/2021]
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Madhya Pradesh Gramin Bank, Madhya Pradesh;

[Placed in Library. See No.L.T.
Madhyanchal Gramin Bank, Sagar, Madhya Pradesh;

[Placed in Library. See No.L.T.
Maharashtra Gramin Bank, Aurangabad, Maharashtra;

[Placed in Library. See No.L.T.
Manipur Rural Bank, Imphal, Manipur;

[Placed in Library. See No.L.T.
Meghalaya Rural Bank, Shillong, Meghalaya;

[Placed in Library. See No.L.T.
Mizoram Rural Bank, Aizawl, Mizoram;

[Placed in Library. See No.L.T.
Nagaland Rural Bank, Nagaland;

[Placed in Library. See No.L.T.
Odisha Gramya Bank, Bhubaneswar, Odisha;

[Placed in Library. See No.L.T.
Paschim Banga Gramin Bank, Howrah, West Bengal;

[Placed in Library. See No.L.T.
Prathama UP Gramin Bank, Moradabad, Uttar Pradesh;

[Placed in Library. See No.L.T.
Puduvai Bharathiar Grama Bank, Muthialpet, Puducherry;

[Placed in Library. See No.L.T.
Punjab Gramin Bank, Kapurthala, Punjab;

[Placed in Library. See No.L.T.
Purvanchal Bank, Gorakhpur, Uttar Pradesh;

[Placed in Library. See No.L.T.
Rajasthan Marudhara Gramin Bank, Jodhpur, Rajasthan;

[Placed in Library. See No.L.T.
Saptagiri Grameena Bank,Chittoor, Andhra Pradesh;

[Placed in Library. See No.L.T.
Sarva Haryana Gramin Bank, Rohtak, Haryana;

[Placed in Library. See No.L.T.
Saurashtra Gramin Bank, Rajkot, Gujarat;

[Placed in Library. See No.L.T.
Tamil Nadu Grama Bank, Tamil Nadu;

[Placed in Library. See No.L.T.
Telangana Grameena Bank, Hyderabad;

[Placed in Library. See No.L.T.
Tripura Gramin Bank, Abhoynagar, Agartala;

[Placed in Library. See No.L.T.

3667/17/2021]

3668/17/2021]

3669/17/2021]

3670/17/2021]

3671/17/2021]

3672/17/2021]

3673/17/2021]

3674/17/2021]

3675/17/2021]

3676/17/2021]

3677/17/2021]

3678/17/2021]

3679/17/2021]

3680/17/2021]

3681/17/2021]

3682/17/2021]

3683/17/2021]

3684/17/2021]

3685/17/2021]

3686/17/2021]
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Utkal Grameen Bank, Bolangir, Odisha;

[Placed in Library. See No.L.T. 3687/17/2021]
Uttarbanga Kshetriya Gramin Bank, Coochbehar, West Bengal;

[Placed in Library. See No.L.T. 3688/17/2021]
Uttar Bihar Gramin Bank, Muzaffarpur, Bihar;

[Placed in Library. See No.L.T. 3689/17/2021]
Uttarakhand Gramin Bank, Dehradun, Uttarakhand;

[Placed in Library. See No.L.T. 3690/17/2021]
Vidharbha Konkan Gramin Bank, Nagpur, Maharashtra;

[Placed in Library. See No.L.T. 3691/17/2021]

(2) Statements (in English and Hindi) giving reasons for the delay in laying

the papers mentioned at (1) above.

lll. A copy each (in English and Hindi) of the following papers:—

1. (a) Twenty-seventh Annual Report and Accounts of the Centre for

Development Economics (CDE), Delhi School of Economics, Delhi,
for the year 2019-20, together w ith the Auditor's Report on the
Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No.L.T. 3622/17/2021]

(a) Annual Report and Accounts of the Centre for Policy Research
(CPR),New Delhi, for the year 2019-20, together with the Auditor's
Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No.L.T. 3621/17/2021]

(a) Thirty-third Annual Report and Accounts of the Institute for Studies in
Industrial Development (ISID), New Delhi, for the year 2019-20,
together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No.L.T. 3624/17/2021]

(a) Annual Report and Accounts of the National Council of Applied
Economic Research (NCAER), New Delhi, for the year 2019-20,
together with the Auditor's Report on the Accounts.
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(b) Statement by Government accepting the above Report.
[Placed in Library. See No.L.T. 3625/17/2021]

5. (a) Twenty-seventh Annual Report and Accounts of the Madras School of
Economics (MSE), Chennai, for the year 2019-20, together with the
Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No.L.T. 3620/17/2021]

6. (a) Forty-fourth Annual Report and Accounts of the National Institute of
Public Finance and Policy (NIPFP), New Delhi, for the year 2019-20,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No.L.T. 3054/17/2021]

IV. Review of Performance of Regional Rural Banks (RRBs), for the year ended

31% March, 2020.
[Placed in Library. See No. L.T. 3691/17/2021]

Reports of the Comptroller and Auditor General of India

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Arjun Ram Meghwal, | lay on the
Table, under clause (2) of section 19A of the Comptroller and Auditor General's
(Duties, Powers and Conditions of Service) Act, 1971, a copy each (in English and
Hindi) of the following Reports:—

(i) Report of the Comptroller and Auditor General of India for the year
ended 31st March, 2019 on General Purpose Financial Reports of Central
Public Sector Enterprises (Compliance Audit) - Union  Government

(Commercial) - Report No.7 of 2020; and
[Placed in Library. See No.L.T. 3086/17/2021]

(i) Report of the Comptroller and Auditor General of India for the year ended
31st March, 2019 - Union Government (Commercial) - Report No.18 of

2020 (Compliance Audit Observations).
[Placed in Library. See No.L.T. 3087/17/2021]
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REPORT OF THE COMMITTEE ON SUBORDINATE LEGISLATION

SHRI PARTAP SINGH BAJWA (Punjab): Sir, | lay on the Table Two Hundred and
Forty Fourth Report of the Committee on Subordinate Legislation (in English and
Hindi) on the Statutory Orders laid on the Table of the Rajya Sabha during its 252"

Session.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING

COMMITTEE ON WATER RESOURCES

SHRI ARUN SINGH (Uttar Pradesh): Sir, | lay on the Table, a copy each (in English
and Hindi) of the following Reports of Department-related Parliamentary Standing

Committee on Water Resources (2020-21):—

(M

(i)

(i)

(iv)

Sixth  Report on Action Taken by the Government on the
Observations/Recommendations contained in the First Report on
‘Demands for Grants (2019-20)" of the Ministry of Jal Shakti - Department
of Water Resources, River Development and Ganga Rejuvenation;

Seventh Report on Action Taken by the Government on the
Observations/Recommendations contained in the Second Report on
‘Demands for Grants (2019-20)" of the Ministry of Jal Shakti - Department
of Drinking Water and Sanitation;

Eighth  Report on Action Taken by the Government on the
Observations/Recommendations contained in the Third Report on
‘Demands for Grants (2020-21)" of the Ministry of Jal Shakti - Department
of Water Resources, River Development and Ganga Rejuvenation; and

Ninth  Report on Action Taken by the Government on the
Observations/Recommendations contained in the Fourth Report on
‘Demands for Grants (2020-21)" of the Ministry of Jal Shakti - Department
of Drinking Water and Sanitation.
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REPORTS OF THE PUBLIC ACCOUNTS COMMITTEE

SHRI BHUPENDER YADAV (Rajasthan): Sir, | lay on the Table, a copy each
(in English and Hindi) of the following Reports of the Public Accounts Committee
(2020-21):—

(i) Twenty-fourth Report on "Excesses over Voted Grants and Charged
Appropriations (2017-18)";

(i) Twenty-fifth Report on 'Financial Loss Due to non-receipt of Completion-
cum-occupancy Certificate', 'Loss due to Failure to Levy Departmental Charges'
and 'Undue Benefit to Contractor'’;

(i) Twenty-sixth Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its Eighth Report

(Sixteenth Lok Sabha) on '"Water Pollution in India”;

(iv) Twenty-seventh Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its One Hundred
and Twenty Ninth Report (Sixteenth Lok Sabha) on "Apparel Export Promotion
Council";

(v) Twenty-eighth Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its One Hundred
and Thirty Fourth Report (Sixteenth Lok Sabha) on ''Pradhan Mantri Swasthya
Suraksha Yojana" ;

(vi) Twenty-ninth Report on Action Taken by the Government on the
Observations/Recommendations contained in its First Report (Seventeenth Lok
Sabha) on the subject "Revision of Ceilings for Exception Reporting in
Appropriation Accounts" ; and

(vii) Thirtieth Report on Action Taken by the Government on the
Observations/Recommendations contained in its Fourth Report (Seventeenth Lok
Sabha) on the subject "Excesses over Voted Grants and Charged Appropriations
(2016-17)".
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STATEMENT BY MINISTER

Status of implementation of recommendations contained in the Three Hundred and
Twenty-ninth Report of the Department-related Parliamentary Standing Committee on
Science and Technology, Environment, Forests and Climate Change

THE MINISTER OF HEALTH AND FAMILY WELFARE; THE MINISTER OF SCIENCE
AND TECHNOLOGY; AND THE MINISTER OF EARTH SCIENCES (DR. HARSH
VARDHAN): Sir, with your permission, | wish to lay a statement regarding Status of
implementation of recommendations contained in the Three Hundred and Twenty-
ninth Report of the Department-related Parliamentary Standing Committee on
Science and Technology, Environment, Forests and Climate Change on Demands for
Grants (2020-21) pertaining to the Department of Science and Technology, Ministry
of Science and Technology.

MR. CHAIRMAN: Hon. Members, | have to inform that a Supplementary List of
Business has been issued by the Secretariat today regarding suo motu statement to
be made by the hon. Home Minister at 11.30 am regarding avalanche in Chamoli
district of Uttarakhand. The Supplementary List has been uploaded on the Rajya
Sabha website and the Members Login Portal.

The statement to be made will also be uploaded on the Members Login Portal
as soon as it is taken up in the House.

Now, we will take up Matters to be raised with the permission of Chair.
Shri Mahesh Poddar.

WS B G, BT 930 qAT @ HAt (3f v SRl - W, dd 9aq 3
[T H Sl oo 4l gaTl, I8 §gd fHe-g 21 We all have respect and regard for you
and, especially, the Chair. And, as a person also, we have got a lot of respect and
regard for you. Whatever had happened yesterday is unacceptable. Throwing
aspersions on the Chair is not at all acceptable. dg dgd e &1 4
. fersTerars gt Sl A e HRA1 g b d HudT &1 Jred=r Y SR § 0+l aR® A 91
&TAT 12T R g

MR. CHAIRMAN: See, things are not made out of request. Leave it.

SHRI V. VIJAYASAlI REDDY (Andhra Pradesh): Sir, | may kindly be permitted to
submit something.
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Sir, my intention was never to bring any disrepute or make the Chair
dysfunctional. | am no one to make the hon. Chairman of the Rajya Sabha
dysfunctional. Yesterday’s episode was because | was in a state of anguish.
Therefore, | wish to take back my words. | sincerely regret for the comments made by
me yesterday. They were unintended and made on spur of anguish as | had become
emotional. And, | assure you, Sir, | had no intention to hurt you or cast aspersions on
the Chair.

|, therefore, regret once again and assure you that it will not be repeated once
again. Thank you very much, Sir.

MR. CHAIRMAN: Okay, leave it. The matter is closed now.

MATTERS RAISED WITH PERMISSION

Need to ban use of objectionable language/ derogatory content on OTT platforms

$it HRY UER (IRWES): UM JB8Iqd, S H §eC bl JoAWdl & H1I- A1
Netflix ST 3T 3NTICT WITHIRT FaT 3R HARS & qY ATEgH & ©Y H I T
HRIFT TETHRI & BT AR AlbsisH 3R fues & §¢ 811 & doig | 41 el
WICHIF B UET B! 961 §, offhd Ul & AII-AIY [H FaxT 41 991 8, h
I 91T US &1 HHIEGET gelad] 81 7T gl o &I Udb 91 gTHd v Ai&piad
SR I $ADT AR BN 8T 8, oifb 1 T NSl ie®h = | IuaTe] IrEft
ERT IR AHTSTH Hedl TR 8l 32 3T Bl odh? Hl g1 ACIS! WIehiR Bl /IS
3R dce # sex discrimination (YT . 3RIAT gender  discrimination HdTh
BT 81 U Ok Al 89 AT Bl AR B & & oIy g 1 ulkiag aa1d o,
I8! AN TR AESId AH TR Ai-98 B Mierdi Iueel dxTs o & o,
SHI-Tou & SN B ad] AIaol1d w9 § H[s ol I8 2

AeIgy, 2 a1 sl I1 HI 3R =7 HIHT &1, SHH U8 Wl 1R B3 a7 B f
3TICT RIChHI R Tl HES HINISI & ST & A H AT TRAT Bl & IR-TR
IR-TR fbar ST &, A fb go ikhl 81 AR TR 9renl H 3 4§ gt aredl g
fh $eXIT W IYAY AWMUl & WYeleM Bl SFHERT IR WRBR & T AR
URIROT HATSR BT &1 ST gl 81 SFH S B DI G991 1 81 A8Igy, § s
HIETH W GRBR A 3TUE BRAT A8 § (b GRBR AT AR JTe] a¥ieh A SIS
@EHF ed SexHc R U gl 3R HARSE b 9dl A1
Y. .. (ag™)... FRIFT &
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S1. 37t Ffeh (YOI : HBIGY, H AT ISR §R1 S3N Y vy | & &l
Hdg Bl g

# Yolid FAR (NS : HEley, H A1 A1 eI §RT I3V Y vy F w2 Bl
g PRAT g

DR. SASMIT PATRA (Odisha) : Sir, | also associate myself with the issue raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha) : Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI K.C. RAMAMURTHY (Karnataka): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
issue raised by the hon. Member.

MR. CHAIRMAN: Hon. Members, please keep the time constraint in mind. | have
permitted 15 Members today, hoping that everyone will confine to two minutes, so
that everybody gets an opportunity to speak here.

qiaRoT, 99 IR STeraryg aRacq @3 g1 iR JRor G311 9N ST iR
Sep e |t (3ft YTl Sa ) : AUTURT HBIGy, H83 UER Sil ¥ Sl fawy Ser
g, 9% 9gd ol A5l ol BH I ACIC! RICh IR & I ¥ 9gd geid iR Rrarad
et €1 #BIGy, # JMu®! AT FrEdl € 6 39 IR § TEedg iR SRR
ST IR 81 1S & 3R STeal 81 g7 o] |l &R f&=m Siee|

Need for Enhancement of Minimum Pension with Free medical facilities to EPS-95
Pensioners

SHRI NEERAJ DANGI (Rajasthan): Mr. Chairman, Sir, the matter that | am raising
today is regarding the Employees' Pension Scheme. My demand, with your
permission, is for enhancement of minimum pension and free medical facilities to the
EPS-95 pensioners.
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As on date, the number of pensioners, who come under this scheme, is
65 lakhs. They are sustaining merely on a meager pension of Rs. 300 to Rs. 3,000
only. This is not enough even for their food and medicines at this age. In one's old
age, one cannot live without medicines. They are suffering from diabetes, blood
pressure, heart ailments, asthma, TB, and now, corona also. In their old age, they
cannot fight for their rights. They do not have enough money also for their treatment.
During the past eleven years, from 2009 to 2020, the Government of India had
appointed three Commissions. They have submitted their reports also. The Expert
Committee, which submitted its report on 5" August, 2010...(Interruptions)..

%ﬂ Juafd : S9! focd ﬁ ST &) STYd ﬂﬁ %\'I You have mentioned about three

Commissions. That's enough.

SHRI NEERAJ DANGI: These three Commissions have submitted their reports from
time to time. In this pandemic period, EPS-95 pensioners have not been receiving
any salary. They have been surviving merely on meagre pension. They are living in
very pathetic conditions. At present, this is the burning matter in the EPFO. They
are expecting a solution to their problem from the Government. | request you to
enhance their minimum pension to, at least, Rs. 9,000 per month, plus DA and
medical facilities.

MR. CHAIRMAN: Now, Shri Shanmugam to associate.

SHRI'M. SHANMUGAM (Tamil Nadu): Sir, | associate myself with the issue raised by
the hon. Member.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI SUJEET KUMAR: Sir, | also associate myself with the issue raised by the hon.
Member.

DR. AMAR PATNAIK: Sir, | also associate myself with the issue raised by the hon.
Member.



[9 February, 2021]

DR. SASMIT PATRA: Sir, | also associate myself with the issue raised by the
hon. Member.

DR. AMEE YAJNIK: Sir, | also associate myself with the issue raised by the
hon. Member.

91, 79 AR S (B R) : A8iey, # 41 AT 9eR §RT 331V T favy | w3
Dl Hdg DRl B

it fremR wRITE AT (STR U9 : 986y, H Hl AT 9e<g §RT 361V 1Y fawy
A R Pl g Bl g

ft Wiora Rie R 9T e, faee)) = weigd, H 9l A 9e<d IR SolY
Y 9 3 T Dl Hag R gl

21t elter AR a1 (RIS 51T &4, faeell) « #giey, § 41 9M1g 98w g1
IS Y fAY W Pl g Rl g

sitret i fga<t (SR uew) - wEigy, H W AT WS gRT So Y favg 9

I3 bl Heg DRl gl

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue raised
by the hon. Member.

Direct recruitment for the post of Joint Secretary in Central Government

. M MUTA A1Ed (SR Te): FHMNT ABIed, YR YRNHE da1 § gafid
B & 918 Ashedl IR HHTR TR W Y9 & 918 Hrgd Ta-He H sarse Ashesd
P T vAIorc BIa1 81 I8 IS 3Mved &1 919 & fob Ta-dic WY sarse Ahes! &b
ug IR FrgRpal o) & 81 39 O wad 9T 81 8 €1 U o) Smsuud iR
3ITSIRYH B S YR hexfl 8, IHH TRISH 81 &R, ] &l drale § Sl g%
IR HRA ®, STIPBT Th G 81T 8 foh 9 3msued 9+ iR <31 &l Yomife a1 §
SIY| S A9 H§ W) I8 3Mep!er 8 fh &9 a1 ugd €, forad €, gfwre™ < 8, smsued
HHC BT 8, I9 AMUTH §9d & AR I Y 99 2 1 I, 599 ff Sa1ed
WaxTH (RART I8 8 b 39 appointments & RS9 &1 ®Is T 81 9T STIAT B
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U8l 9 appointments §Y &, no SC, no ST, no OBC, dl &gy, BARI Sl I YRFRTY §
3R Geermatt B Sl goold 7, S9d A1 Rordre d< 21, 31 gz fey )

ATIAR, Y Y171 2 b SR & 92 9 #fev f& 59 dvg &1 91d 9 &Y,
i ST T SH R B ST

MR. CHAIRMAN: Those who want to associate, please send their slips. R g
ST T8l € F? 31 Bl

S farermR vare fAuTe: weicy, ¥ 99 9e g1 SoTU Y vy § W &l Jdg
PBRATEI

it Aehter Ivs fIsn (SR Uew): AWEiey, H WY A ey §RT 301U T vy |

I Bl Heg BT g

9l A4S $AR SM: Heied, § 91 A0 eI §R1 So1¢ Y 49y 3 W al Hag
PHRATEI

it Uiy exeT (STRIES): #A8Ied, H Wl AT eI §RT ST Y Iy 3 & hl
Hdg HRAT g

2 Gelted PR T[aT: Heley, § Al A1 e §R1 ISV Y {49 A W Bl dag
PRATEI

st BT g9t (B<INTIG): AEIGd, H Wl A WS §RT oMU ¢ favyg & g
DI Hdg DR gl

=erd) gaEr™ g areg (SR wew): HeEd, § 9 6 0e §RT 83 Y
v 9 ¥ Dl Hag HRaAT &l

1. IRRG 9= 9Biey, § W 991 9o §RT So1U U Ay W 6l g Bl
g

SHRI SHAMSHER SINGH DULLO (Punjab): Sir, | also associate myself with the
issue raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue raised
by the hon. Member.
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DR. AMAR PATNAIK: Sir, | also associate myself with the issue raised by the
hon. Member.

Need for release of legacy loan of Rs.2,200 crore as a special package for
Puducherry

SHRI N. GOKULAKRISHNAN (Puducherry): Mr. Chairman, Sir, the Union Budget
for 2021-22 has dealt a deadly blow to the expectations of the people of the Union
Territory of Puducherry. As compared to the last year grant of Rs.1,703 crores, the
grant for the coming year is only Rs.1,729 crores. There is an increase of just
1.5 per cent. | had been repeatedly pleading in this august House that at least a
10 per cent increase should be given each year, considering the rising cost of prices
and expenses. Already, there is a grouse in the minds of the people that the Central
Government is treating the people of Puducherry with a step-motherly attitude.

MR. CHAIRMAN: No, no. Don’t make allegations; make your suggestions. It has
become a fashion.

SHRI N. GOKULAKRISHNAN: The Covid-19 pandemic impacted the finances of the
UT very badly. It had to mop up the resources beyond the budgetary estimates. The
Centre had to come to the rescue of all the States by arranging loans to manage the
Covid-19 situation. That being so, an increase of a very meagre amount of
Rs.26 crores over the previous year will not in any way help the Government to tide
over the crisis. The demands for writing off the legacy loan of Rs,2,200 crores, a
special package for having run the Panchayati Raj Institutions from 2011-16 and the
reimbursement of the Pay Commission arrears are already pending with the Centre.
In this situation, we expect the Centre to extend a helping hand by providing an
instant increase in the allocation of budgetary grant at least by 10 per cent over the
previous year grant.

Proposal to privatise the Rashtriya Ispat Nigam Limited

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Mr. Chairman, Sir, |
thank you for having given me the opportunity. The foundation for the Visakhaptnam
steel plant, that is, the Rashtriya Ispat Nigam Ltd. (RINL), was laid in 1977 by the
then Prime Minister, Shrimati Indira Gandhi, after a prolonged agitation. The plant
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was commissioned in 1992. The Vizag Steel Plant was built on people’s demand and

sacrifice after “Visakha ukku-Andhrula hakku” agitation. To my knowledge,
hon. Chairman also participated in that agitation. Around 64 villages sacrificed their
lands, which was about 22,000 acres, and properties. Approximately, 16,000 people
got displaced to build this plant. The present value of the plant is more than two lakh
crores. The rationale and justification given for privatizing the Steel Plant is the losses
that it has been reporting over the last few years. Firstly, Visakhapatnam Steel Plant
does not have any captive mines and therefore it is forced to buy the raw material.
The second reason is, it is a professional PSU which reports operational profits.
The company only started reporting losses in the last four years when it had to pay the
huge interest to service debts. Thirdly, the entire industry is facing high iron ore
costs, high freight costs, etc. Finally, sound economic principles suggest the hasty
disinvestment.

MR. CHAIRMAN: Thank you.

SHRI KANAKAMEDALA RAVINDRA KUMAR: The Cabinet Committee on Economic
Affairs has given its in-principle approval for disinvestment of the steel plant. The steel
plant may run by a corporate entity. Even if the plant is handed over to a private
company, the private company has to depend on National Mineral Development
Corporation. Instead of privatization, it may be directed to supply iron to Vishaka
Steel Plant.

MR. CHAIRMAN: Right. Thank you. Shrimati Vandana Chavan. ...(/nterruptions)...
No, no, Mr. Ravindra Kumar. You have to confine to time. ...(/Interruptions)...

SHRI KANAKAMEDALA RAVINDRA KUMAR: The people of Andhra Pradesh are
demanding the Centre to withdraw its decision to disinvest the Government share in
VSP. The people are agitating for the last ...

MR. CHAIRMAN: Shrimati Priyanka Chaturvedi. ...(/nterruptions)...

DR. AMAR PATNAIK: Sir, | would like to associate myself with the Zero Hour mention
made by the hon. Member.

DR. SASMIT PATRA: Sir, | would also like to associate myself with the Zero Hour
mention made by the hon. Member.
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it |y i fRieT agad|

SN BRIwT agdal (FBIRT) : AHTURT Y, U] 98- 984 SMHR| H <l G4 4. ..

it |uTafer: 4 S| fORIeRT ST, HRT GAd I8 BT {6 M9 ISR qifery|

Need for safe return of Indian sailors stranded in China

SN BRIt aqdel (ABRTSE): ST A% # I |HeT U 984 TR 3iR urgent fawa
DI AT TS 1 HT 31 [SHRR B AT YaATTol thad AFRER &l W s IR 4

T =TI MV Jag Anand 3R MV Anastasia TR B4R $ISIT Hel¥ @81 A1 § B §U

9] 3R S9P! <l ARId B! A el fiel Yat &l MV Jag Anand ¥ ST Sf$a+T e
o, I 1YY <2 37 b &, U] Sl MV Anastasia 3 ©, d 3T HI =781 91 H € 3R 981
W ITD! I A, H AT § fob S9N onaf¥esert 141 a2 Q) 4 $9 e ®l 8 ucd
UR IS[AT 2 AR 379 § AP A 9 Ge, Bl ofl 61 &l H gaqe-iol b4 e 4
REdEC Bl o ST AT Sells, 2020 W I81 IR B U 8, IP] leg d Sfeq Q¥
T AT ST

2 gUTafar: POriepT S, a1 81 9% Y&l A<aqul 81 4 da-T Tl

I, 919 IRGE 3R STTHRT 3Tei & X159 "3l ; 9201 Y9I 3R Sd¥a §3Ted
HIrea w3 (o wp Aisfaan): 9w,

S gurafar: 8 99T |31 ST, 319 ey § respond HRUI

#t wgE A GHHT Aeley, AT GERT | Sl issue W& H IR T,
AP Ay H A Ports, Shipping and Waterways Ministry 3R External Affairs Ministry
TR TS & YRIFSY & A1 AD H 2| Tb 17 & ¢ 9199 3M1 Y & 3R short
time ¥ issue resolve 81 SITUI 3R BN ST AhaRY 91! 8, I Wi sfear § 9r9s 31
ST

MR. CHAIRMAN: Very Good.

DR. AMAR PATNAIK: Sir, | would like to associate myself with the Zero Hour mention
made by the hon. Member.
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DR. SASMIT PATRA: Sir, | would also like to associate myself with the Zero Hour
mention made by the hon. Member.

SHRIMATI VANDANA CHAVAN: Sir, | would also like to associate myself with the
Zero Hour mention made by the hon. Member.

MR. CHAIRMAN: Shrimati Vandana Chavan.

Need to increase efforts towards afforestation and conservation of forests and tree
cover to meet 2030 carbon sink target

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, as a country, India and our hon.
Prime Minister have played a stellar role at the COP-21 and made ambitious
commitments at Paris.

On the renewable energy front, Sir, we are doing an exemplary job. It is now
evident that we will exceed our commitments in the installation of solar energy.
However, Sir, we are seriously lagging on the front of creation of the additional carbon
sink to sequester the 2.5 to 3 billion tonnes of carbon dioxide equivalent by 2030 so as
to be in keeping with the internationally-determined contributions.

Sir, there are several reports. Due to paucity of time, | will not read them out.
All these reports reveal, Sir, that there is a major deficit and that we have a daunting
task to achieve our targets. To reach the target of 2.5 to 3 billion tonnes of carbon
dioxide by 2030, India will require 30 million hectares of land for afforestation.
According to TERI, we have to densify the existing forests which is a conservative
approach and it will achieve only one-third of the target. But the remaining two-third,
Sir, will have to be achieved by afforestation of non-forest land. Sir, forest is a
Concurrent subject and therefore the efforts of the State Governments are extremely
important. Experts say that India has to double the rate of forest cover expansion.

Sir, | urge the Government to push the States to do their bit to encourage
urban forests in the cities which is mandated by the Schedule 12 of the 74"
Amendment to provide sufficient budgetary provision to involve public sector, and last
but not the least, Sir, to urge that massive awarenesss programme be taken to
ensure that citizens understand the importance of forests as carbon sinks and any
interference with them will be treated as non-negotiable. Thank you, Sir.

DR. SASMIT PATRA: Sir, | would like to associate myself with the Zero Hour mention
made by the hon. Member.
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DR. AMAR PATNAIK: Sir, | would also like to associate myself with the Zero Hour
mention made by the hon. Member.

DR. FAUZIA KHAN: Sir, | would also like to associate myself with the Zero Hour
mention made by the hon. Member.

DR. AMEE YAJNIK: Sir, | would also like to associate myself with the Zero Hour
mention made by the hon. Member.

SN BRI aqddl: Agiey, § A1 ASw1 §RT SO1Y 1Y fIug { 37+ 3Taah]
g Bl g

3l faerR ye AT Heigy, § 9 9 9w §RT SO1Y Y 4wy 4 379+
3] H¥Ig Bl &

Non teaching of Tamil language in the Kendriya Vidyalaya Schools in Tamil Nadu

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Chairman, Sir, an RTI information has
revealed some shocking facts. In Tamil Nadu, there are 49 Kendriya Vidyalaya
schools. In none of these schools is there a Tamil teacher to impart Tamil education
to students. On the other hand, learning Sanskrit and Hindi is compulsory and a
student gets promoted to the Seventh Standard only if he gets through the Sanskrit
language examination in the Sixth Standard. Sir, this is total injustice to the native
language-speaking students. ...(/nterruptions)...

MR. CHAIRMAN: Please, please.

SHRI TIRUCHI SIVA: This applies to the other States also. Hence, this is a general
issue, but | am bringing this out of the information that we got from the State of Tamil
Nadu in response to an RTI application. Sir, this is against federalism. When these
two languages have been made compulsory, why not Tamil? People choose to study
in the Kendriya Vidyalayas for two reasons -- one is the good education being
imparted and the second is the low fee as compared to the private schools. In such a
situation, if the poor students are deprived of education in Tamil, that would be total
injustice. Hence, | urge upon the hon. Minister for Education that Tamil should also
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be made a compulsory language in all the Kendriya Vidyalaya schools in Tamil Nadu
as also the respective regional languages in other States.

SHRI S.R. BALASUBRAMONIYAN (Tamil Nadu): Sir, | associate myself with the
matter raised by the hon. Member.
SHRI MALLIKARJUN KHARGE (Karnataka): Sir, | too associate myself with the
matter raised by the hon. Member.

SHRI R.S. BHARATHI (Tamil Nadu): Sir, | too associate myself with the matter
raised by the hon. Member.

SHRI M. SHANMUGAM: Sir, | too associate myself with the matter raised by the
hon. Member.

SHRI N.R. ELANGO (Tamil Nadu): Sir, | too associate myself with the matter raised
by the hon. Member.

SHRI P. WILSON: Sir, | too associate myself with the matter raised by the
hon. Member.

DR. AMAR PATNAIK: Sir, | too associate myself with the matter raised by the
hon. Member.

1. A1 AR S11: Heled, H 9 W@ 1 39 [0y b A1 Heg Rl g

MR. CHAIRMAN: This is a matter to be looked into by the Education Ministry. Now,
Dr. Banda Prakash.

Need to change operational guidelines of the Pradhan Mantri Matsya Sampada
Yojana

DR. BANDA PRAKASH (Telangana): Mr. Chairman, Sir, the Pradhan Mantri Matsya
Sampada Yojana was announced in July, 2020. The objective of the scheme was to
double the income of fishermen, generate employment and the social and economic
empowerment of fishermen. As for the criteria of eligibility for such fishermen
beneficiaries, there is a huge list. At just one place they have mentioned 'fishermen
cooperative societies'. Sir, we have more than 32 to 34 lakh registered fishermen in
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the country. In inland fisheries in particular, membership is linked with the area of
spread of water resources. That is why the number is just 32 lakhs; otherwise, it
would be in crores. In this regard, | would request that the first priority should be
given to the fishermen. Now, they say that the subsidy for women is 60 per cent while
it is 40 per cent for the others. Last time, the Telangana Government had given
subsidies to empower tribes like mutrasis, gangaputra, besta, gundla, etc.

MR. CHAIRMAN: What is your demand?

DR. BANDA PRAKASH: Sir, | request them to enhance the general subsidy to
75 per cent and the subsidy for women to 80 per cent. In the Budget, a general
announcement of Rs. 20,050 crore has been made. In that, the Central share is
Rs. 9,407 crore while the State share is Rs. 4,808. | would request for the
enhancement of Central Budget to Rs. 20,000 crore.

DR. AMAR PATNAIK: Sir, | associate myself with the matter raised by the
hon. Member.

MR. CHAIRMAN: Now, Dr. Sasmit Patra; he would be speaking in Odia.
Need for support of Central Government for holistic development of Odisha

DR. SASMIT PATRA (Odisha): *Hon. Chairman Sir, thank you very much for giving
me the opportunity today. There are so many programmes which require
consideration for the holistic development of Odisha. Though my leader hon. Chief
Minister, Shri Naveen Patnaik has raised many issues pertaining to various subjects
before the Central Government, yet their sanction and approval are still pending. For
example, the demand for establishing Sri Jagannath International Airport at Puri, for
which our Chief Minister has also requested, is still pending.

Sir, similarly there is a long standing demand of including Sambalpuri/Kosali
and Ho language in the Eighth Schedule of the Constitution. This issue is also
pending. Although, 22 new AIIMS have been sanctioned, the second AIIMS hospital
in Odisha, supposed to come up in Sundergarh district, is still pending.

" English translation of the original speech delivered in Odia.
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Although the State Legislative Assembly of Odisha has passed a unanimous
resolution for setting up of Vidhan Parishad in the State, that issue is also pending for
approval.

Our hon. Chief Minister has been repeatedly saying that Odisha is most
affected by natural calamities and Odisha be given Special Category status, but that
issue too remains pending.

Looking at it, you will find that 2,235 villages of Odisha have not yet been
connected with telecommunication facilities. 70 per cent Gram Panchayats are still
deprived of banking services.

Apart from this, issues related to coal royalty, clean energy cess and coastal
highway also remain pending. | would conclude by saying that despite hon. Chief
Minister's repeated letters and requests, so many issues still remain pending. Thank
You.

DR. AMAR PATNAIK: Sir, | associate myself with the matter raised by
Dr. Sasmit Patra.

SHRI SUJEET KUMAR: Sir, | also associate myself with the matter raised by
Dr. Sasmit Patra.

it grafa :GQWWW%%WW’IO &l Zero Hour Mentionsqﬁib_\’tlTQwﬁl BT
15 Mentions T SIART &1, AR §H $HG! 3N S| IR FHI DI &1 H G IR
T} A dled, 4l I8 4Yd BT

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN AFFAIRS;
THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION; AND THE
MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI HARDEEP SINGH PURI):  Sir, the hon. Member has presented a wish list.
One of the items on the wish list, which he described as pending, is the new
international airport at Puri. All | wish to tell the hon. Member is that this has come
just a few days ago and we are doing it. So, to describe it as long-pending is not an
apt description.

it Ty : $9TY pending @1 ending BT <81 81 Now, we shall take up Question

Hour.
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ORAL ANSWERS TO QUESTIONS

MR. CHAIRMAN: Question No.76 - Shri B. Lingaiah Yadav. He is not present.
Supplementary questions can be asked after the Minister lays the answer on the
Table.

* 76. [The Questioner was absent. |

COVID-19 impact on travel industry

*76. SHRI B. LINGAIAH YADAV: Will the Minister of TOURISM be pleased to state:
(a) whether it is a fact that the travel industry is likely to take years to get back to

pre-pandemic business level,
(b) whether there is a need for greater collaboration between the industry and

Government to bring the travel industry back on track;
(c) Whether Government propose to consider subsidising consumer holidays on
the lines as seen in other countries like Thailand, Japan and ltaly, if so, the

details thereof; and

(d) the steps being taken by Government thereon and present status thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHALAD
SINGH PATEL): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) Sir, the impact of Covid — 19 on the Travel Industry has been
devastating but signs of improvement are visible in the domestic tourism segment in
States/UTs like Jammu & Kashmir, Himachal Pradesh, Uttarakhand, Goa and
Andaman & Nicobar etc.

The vaccination process has also created a positive perception about traveling
and the numbers are expected to help the industry attain revival and recovery. Since

the situation is still evolving, the achievement of pre-pandemic business level will be
ascertained in due course.

(b) Yes, Sir. The Ministry and its regional offices located in Delhi, Kolkata,
Mumbai, Chennai and Guwahati are regularly communicating with the travel industry
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and other stakeholders on issues related to opening up of tourism sector, handling
of tourists, protocols of safety and security, service standards etc.

(c) and (d) No, Sir. At present there is no proposal to subsidize consumer
holidays.

DR. BHAGWAT KARAD: Sir, in Maharashtra, Aurangabad is supposed to be the
capital of tourism. Due to Covid-19, the number of tourists has reduced enormously.
Is there any plan of the Tourism Ministry to start airlines which were there earlier, like
Goa-Aurangabad and from Aurangabad to Jaipur and Jodhpur? That is my question.
There are world-famous Ajanta and Ellora caves near Aurangabad. Is there any plan
of the Government to connect this to Thailand and Japan for promoting Buddhist
tourism?

#t ygaTe fIE e : A UM Sff, SRR U 9gd A8dyul QIRUIC B
3TST=T 3R TSIRT BHR Y-I¥h! ! site W1 & 3R BART iconic sites B Sl foTRe &, S
SISEARSIE R

St TR : @IST| 319 SIH1 AR VT B §Idd X2 ©, AT D! AT Sl T8l
3N &I Bl

it v g ued : 9l S, # 98 og <71 o1 {6 99 9ew A S #El g,
IR S air routes BId 8, So Qa0 HATeT dF Bl & AR 398 Tied Fared
31t RAwTRE MY BT 81 3R B gap funding @1 914 TT<H &, T S WhIH & d8d
TR HATT I9H Hag Yl BT g1 Y S ITUeTT Bl 7, § STH! TH=d HTery
BT FISTaTS I

SHRI K.R. SURESH REDDY: Mr. Chairman, Sir, the Government has agreed that the
pandemic has devastated the tourism industry, but my question to the hon. Minister
is: what is the relief being given to those affected under this particular industry, that
is, tourism? These are mostly the hotels, the tour operators and the guides. Some
of them are beyond revival. So, to help such affected organisations and people, what
are the steps being taken? And, the second one is on the religious tourism.

MR. CHAIRMAN: Only one supplementary is allowed.

SHRI K.R. SURESH REDDY: Thank you, Sir.
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MR. CHAIRMAN: Shri Suresh Reddy has been the Speaker. So, he understood
quickly. He was the Speaker of Andhra Pradesh combined. Now, the Minister.

it ugete RiE 9ed : AT 99Tafd S, SRR 1 S SR 71 8, 98 dedts IR
MR &, SAY BH WHR [HAT 8 f HRIFTH G Bl g1 JHar ganl &l
AT ST AT eI o g8T §, § S99 991 fa8ar & el dge b e off
stakeholders &, H31 8 & A0 #9 IR IR AR S 918 fhar 8 iR o9 9t
S9! BT BIs demands 3TTs &, a1 d TafSrad fad H=Teld & 9= @ TS 81 PR d
glccl $SYC! Bl 910 B 8, d § I9dI, Fad BT 3R 9 Bl 3UP ATgH I b
ST B BRI 6 I8 99 2 [ 59 BRI Bl HSMRI & 919 § Wl H37ed 3R TR
9 d haH SN B, N9 B A BH 59 <20 & stakeholders ST IS JHAT b JTA9[S
9 h 1Y IR WRBR P 1Y TGS 2|

DR. AMAR PATNAIK: Sir, since the impact of the pandemic-induced lockdowns
would continue for several years after the pandemic subsides, | had requested the
hon. Finance Minister for interest subvention and extension of moratorium for another
two years and the letter was marked to the Ministry of Tourism as well. | would like to
know the action taken by the Ministry of Tourism on this proposal because this is a
long-pending demand of the tourism industry.

Y ueetre Rig gea : W FTafy ST, oo S BT T 8, S9E SR A § $u
s Td gY MaeT &A1 aredr g1 g9 oFral § {6 98 St o e €, I8 ugd W
ST 1T 1, QifdheT 98 Terd Anfad garl # AT+ 98 & U &l IR od g
- B 5T § Ugd GACH] Bl AT BT U AlhST X1 ATl Gl ST HIHR
BT ITENY § SATY T BT &, Rl RT-370 BT HI TG 3R A1 BT 1T RASHh]
BT T8I STHT, Q1§ GER G3T &l STax], 2020 H SR 4 3,792 G Y o, T8
SR, 2021 H T8 el 19,042 TH U AT 51 G ST & TS bl e A g4 ¥
9 B of BT § A1 US| 39 £fte F A8TTRI & 8Tord 31t w19 8, faviysax
TERTE 3R Bl & AT ST 81 Bl ST BrsdR 1! R Y 3fibs § 3MIP
A 3G IET §, d o aids] &l IR $R G ol

AR bl H ST T & R8T g1 g8l ool ATl SIaR H 9,27,959 Ticd ygd
o 3R 39 AT 7,29,175 YITH UEd &l U] I b I8 3fihsl dl HH &, olfdh H
T 9 ARG & T4 oft, AT 39 IR SRATYT I o1t g% WY 718 &8 ®, S9P
dravic 7,29,175 Rich T8 qga gl Udh private organization, 'Ease My Trip' RESEEEI
DT JAThST AR, I Sei- gardT fh oo Il STt § Weh! Bl I H 81%
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B Wy oY, TET 59 IR 108% U Bl 39 fouy § g9 4141 <! 9% ot fb I
domestic tourists dT8Y fHeheidl, AT hotel industry T survival and revival NS &l
argnT | H 39 ST & forq A gem #24 Sft &1 gvgarg & § fd S8 g9 foy
'SGT YT I BT Tl ST o1, T ST BT R Bl S9h 59 AT BT HRIw™Y
S & B H T Whaleed I YISl fhd1, SAfg 931 oFrel © f6 onft 3%
MBI H §H STeadToll el Be- dlav|

MR. CHAIRMAN: Q. NO. 77.

Rooftop solar power systems in Jharkhand

%77, SHRI DEEPAK PRAKASH: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether Government has formulated any scheme and earmarked funds for the

State of Jharkhand to promote the installation of rooftop solar power systems; and

(b) whether the energy produced by them has been used only for domestic needs in
rural and urban areas of Jharkhand and, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE ENERGY
(SHRI'RAJ KUMAR SINGH): (a) and (b) A Statement is laid on the Table of the
House.

Statement

(a) To promote rooftop solar (RTS) in the country, the Ministry of New and
Renewable Energyis implementingRooftop Solar Programme Phase llthroughout the
Country including the state of Jharkhand. The Programme has two components as
under:

o Component A: RTS capacity aggregating to 4000 MW is targeted in residential
sector through provision of central financial assistance (CFA). The CFA upto 40% of
the benchmark cost is provided for RTS projects upto 3 kW capacity and 20% for
RTS system capacity beyond 3 kW and up to 10 kW for individual households. For

.I.

Original notice of the question was received in Hindi.
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Group Housing Societies/Residential Welfare Associations (GHS/RWA), CFA is
limited to 20% for RTS plants for supply of power to common facilities maximum upto
500 kW capacity.

o Component B: Provision has been made to provide incentives to DISCOMs for
achieving RTS capacity addition in a financial year above the baseline capacity as on
31st March of the previous year. No incentives for capacity addition up to 10% of
baseline capacity, incentives up to 5% of the benchmark cost for capacity addition
beyond 10% and up to 15% ; and incentives up to 10% of the benchmark cost for
capacity addition beyond 15% . Incentives are given for achieving initial 18000 MW
capacity.

Capacity allocation under the Programme is based on the demand received from
the States and therefore, no State-wise earmarking of funds has been made under
the programme. Based on the demand received from the state DISCOMs of
Jharkhand a total of 61.6 MW capacity has been sanctioned forinstallation in the
residential sector under Component-A. So far no capacity installation is reported
against the sanctioned capacity and no CFA has beenreleased toJharkhand under the
programme.

(b) The regulations issued by Jharkhand Electricity Regulatory Commission inter-
aliaprovides for Net-metering arrangement where consumers installing rooftop solar
can use the solar power generated from rooftop solar during sunshine hours for their
own use and surplus solar power can be fed in to the grid, which can be adjusted
against their consumption during non-sunshine hours. In case any additional surplus
solar power is available after adjustment the same is considered as purchase by the
DISCOM at tariff of Rs. 3.8 per kWh. The additional solar power fed into the grid can
be used for supply of power to all categories of consumers including in rural and
urban areas of the DISCOMs of the state.

1t SUH YPBIRT: AT FHIYNT HEIG, TS AT 3l dIei Bl JqER (AT, IqB
3MIhT - 98 g-IdIa| G2 Dl JAAMHY WIRA I AR I & FARN G b
oY dap e 3ol &1 98 91 A &l $9H Clean Energy Ud TdIdhRUT Sl BT AR
W 31feres FEqul ANTET 21 HAT St &1 Sl SR AT &, 98 I<d | 9gd ARIEg
Td YR 81 g9 oy H 371 3R | I8 3ff¥v= iU e gl

it |AuTafer: 319 Harel gfey|
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2t 9P YBT9T : BRT G RS & <Y § g b ggf foha aRaART &1 59 Ao
&1 A el B, fhae T S99 SHIfIa gQ 82 H U Aedd | g8 W S
AT € [ 59 AT & oY SIRES ARBR Bl fha1 STgaT IR T g5 87 |1y
T S99 JIR....(FAgH).....

Y |HTafr: T2, AiHe! B Adeld Rt U &1 U 8Id 8, 319+ &I e J© fofg &

it 3151 AR Rig: A 91Ul 7eiey, SIRES 4 314l d6 $o [FelTdR 29 Amaie
ETA D1 RATYAT S 2, SI <20 b 3T T H § AT &b qIREd BH &1 1 15|
H 30 Bl 31fdd AT g3 81 3t Bol- 1 § T T HH &1 DY RATUAT 81 UTs ® 3R
UrsT-2 T UTUT 3141 981 TR Bl 181 g7 81 BHN U S9! capacity & s dl o,
<IfdT number of beneficiaries & 3TTdhs Tl &1 I Tfds AT H AMTD] SUAL HRA] cgjlll
Capacity & &Td I 4} qeb i Rith 20 HIMEIC DI IATYAT gs & BTeti(h IRES Bl
OIS 316! &, WIRIBR 51 Sl rooftop 1 U™ gTs, I8 T8 A0 B, Al
3T 59 UITTTST I qeURAT | ] BRI MIeDhdl 8l §H Sl g9 Bol-2 b
TIoTdeN oTY &, S®1 31l 781 981 TR¥ 81 781 fhaT 81 Hel-2 H &7 Sdh! HRig
60 HIEIC HT TRAIC 3T 5l $9H ¥ 5 HIMIC BT ATAGT I U 3 Hl 7 &,
IfdpeT 1Yl T TN BB S8I7 X BIgAd ol [hAT Bl

it due uwTer : HEIGY, SN AR T8l € TS ', s GRGR DI IR A SHBT IR
WW%%’QWW monitoring system q 8?2 Wqﬁtﬂ'ﬂwﬁﬁﬂ%’aﬂﬁ
&1 WY B BN b 59 o1 & ded Ifasy § 3y fha= 11 SUcTes Hrargr?

it 351 puR 7 - 7RIy, &9 ARl 3 Bl 1 & 3RS SIREE &l 314l 18 FRIS I
U] HRAY &, TR S8 29 WATC &1l & UToide Bl WITIHT &1 &1 Bol-2 &
IR ¥ I/ Bls rfiad—< fhar g1 721, sV debral 1Y Blg 131 S8 <7 B
IS ol Bl

it ARER IR TR JHIT AEIey, MR Sutl H#3ll 9 &1 HuT BT fb
R TRBR - BB Aok YR Uil & Jcid ORI H ANeAOrh WA, 3es
TSl 81K, dRCTel o¥e IR AHTTh AT & oy Afret a1 &1 graer fhar &2
i 8, A1 ISP (ST S B HUT B 31X Al 81 Al SHb AT BRI &7

3l I PAR R8: TR, 89 AN 1 ®Hel BSl-2 & 3 SHed daey & g
Tferst &1 grge= fhar 21 afe i fholidic ¥ &8 & emdr 7, I9& forv afedrs! &1
TG 40 Uferd © 3iR 3 fhalidre & 10 fhadre dd afeds! &1 UTdaen 20 Uferd gl
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ST U ISR |Tgelst 8, S foy |felrst &1 yragr 20 iR &, b
HARTIA Haed giRE P oY &4 AN - AeqS! BT ATa4T el [HaT &

AEIGY, H IRES & IR H [ Bl I HRAT 18] &l {1 TR I Bl
o g Y 1 SRS H 89 G A Bol- 1 FHT | 12 BRI 71 ofRg 39 fo 9 3R
Bhol-2 H B S8 2 BRIS 30 ARGS9 BT Usaid (ST §, oifh I9H 314l I I8+
Pls ST YR 8] fhaT B

it |uTafer: 37 A8 3R Sff 7 ORI & Ha¥ § WRifthdell sl

7t I PAR R ORI BT &A1 293 FHRIS T Bl (1Y & 7 3R [oRTT 317 I
D UL BT D HEIT H HWHCIT T R8T 2| THAR UTH Sl 3f(hs 8, I AR
ORI H HRIF 500 HIEIC ¥ 3D DI HHEIY o T3 &, Al wheld H ORI BIb!
ISl 4 T PR BT B

MR. CHAIRMAN: Next question, Shri Manas Ranjan Bhunia - absent. Any
supplementaries?

*78. [The Questioner was absent. |
Malfunctioning of GST and other tax filing websites

*78. SHRI MANAS RANJAN BHUNIA: Will the Minister of FINANCE be pleased to

state:

(a) whether it is a fact that the Goods and Services Tax (GST) and other tax filing
related websites have crashed multiple times during last one year; (b) if so, the
details of instances of non-functioning of these websites reported in the last one
year;

(c) the details of steps undertaken to improve the functioning of tax filing websites in
the last one year; and

(d) the number of officials who have been punished for such non-functioning of the
websites in the last one year?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG SINGH
THAKUR: (a) to (d) A Statement is laid on the Table of the House.
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Statement

(a) There are no instances of multiple crashes of tax filing websites operated

by Income Tax Department, Customs, Central Excise & Service Tax and the GSTN

during the last one year.

vi.

Vii.

viii.

(b) Nil in view of reply to part (a).

(c) The following steps have been undertaken to improve the functioning of
tax filing websites during the last one year:

Income Tax (incometaxindiaefiling.gov.in)

Ensuring adequate hardware/server infrastructure and Internet bandwidth to
ensure sufficient capacity during peak period.
Proactive Monitoring: Ongoing hourly sanity checks of 15 vital system
functions for monitoring.

Additional back-up capacity kept on stand-by in case of any requirement.
Testing of performance of website infrastructure to test availability of sufficient
capacity for peak filing.
Ensuring coordination with UIDAI for prompt assistance in case of any problem
reported regarding receipt of Aadhaar OTP.
Setting up war room with technical experts and Income Tax Department
officers to monitor website performance during peak period.
24/7 operations of the Network and security operations center team during
peak period
24/7 operations of the E-filing call center to assist taxpayers during peak
period and take feedback about any problems faced.

Quick response on Social Media to any problem reported by taxpayers.

GSTN (gst.gov.in)

Infrastructure enhancement to accommodate 1.5 crore active GST taxpayers.

Performance enhancement to handle three lakh concurrent users on the GST

Portal.
Mandatory Performance testing (also called Load testing) of critical
functionalities before deployment.
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iv. Code improvement for critical functionalities to address performance

bottlenecks, if any.
(d) Nilin view of reply to part (a).

SHRI V. VIJAYASAI REDDY: Sir, can the details be given if any party has to face the
penalty due to non-payment of GST on time which happened due to website crash
and how many times has the software been updated to prevent such crashes?

SHRI ANURAG SINGH THAKUR: Sir, | think the hon. Member has raised a relevant
question. If the hon. Member remembers, prior to the GST, all transactions related to
the Central Excise and Service Tax were carried on a web-based system known as
ACES. After the roll-out of the GST, the functionalities of the ACES were gradually
migrated and integrated with the CBIC GST application with effect from 26™ May,
2019. In the past one year, the number of errors has come down. |If you look at the
number of returns filed versus the tickets lodged or the complaints lodged, it has
come down to 0.03 per cent only. From time to time, the Department has taken
steps and there is a holistic review of the infra as well as the application and the
platform monitoring. Sir, the GST portal was available for 99.49 per cent from
January to December, 2020 and there was no incident of entire portal crashing, which
was earlier asked. The review of the software is done by the senior software
architects and the capacity augmentation is done from time to time.

SHRI P. BHATTACHARYA: Sir, the hon. Minister has said, 'There are no instances of
multiple crashes of tax filing website operated by the Income Tax Department,
Customs, Central Excise & Service Tax and the GSTN during last one year.'
My question to the hon. Minister is this. Have they investigated properly in Mumbai,
Kolkata, Chennai and even in Delhi? How many instances of multiple crashes have
been taken up there?

SHRI ANURAG SINGH THAKUR: Sir, as | said while replying to the earlier
supplementary question, there was no incident of entire portal crashing. Not a single
incident. | also mentioned that the GST portal was available for more than 99.49 per
cent from January to December 2020. The GST system has been upgraded to handle
concurrent user capacity beyond 3,00,000. The number of highest return filing in a
day was 23.86 lakh. The highest payment transaction in a day was more than 9.55
lakh. Total number of active taxpayers with regard to the GST is 1.26 crore. In the
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month of January 2021, 90 per cent of the taxpayers filed their GSTR-3B making it a
compliance rate of around 90 per cent which is the highest ever. As far as the income
tax software is concerned, if you compare it with the previous year, in the previous
year, the number of income tax returns filed in the financial year 2019-20 was 5.62
crore. On 10" January 2021, the number of income tax returns filed on one day was
5.95 crore. System augmentation is done from time to time. It has been upgraded.
And there has been no incident of the entire portal crashing.

MR. CHAIRMAN: Q. NO. 79. Q.No.79. Shri Sushil Kumar Modi. d SUfRud Tg! gl
Supplementary questions. Shri Dinesh Trivedi.

* 79. [ The Questioner was absent. |

Trading in cryptocurrency

" 79. SHRI SUSHIL KUMAR MODI: Will the Minister of FINANCE be pleased to state:
(a) whether it is a fact that a ban was imposed on Bitcoin trading in 2018 which was
later on lifted by the Hon’ble Supreme Court;

(b) whether other cryptocurrencies are still under ban;

(c) whether it is also a fact that despite the ban, illegal trading of cryptocurrency is
still being done on a large scale; and

(d) if so, by when Government proposes to issue strict guidelines in this regard
keeping in view the risk involved therein?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG SINGH
THAKUR): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (c) In view of the risks associated with Virtual Currencies (VCs),
including Bitcoins, Reserve Bank of India (RBI), vide circular dated April 6, 2018, had
advised all the entities regulated by it not to deal in VCs or provide services for
facilitating any person or entity in dealing with or settling VCs.

TOriginal notice of the question was received in Hindi.
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However, the Hon’ble Supreme Court, vide judgement dated March 4, 2020 in
WP (C) No. 528 of 2018 and WP (C) No. 373 of 2018, had set aside the above
circular dated April 6, 2018.

(d) It was announced in the Budget Speech for 2018-19 that “The Government
does not consider crypto-currencies legal tender or coin and will take all measures to
eliminate use of these crypto-assets in financing illegitimate activities or as part of the
payment system. The Government will explore use of block chain technology

proactively for ushering in digital economy.” A High-Level Inter-Ministerial Committee
(IMC) constituted under the Chairmanship of Secretary (Economic Affairs) to study
the issues related to VCs and propose specific actions to be taken in this matter
recommended in its report that all private cryptocurrencies, except any
cryptocurrency issued by the State, be prohibited in India. The Government would
take a decision on the recommendations of the IMC and the legislative proposal, if
any, would be introduced in the Parliament following the due process.

SHRI SHAKTISINH GOHIL: Yes, Sir. Q. No. 79.

it [uTafer: hRAE i, # faer A< St &1 garar 81 a7 S9H MMYHT A 82 H
39T JeATSH T, ST ATI 26T Ah B 7, H U] Jears, | farer Bt sit wal
g7 ...(FAU)... S8 79 o1 &1 Okay. Shri K.C. Ramamurthy.

SHRI K.C. RAMAMURTHY: Sir, there is no doubt that the problem of bitcoins and
other cryptocurrencies has escalated. The circular issued by the RBI has a limited
impact. | would like to know from hon. Finance Minister whether there is any
proposal to bring in a Bill to curb cryptocurrencies in the country.

SHRI ANURAG SINGH THAKUR: Sir, the regulatory bodies like the RBI, SEBI, etc.,
don't have any legal framework to directly regulate cryptocurrencies as they are
neither currencies nor assets nor securities nor commodities issued by identifiable
users. The existing laws are inadequate to deal with the subject. The Government
formed an Inter-Ministerial Committee which has given its report. Then there was a
meeting of the Empowered Technology Group. Then the Committee of Secretaries
chaired by the Cabinet Secretary has also given its report. The Bill is being finalized
and it will soon be sent to the Cabinet. We will soon be bringing a Bill.
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2} w1fpfig Mider: A7 FUIUf H81ey, I8 93 WRIBR ORI & YR H dgd
seriously impact BRAT 81 U AR ARBR J RBI & circular & STRT SHH] b+ B
DI DY, U BIS MU circular BT WIRST B T, which means bitcoin @l
BT Bl In the Minister's reply, (d) HI HE R e b e sﬂ?ﬁ announce AT B
AT #3168 32 € [ 89 SHBT BT D 31 I &, Ministerial Group I Bl
FHTIT FEIG, H 3MMID SIRY T8 ST AT § 1 3R 31T G DIC H Ig A
HAC R %, ar 3?1%5 R review petition TIRIS BT T & AT 81?2 And the

second is, in Surat.....

MR. CHAIRMAN: Only one supplementary please.

SHRI ANURAG SINGH THAKUR: Sir, if you see globally, there are different definitions
of crypto currencies or virtual currencies adopted by international bodies. The RBI
also took initiative and banned the use of private crypto currencies. As Member has
rightly said, there was an order of the Supreme Court. That is why, the Government
of India took an initiative. There was an inter-Ministerial committee. That Committee
gave its report. As | said earlier, Committee of Secretaries also met under the
chairmanship of the Cabinet Secretary. They have given their report. Now, the
Government has prepared a Bill and it will be brought forward in the Parliament.
Soon, we can have a detailed discussion on that.

MR. CHAIRMAN: Q.No.80; Shri G.V.L. Narasimha Rao; not present. The Minister
may lay it. Any supplementaries!?

*80. [The Questioner was absent. |
National Infrastructure Pipeline (NIP) projects in Andhra Pradesh

*80. SHRI G.V.L. NARASIMHA RAO: Will the Minister of Finance be pleased to
state:
(a) the number of infrastructure projects in Andhra Pradesh which have been

included in the National Infrastructure Pipeline;

(b) the estimated capital expenditure in the above infrastructure projects and the
details thereof, sector-wise, sub-sector-wise and year-wise for the period FY
2020 to FY 2025; and

(c) the likely investment of public (Central Government and State Governments) and
private sectors in those projects?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG SINGH
THAKUR): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) A total of 503 infrastructure projects in Andhra Pradesh have been included
in the National Infrastructure Pipeline (NIP) in its final report submitted on 29" April
2020. The estimated capital expenditure of these projects sector-wise, sub-sector-
wise and year-wise for the period FY 2020 to 2025 is as below:

Sum of Total Capital
Sector* Sub-Sector Num-ber of Outlay for FY 2020-
Projects .
2025 (Rs in Cr)
Airports % 6044
Transport Ports 19 40175
and Logistics Railways 30 43681
Roads 164 251470
Power 7 92010
Energy Petroleum & Natural 2 1071
Gas
Irrigation 71 107242
Urban 64 126959
Sports 15 4651
Social and Tourism 2 6194
Commercial Education 23 16677
Infrastructure Healthcare 16 16600
(incl Water and Agriculture 19 6412
Sanitation) Food Processing 1 71
Industrial Infrastructure 55 85076
Communication Telecom 6 5249
Total 503 816583

* As per Harmonized Master list of Infrastructure sub-sectors.
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The Year wise phasing of estimated capital expenditure is as below:

Financial Year 2020 2021 2022 2023 2024 2025
Capital
Expenditure 131358 174340 159787 121170 | 100818 83898
(Rsin Cr)* *

** For some of the projects of Andhra Pradesh included in the NIP, year-wise phasing was
not provided. Therefore, year wise capital outlay will not add up to total capital outlay for FY20 to FY25.

Out of these 503 infrastructure projects, 362 projects with a total capital outlay
of Rs. 678709 Crore for FY 2020-2025 will be taken in Engineering, Procurement, and
Construction (EPC) mode by the Central Ministries/State of Andhra Pradesh,
whereas 111 projects are to be taken up in Public Private Partnership (PPP) mode
with a total capital outlay of Rs. 96338 Crore for FY 2020-2025. For 30 projects, mode
of implementation is yet to be given by Central Ministries/State of Andhra Pradesh.

T A HE¥ « R, W3R SR UG el W I U &, offh S8l 3 Hael & faa
National Infrastructure Pipeline projects in Andhra Pradesh & &% ¥ a1l Q:EOT%\*I

Y wuTafcr : I8 31 &, RSP I T81 & Yol Al § 3R <20 Bl ) WY 518 & I
H BIg W I 9T Yo Fabd o

SHRI V. VIJAYASAI REDDY: Does the Government plan to include the infrastructure
projects, not fulfilled under the Andhra Pradesh Reorganisation Act, that is, steel
plant and port, under the National Infrastructure Pipeline? If yes, which one?

SHRI ANURAG SINGH THAKUR: Sir, let me throw some light on how we started the
National Infrastructure Pipeline. To draw up the National Infrastructure Pipeline, a
bottom-up approach was adopted wherein all projects, whether it is greenfield or
brownfield, under implementation or under conceptualization costing greater than
Rs.100 crore per project, were sought to be captured. NIP is a living document,
changing continuously. As Member rightly said, if any project has to be included, it
has to be in the category of above Rs.100 crore. As | said, it is a living document and
it has to come from the State. As | said, NIP is first of its kind and the whole of
Government exercise is to provide world-class infrastructure across the country and
to improve the quality of life for all citizens. It aims to improve project preparation,
attract investments into infrastructure and will be crucial for targeting or becoming a
five-trillion dollar economy by 2025. During this
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Budget, the hon. Finance Minister has increased the capital expenditure by 34.5 per
cent. So, additional Rs.5.5 lakh crore will be spent.

MR. CHAIRMAN: Right. You will get an opportunity to speak elaborately on Budget.

SHRI ANURAG SINGH THAKUR: Sir, as the Member said, if any such suggestion
comes from the State of Andhra Pradesh, it will be considered.

MR. CHAIRMAN: Mr. Narasimha Rao, you should be present in the House but still |
am giving you an opportunity.

SHRI G.V.L. NARASIMHA RAQ: Thank you, Sir, for the opportunity. | would like to
ask the hon. Minister whether the funding for all the projects which are listed in the
National Infrastructure Pipeline for the State of Andhra Pradesh has been tied up or
arranged for because this is a huge Rs.8 lakh crore investment going into
infrastructure development in Andhra Pradesh for five years. Can you please tell me
about the funding?

SHRI ANURAG SINGH THAKUR: Sir, the total National Infrastructure Pipeline is worth
Rs.111 lakh crore. As far as Andhra Pradesh is concerned,

we have included 503 projects. 39H 503 RINEES fd T Bl The total outlay for that
is Rs.8,10,583 crore. Out of 503 infrastructure projects, 362 projects with capital

outlay of Rs.6,78,709 crore for the financial years 2020-25 will take place in EPC
mode.

MR. CHAIRMAN: Q. NO. 81.

Chinese companies in the country

*81. SHRI A. VIJAYAKUMAR: Will the Minister of CORPORATE AFFAIRS be pleased
to state:

(a) the number of Chinese companies registered in the country;

(b) whether there are many Indian companies having share of Chinese companies;
and

(c) if so, the action taken to make Indian companies avoid having share of Chinese
companies?
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THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI
ANURAG SINGH THAKUR): (a) to (c) A Statement is laid on the Table of the
House.

Statement

(a) A company incorporated outside India can establish a place of business in India

as per the requirements of Chapter XXII of the Companies Act, 2013 (the Act)
ranging from Section 379 to 393. Such companies are defined as ‘Foreign
Companies” under Section 2(42) of the Act. As per records maintained, there
are 92 Chinese companies which have established their place(s) of business in
India after taking due approval from the RBI/ Authorized dealer bank as per the
provisions of Foreign Exchange Management Act, 1999 (FEMA). Out of these,
80 companies are having the status as ‘Active’ as on date.

(b) The Reserve Bank of India has shared a list of Foreign Direct Investment (FDI)

)

data on investment by Chinese investors in Indian Companies. 2474 number of
such investments were reported in Form FC-GPR (to be filed with 30 days from
the date of allotment of equity instruments to persons resident outside India) and
138 number of such investments were reported in form FC-TRS (to be filed with
60 days from the date of transfer/order of remittance).

No such advisory has been issued by this Ministry nor any rules made under
theCompanies Act prescribes so. However, Ministry of Commerce and
Industries, Department for Promotion of Industry and Internal Trade vide Press
Note No0.3/2020 issued on 17.04.2020 had amended the FDI policy by
prescribing that an entity of a country, which shares land borders with India and
where the beneficiary owner of investment in India is situated, or is a citizen of
such country, can invest only under the Government route. RBI has issued an
amended notification vide amendment notification-Foreign  Exchange
Management (Non-debt Instruments) Amendment Rules, 2020 dated April 22,
2020 prescribing that FDI investment from China has been brought under
Government approval route.

SHRI A. VIJAYAKUMAR:Sir, how many of our Indian companies have cooperation

with the Chinese companies to invest in India?

SHRI ANURAG SINGH THAKUR: As of now, there are around 92 companies which
are registered in India. Out of these, 80 Chinese companies are actively working in

India.
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SHRI A. VIUAYAKUMAR: Have any measures been taken to completely wipe out the
Chinese companies from India?

SHRI ANURAG SINGH THAKUR: Sir, there is a law of the land which allows the
companies to be registered in India and to function in certain areas. As far as the FDI
is concerned, RBI looks into that whether it is through the direct route or through the
Government route. There is a revised position, as far as the FDI is concerned, during
the pandemic time in the interest of the Indian companies so that they are not taken
for granted or taken at throwaway prices. Certain changes have been made. | would
like to read a few lines of the decision taken by the Government of India. "A non-
resident entity can invest in India, subject to the FDI Policy except in those
sectors/activities which are prohibited. However, an entity of a country, which shares
land border with India or where the beneficial owner of an investment into India is
situated in or is a citizen of any such country, can invest only under the Government
route. Further, a citizen of Pakistan or any entity incorporated in Pakistan can invest,
only under the Government route, in sectors/activities other than defence, space,

" "

atomic energy and sectors/activities prohibited for foreign investment. In the event
of the transfer of ownership of any existing or future FDI in an entity in India, directly or
indirectly, resulting in the beneficial ownership falling within the restriction/purview of
the para 3.1.1(a), such subsequent change in beneficial ownership will also require

Government approval.”

MR. CHAIRMAN: If your answer is long, you can lay it on the Table so that the
Members would be able to see. Then, Shri Sujeet Kumar.

SHRI SUJEET KUMAR:Sir, given the hostile and belligerent behaviour of China and
based on hon. Minister's articulation of FDI rules, | would like to know: What steps
has the Government of India taken to restrict FDI from China? Similarly, what steps
have been taken, if any, to encourage FDI from a friendly nation like Taiwan?

SHRI ANURAG SINGH THAKUR: Sir, as | said, there was only one change in that
policy and | have just read out the details, what changes have been made and what

the revised position is.

MR. CHAIRMAN: Regarding Taiwan, would you like to say something?
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SHRI ANURAG SINGH THAKUR: Sir, we are getting investment from Taiwan also like
other countries.

MR. CHAIRMAN: Q. NO. 82.

Nationalisation of health services during COVID-19 pandemic

*82. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government is planning to nationalise health services during this

pandemic/COVID times; and
(b) if so, the details thereof; and if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(a) and (b) A Statement is laid on the Table of the House.

Statement

(a) and (b) Public Health and Hospitals being the State Subject, all the
States/UTs were requested to ensure the provision of services during the current
public health challenge arising out of COVID-19. States/UTs are being provided
required technical and financial assistance for strengthening of their healthcare
system including management of the COVID-19 Public Health Challenge from time to
time. All the States/UTs are also being provided with necessary financial support
under India COVID-19 Emergency Response and Health System Preparedness
Package.

During the course of the current Pandemic, existing capacities of Private
Sector for testing and treatment for COVID-19 have also been utilised by the
States/UTs wherever necessary and feasible. Therefore, the question of
Nationalisation of Health Services does not arise.

At SRAT S = FaTIfd Helad, BT UEAl supplementary question dg g o
fRex 9 WX F9IT BT ST answer ST © -- X, #9 <1 fF Covid pandemic

situation ¥ fHHT A1 BIYTA & 1T ST STHRA BT IR &, SI¥ ambulance, ventilators
and other things and oxygen cylinders also, g {d ERle%ﬁ Pl dgd BT g1 H ST
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e g 6 TAR UA ey AT Sl e e 8, ST A d g8 T Rga dIiad @
RIS

S1. 8 qU: W), § MU A1eFH § AT AT § b 9N Covid pandemic & SR
YR ARBR 7 whole of Government 31 whole of society approach BT Bral feam
ARI IRAR 7 & a9 & $HUX, including creation of infrastructure facilities, creation
of labs, providing N95 masks, ventilators and PPE kits, drugs, AR ?R\_:I,'Q, il
pandemic P! BT B & oY raede off, I FHT gl Bl <21 H G4 WRBRI
®I, I SRS B HaTge BT 1 SHS A1I-F1Y BRI Fare 4l
m_crl%_\'{ T TT1 31T S vaccination &1 campaign dof Xal %\’, 3?1%5 3{e¥ PM CARES
Campaign & TEd major financial support system & F1A-T vaccines T 9 6
health workers & ﬁ;l‘;’ gJ Eﬁ% frontline workers & %I'Q IUAE BRI B %P{f 9 PM
CARES 7 QX1 {UI Tl 9 YR, G4l I Tq-HCH IR WIRA ARG - DR
pandemic @I control faTl  37TeT EART S W1 UMY 313 B, 9 89 U R |
AH] & ToTaId Ugd g o, 98 A9 Al Bl A1 fHABR B R &b BRI &1 AT
T3 B

MR. CHAIRMAN: Now, second supplementary. Shrimati Jharna Das Baidya.

Sl SRAT ST 99 - WX, srs\i-ﬁ 319 1419 H nationalization & IR & &8l & fh 'Cblé
799 B T81 Sod1l’ UrsH fAfRex eudiR e i B iR It fifRex Seudr %e
ﬂ-ﬁ%\r, al relief fund a@ﬁ%\’l W?éﬂﬁ?ﬁjﬁ%{helpﬁ?ﬂ'{%\’, Fﬁﬁﬁsﬂﬁ
nationalization &T We9 Tl T81 ST 872

ST, Y g : IR, Ugell 91 I8 2 o g Udh State subject gl BN AfIe™ H rules
g1 8, B A1l & 9 3 B4R transaction of business rules | @‘ﬁaﬁﬂ%’%\rﬁ?(ﬂqﬁf
PIfTS & FeH # 91 DI, T ST H FaT fh IR v IR IR ReR 7 10 &A1 &
3GV detailed guidelines 3] S, 39 %I'Q g9 ATl MR support systems create
g, & RN o1 - S[ardy &M f6a1 dad SeRI AdeX 8 781, even private
sectors ®T ¥l BFH treatment facilities @1 develop B ﬁ delivery G| ff labs &I
creation H q\ﬁ aRE ¥ involve ATl 99 nationalization & IR EW%IQ Eﬁg PRSI
Jacdl' del, ?Rﬁﬁﬁ\_fl_sfw SIN I*-I(*1<b‘< \_fﬁ Y] % 3Hh 3ieX ‘i-lbho'idlki\qdn DIH
Eb_(?%%, ﬂﬁﬁﬂﬁéﬂéaltemate@ﬂ?@éﬁaﬁﬁ@ﬂﬁiﬁfmﬁml EYT%I'Q
&9 fora {5 "a1g ued =181 o
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ST BT 91 < 6R, 3 371U A1ed F H3i] St A YB1 A181 § 1P blIdS HEMRI P
SR S AT 1 9 B ©, FIT Sh (oY DI GATIS! DT YL 22 3R ATGelT
&, A1 g8 e 87

1. 8Y 989 : IR, U TRIG BT YIS P faid FAR U health workers,
ROT=T <2 & AT & U101 BT & B & 1T 31+ Sfae &1 W wofia o< e, are
I ARG AT H BT B Y IT YTgde IRTATA H BT B I - 3¢ v 4R
TR A detailed guidelines & T8 50 ARG YT Uf &Rk < &1 U= fean g4
campaign H Corona warrior & ®Y H T8I+ 379+ YT W, I oI §H4 I UTaT
foraT 3R 1Y I U 9gd IR wwifad guivaermelt | & aRart & a8 i e

! 2l

s} fas CIPN : FYrafa W, H EREES] RESCIER] U supplementary YT dledl
%, SIl pandemic Tal H S[ST B3N 21 B9 S99 doic ¥ ol b W@y & f[awy # <t
UfcreTRies ol forg Tq 2, S99 69 9 U 9l §51 Pandemic & effect &1 I8 el
g g fob WIRA # IR Regional Institutes of Virology @1 ¥ATYHT 811 ST I8! 81 ¥
<1 ¥ Y T UHHTH institute, NIV, Pune T, TSI IR qRT <7 331 211 ST regional
institutes Gl YT &, FIT ST hH H USHT H B3 institute Wiel B DIy AT g,

Fifen integrated approach & TE&T ICMR BT | U dgd gl research centre SRR
319 I Bl gbT 2, AIMS Centre of Excellence 8l gbl g 3R g8 neglected
diseases b1 i€ Wl XET &l dgd-dgd gdi<|

1. Y 9819 : A8Iey, ST fh 991 9o ¥ W $el fh 39 IR & gl H WY
& forg ggd €1 fa2Iy wraer fear 11 €, Sqa! agd & a9y wuic Ried didrss
5T 7Ty €1 IUF TEd I @b olddl dF 9gd AR 718 facilities fohye w1 & forg,
e I8 SRS & Ul 9 8l, ¢ichc & U | 81, Ifdeid & T 9 &I,
SRS AT & Uit | 81 AT ST {81+ gl fh ST 89RT National Institute of
Virology &, ST fo <91 &1 TaHTS UfAftad laboratory 21, ST Ued UR <91 WX § Jod
IR fihUe R & IR H 3R Wl 3391 IR8 & TS & 3941 THR B oTd
IR ST fohUe & & IR ¥ fSes afdh 81 &) 8 o fhd e w® 393!
gTIT ST 1feh 89 AR <2 H region-wise IRTER facilities © W | $9e1¢ 311 d fohd
I W finally create 811, 39 WY § o719 ol forg SImda, a9 amua fHfead wu |
gferd foar sirg)

DR. FAUZIA KHAN: Sir, | would like to ask the hon. Minister that during the pandemic
year, along with countless stories of humanity, courage, compassion and empathy,



[9 February, 2021]

we must not forget that there have been innumerable stories of betrayal, cowardice,
corruption and the inadequacies of the health sector also.

MR. CHAIRMAN: Madam, ask the question. You have to ask the supplementary.

DR. FAUZIA KHAN: We must not forget that many have died due to the fact that they
did not get admitted into the hospitals due to the fear that they would die. This faith
must be built up. | want to ask the Minister whether the Government would come up
with a legislation on right to health services, making health services a fundamental
right so that the healthcare personnel are held responsible for proper healthcare given
in hospitals.

1. g9 999 : 985y, WReR AfTad ©U I < & Y A B B THR Bl R
@‘dTQ, I TR Pl NET, 31hI physical, mental, social and psychological welfare,
S 26 B definition &, SHD! HATSE B I e H ART B AR GIAgmd S!St
2, D1 31X strengthen R TE1 5l BIfds 7 Wl g1 980 UG &1 8, TS BRI 9ISy
D1 ISR & R § g1 77 & AR H GHi § fb AR s ¢ A18% H right to
good quality health, right to good quality education, right to have good quality living
with dignity 3fTf& already enshrined 81§ H&¥ H DI DI DR UITIHS H UK
B3 DI fhetalel dIs VNl AIoT 18! 2

MR. CHAIRMAN: Now Question No0.83.

Performance of Indian Rupee in 2020

*83. SHRI NARAIN DASS GUPTA: Will the Minister of FINANCE be pleased to state:
(a) whether it is a fact that the Indian Rupee has emerged as the worst
performing Asian Currency in 2020;
(b) if so, the reasons therefor; and
(c) the measures Government has undertaken to rectify the situation?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG SINGH
THAKUR): (a)to (c¢) A Statement is laid on the Table of the House.
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Statement

(a) and (b) Indian rupee was one of the better performing Asian currency in 2020. In
the financial year 2020-21, the INR has appreciated by 3.53 per cent till 2" February,
2021, as per the information provided by Reserve Bank of India.

(c) The Reserve Bank of India allows the exchange rate of the Indian rupee vis-a-vis
other foreign currencies to be determined by market forces, with interventions only
to maintain orderly market conditions, for containing excessive volatility in the
exchange rate.

SHRI NARAIN DASS GUPTA: Sir, | have asked the hon. Minister that there has been
poor performance of the rupee during the year 2019-20...

St FuTafa : 3g IR €, $9fIT 31T ISHR It Thd ol

SHRI NARAIN DASS GUPTA: Thank you, Sir. As per the reply given that there has
been appreciation in rupee during the year 2020-21 by 3.25 per cent, my question to
the hon. Minister is this. If it is so that the rupee has improved and strengthened, why
are we not competitive in case of export? Our export is coming down day-by-day.
What is the reason for that? | would like to know this from the hon. Minister.

N SR 2 SR : WEISY, A GG+ Sl Yl U YT, IqP Sd1d H A #+
@B [ S foreign currency & HdbTE, Sl & JbIdel rupee DI decide B &, I8
market forces determine ®dl B 341?‘6?[3413; Bl ggd oy gRfRfaar 4 &
intervene AT & 6 IHH 98 SITGT IAR-TSI 7 &1l HBIGY, S AEMRI & T
TRd | Rbre FDI 3, AT HROT & {6 58 fAferad SiaR 9 Sa1eT 9Rd 9 31T,
forex reserves ¥ 3R S¥dT STV A1 RIS BTS ©, T8 590 .U faforg STer | wrar
& 3R HRA BT external debt W ¥ G &l TR, Pl HAThR TR 3res! &1 44
Qﬁﬁ%mm%ﬁ?ﬁwmrepeatmmi%ﬁﬁﬁ
appreciation rupee aﬁgé%, IE 3.39 per cent gl ¥R, WW‘I’@?W@W
DI AW D B T, AN IADT FB T FG THI economy & NeTT- 37T AT TR
tI@_—'f*’l’[l WﬁqﬁWHW export Wﬂﬂtﬁ_'ﬂgﬁﬂ, AT ST gDl rupee bl
S U o7 o a1 S FRTC g, AT IHBT FRIhdHR 0T §aAT, Al SEH appreciation
ﬁ@%@?ﬂ%’&&?percent Eﬁgﬁ%\’l

MR. CHAIRMAN: Now, second supplementary; Narain Dass;/.
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SHRI NARAIN DASS GUPTA: Thank you, Sir.

MR. CHAIRMAN: Now,next question, Question No. 84. Shri Bhaskar Rao Nekkanti;
the hon. Member is absent. Now, any supplementaries?

*84. [The Questioner was absent. |

NPAs in metals, mining and engineering sectors

*84. SHRI BHASKAR RAO NEKKANTI: Will the Minister of FINANCE be pleased to
state:

(a) whether Government is aware of the fact that the RBI Financial Stability Report
points out that the problem areas in terms of non-performing assets (NPAs) still
remain in the metals, mining and engineering sectors where the ratios are above
25 per cent while construction, gems and jewellery and the auto sectors follow next
with ratios of 21.8 per cent, 21.5 per cent and 18.4 per cent, respectively;

(b) if so, whether Government has taken any steps in this regard to address NPAs in
the aforementioned sectors; and

(c) if so, the details thereof and, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG SINGH
THAKUR): (a) to (¢) A Statement is laid on the Table of the House.

Statement

(a) to (c) The Financial Stability Report — January 2021 of theReserve Bank of India
(RBl)has no reference regardingproblem areas in terms of non-performing assets
(NPAs)inthe metals, mining and engineering sectors. As per the report, the gross
NPA ratios of the Scheduled Commercial Banks (SCBs) for these sectors, as on
30.9.2020,are below 25% and the respective ratios stood at 12.6% , 15.6% and
19.4% .Further, the gross NPA ratios of SCBs, as on 30.9.2020, for the construction,
gems and jewellery and automobile sectors were 21.5%, 24.1% and 8.3%
respectively.

Loan accounts become non-performing due to a variety of factors, which may be
economy-wide or specific to a sector or a firm.Appropriate monetary policy,
fiscalpolicy and regulatory measures are taken from time to time to address
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economy-wide and sector-specific issues with a view to achieve macroeconomic
goals and secure financial stability.In the context of economic slowdown, the impact
of the pandemic and the need to support post-pandemic recovery, comprehensive
measures have been taken under Government’s AatmaNirbhar Bharat Abhiyaan
economic package,RBI’'s COVID-related regulatory packageand revival framework to
mitigate the pandemic’s impact on borrowers, ensure business continuity
andfacilitate revival of real sector activities and the steps announced by RBI in its
Monetary Policy Statements. These include, inter alia, the following:

©) RBI has provided a framework for lenders to implement resolution plans in
respect of eligible loans to corporates and micro, small and medium enterprises
(MSMEsSs), to enable lending institutions to offer customised relief to borrowers in the
form of restructuring, without downgrading the loan as an NPA. Such restructuring
may entail the grant of various concessions to the borrower in terms of altering the
total amount to be repaid, instalment amounts and the rate of interest, extending
moratorium and/or the residual periods of repayment, waiving penal interest and
charges, converting the accumulated interest into a fresh loan with a deferred
payment schedule, and sanction of additional loan.

(i)  For 26 sectors identified by the Kamath Committee as having visible impact of
the pandemic, RBI has prescribed certain financial parameter ranges for the aforesaid
resolution plans. These ranges are typically more liberal than the benchmark ranges
generally adopted by leading banks such as State Bank of India, and thus enable
lending institutions to offer higher sector-specific relief for deep/comprehensive
restructuring. Metals, mining, construction, gems and jewellery and automobile
sectors are among these sectors.

(ii)  The debt servicing burden for borrowers has been substantially reduced due
to reduction in the benchmark policy rate and various liquidity enhancing measures
taken by RBI, which have resultedin reduction in the monthly average weighted
average lending rate by 1.14% on fresh Rupee loansof SCBs over the period from
March 2020 to December 2020 and by 0.73% on outstanding Rupee loans of SCBs
over the same period.

(iv) A significant proportion of enterprises in the gems and jewellery, construction,
automobile, metals and engineering sectorsare MSMEs. The following measures have
been taken to support MSMEs:
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(1) A liberal restructuring scheme for MSMEs with loan exposure of up to
Rs. 25 crore has been introduced by RBI, offering the entire MSME sector
sector-specific relief.

(2) A scheme for emergency credit line of up to Rs. 3 lakh crore, backed by
100% Central Government guarantee, has been launched for MSMEs and other
enterprises with turnover of up to Rs. 250 crore for additional funding of up to 20% of
the fund-based outstanding as on 29.2.2020, subject to a maximum of Rs.10 crore.
A higher maximum of Rs. 100 crorehas been allowed for additional funding in
27 specified sectors, which include the metals, mining, construction, gems and
jewellery and automobile sectors. Till 25.1.2021, Rs. 2.39 lakh crore have been
sanctioned under this scheme.

(3) Government has issued instructions for release of payment of receivables of
MSMEs by Government Departments and Central Public Sector Enterprises (CPSES)
within 45 days.

(v)  The following measures have been takento support the construction sector:

(HGovernment has issued an advisory for extension of registration and
completion dates of real estate projects under Real Estate Regulatory Authorities by
treating COVID-19 as an event of force majeure.

(2)For loans to the commercial real estate sector, additional time of one year
has been given for extension of the date for commencement for commercial
operations.

(3)The Credit-linked Subsidy Scheme for Housing under Pradhan
MantriAawasYojana (Urban) has been extended by one year (till 31.3.2021),
providing subsidy for purchase of residential real estate.

(vi) To enable contractors to participate in tenders, Government has issued an
advisory to CPSEs to reduce performance securityto 3% , from the existing 5% to
10% , of the value of the contract for all existing contracts. This has helped such
contractors in,among others, the metals, mining, engineering and construction
sectors.

SHRI K.J. ALPHONS: Sir, in the Budget, it is announced that there is a proposal to
transfer all the NPAs to a new institution. In fact, the terminology used is 'bad bank'
for all these NPAs. | do not understand as to how does it make sense if all such bad
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loans are transferred to another institution. | don’t think the idea of 'bad bank' is a
good idea. What does the Government think about this?

st IR R STg : Wy, IS TR I I 71T 2 fb Asset Reconstruction Company
(ARC) T Asset Management Company CARCRIE] NN IR sﬂﬁﬂ 0 {5 bl Bl
TSI Bl &THdT ¢, S 9 ¥ 59 Bgd Bl SSHIT AT $d T1- A1 Development
Finance Institution &9 &T ®eH Hf YR WRGR ° ST AR ISP v goic ¥
20 BOIR BRIS YU BT 3Nl A yraeg= 9t fHAT Bl Long term financing At <91 &
U Bl, SAd 1T DFI &1 fohar a1 81 59 S1faR<h UPA & w93 Y a1y < &
I FHY §h! Dl IS4 TRE A T [SY T o, NPA FET ATH 81 3 o, IHD a9
YR ARBR 7 2015 H Asset Quality Review HRATIT, Fa! NPA Balance Sheet IR oY
MY, Ale Uid Rg HRIe BV 899 fUBel 2014 & 2019 & Sdl B ITH

recapitalization call

[THE VICE-CHAIRMAN (DR. SASMIT PATRA) in the Chair.]

Amalgamation & HATEIH A 12 dbl ?ﬁ, il public sector banks g 3R S8 ¥
11 PCA framework @, B9 dT8% I of 3T 2| §A dobi BT FESIHRU HRA & oIy
AR ®H AT g1 I8 ded ff T Vb= HH-] &1 8, SO 9T § Hey
ISTIT T b bl bl MR AT b T ST e |

SHRI BINOY VISWAM: Sir, does the Government envisage a situation where the bad
banks will overtake the good banks of the country?

SHRI ANURAG SINGH THAKUR: Sir, our banks are doing well. In a country like
India, we need more banks and stronger banks. And, as | said, all steps have been
taken in the last six years under the able leadership of Prime Minister Modiji, whether
to recapitalize the bank or bringing the transparency and accountability into the
banking system. As | said earlier, Asset Quality Review has been taking place for all
those loans which have been granted in the earlier regime as well.

THE VICE CHAIRMAN (DR. SASMIT PATRA): Q. NO. 85.

Poor disposal of bio-medical waste by hospitals

*85. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
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(a) whether Government is aware of the fact that Government as well as private
hospitals are very poor in handling bio-medical waste and they generally end up
with mixing the biomedical waste with municipal waste which poses a serious
threat to human beings;

(b) if so, the details thereof;

(c) whether Government has issued any guideline in this regard so that the bio-
medical waste is disposed off properly; and

(d) if so, the details thereof and, if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (d) Collection, Segregation, Transportation, Treatment and Disposal of
Bio-medical Waste is regulated as per the Biomedical Waste Management Rules
(BWMR), 2016 issued by Central Pollution Control Board (CPCB). Bio-medical
Waste Management Rules, 2016 do not permit mixing of untreated Bio-medical waste
with any other wastes. The provisions of the Rules apply to hospitals, nursing
homes, clinics, dispensaries, veterinary institutions, animal houses, pathological
laboratories, blood banks, health care facilities and clinical establishments.

All Hospitals and health care facilities are required to comply with Bio Medical Waste
Management Rules, 2016. Rules (4)(e) and (4)(f) stipulate that hospitals etc. have
to dispose off solid waste other than Bio Medical Waste, as per Solid Waste
Management (SWM) Rules, 2016 and should not mix Bio Medical Waste with
Municipal Solid Waste.

The respective State Government/Union Territory (UT) Administrations have to
ensure implementation of the Bio Medical Waste Management Rules, 2016.

For COVID-19 related Biomedical waste, CPCB has prepared separate guidelines for
Handling, Treatment and Disposal of Waste Generated during Treatment/Diagnosis/
Quarantine of COVID-19 Patients. CPCB has also developed a tracking application for
tracking of COVID- 19 biomedical waste.
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Besides, CPCB has also prepared the following guidelines for effective management
of biomedical waste in the country:

(i) Guidelines for Monitoring Performance of Common Bio-medical Waste
Treatment Facilities (CBWTFs) by State Pollution Control Boards
(SPCBs)/Pollution Control Committees (PCCs).

(i) Revision 4: Guidelines for Handling, treatment and disposal of waste
generated during treatment, diagnostics and quarantine of COVID-19 patients.

(i) Advisory related to service of Common Bio-medical Waste Treatment Facilities
to States.

(iv) Toolkit for Bio-Medical Waste Management Rules, 2016.

(v) Guidelines for "Imposition of Environmental Compensation against Health Care
Facilities (HCFs) and CBWTFs".

(vi) Guidelines for Verification of Two Seconds Residence Time in Secondary
Combustion Chamber of the Biomedical Waste Incinerator.

(vii) Guidelines for Handling of Biomedical Waste for Utilization.

(viii) Guidelines for Bar Code System for Effective Management of Bio-Medical
Waste.

(ix) Revised Guidelines for Common Bio-medical Waste Treatment and Disposal
Facilities.

(x) Guidelines on Management of Biomedical Waste Generated during Universal
Immunization program.

(xi) Environmentally Sound Management of Mercury Waste Generated from Health
Care Facilities.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, | would like to submit to the
hon. Minister that Covid-19 Pandemic has burdened the India's already stressed
Waste Management System. According to the data shared by the Central Pollution
Control Board (CPCB), India has generated 18,000 tonnes of Covid-19 related
biomedical waste between June and September, 2020. | would like to ask the
Minister as to whether the Government has any checkout plan to deal with
bio-medical waste. If so, the details thereof.

DR. HARSH VARDHAN: Sir, | think, | have already answered in this reply that, there
are already detailed Bio-Medical Waste Management Rules and Solid Waste
Management Rules, 2016 and during Covid times, the Central Pollution Control Board
has developed detailed guidelines for handling Bio Medical Waste Management
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specifically pertaining to Covid-19. And then in furtherance to that, they have also
issued a number of guidelines about which | have mentioned in the detailed reply
itself, that how implementation of these guidelines could be in fact monitored by the
various agencies. As we know that these are to be monitored by the agencies at the
State-level by the State Pollution Control Boards. Sir, during Covid everything has
been assessed in detail. The guidelines have been formulated on every aspect in
detail and | have mentioned in the answer also that a tracking application for tracking
of Covid-19 bio-medical waste has also been developed by the Central Pollution
Control Board and whatever is being done at the State-level, is also being monitored
by the Central Pollution Control Board in coordination with the State Pollution Control
Boards.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, | would like to know whether the
Government has put in place any effective mechanism to monitor segregation of
municipal waste and bio-medical waste.

DR. HARSH VARDHAN: Sir, as | have mentioned that there are separate rules for
solid waste management and there are separate rules for the bio-medical waste
management and both the rules very specifically state that both the types of wastes
cannot be mixed in any of the health facilities or in any of these places. There are
detailed guidelines to ensure that this particular aspect is not compromised in any of
the health facilities of the country.

DR. AMEE YAJNIK: Sir, thank you so much for giving me this opportunity. | have
seen the reply of the hon. Minister. He has mentioned about the CPCB guidelines on
bio-medical waste. | would just like to ask a question that the bio-medical waste
comes out of private and municipal hospitals and the Ministry of Health and Family
Welfare looks after the health issues of these particular hospitals. So, the Ministry of
Environment, Forest and Climate Change has issued the CPCB guidelines for the
States and Central Pollution Control Boards. How is the mechanism of review and
monitoring effected? | would also like to know whether there is a point of coordination
between these two Ministries to find out whether the several guidelines issued by the
CPCB are being monitored, reviewed and put in place because there are two
Ministries involved. | would like to know from the Minister whether there is a
coordinated plan or a coordinated point, so that the people of this country will be able
to know what is happening to bio-medical waste of Covid-19.
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DR. HARSH VARDHAN: Sir, | would like to inform the hon. Member that as far as the
coordination is concerned, there is a perfect coordinating mechanism between
related Ministries, and all health facilities, starting from big hospitals to nursing homes
to laboratories to private clinics or wherever there is anything happening related to
health sector and where there is a possibility of generation of bio-medical waste, they
all have to actually register themselves, and there is a very well-coordinated
mechanism whereby the Ministry also ensures that these rules are implemented and
they are strictly followed. Then, it takes the help of the related Pollution Control
Boards also.

THE VICE CHAIRMAN (DR. SASMIT PATRA): The next supplementary question is by
Dr. Vikas Mahatme. Are you there, Mahatmeji?

DR. VIKAS MAHATME: Thank you Vice Chairman, Sir. ¥ 99 U8 PR DI
ERTET BT b B BITS DI 3 ARIh I bl (T 3R BH BT successful
W U 21 X1 [AT I8 2 6 H1B! IR o § 99 & foly Mssas~ 33 8l &,
FIIfPb health is a State subject. AR 99T I8 § fob 3@ Concurrent List § <9 &
o7 ORBR BT BIs ST © IT T8l © IT WRGR 59 IR § T A1 I8l 87 WX, Bs
IR I% BT © f¥ If T8 811 B, O & IRGR $I STd1des Sexl Sl 2, i
P ARPR &b BT H g & IR A P 9l T8l gl As far as implementation is
concerned, it is a State subject. T AXDN 3@[ Concurrent List § o9 & IR Zbﬁ'é
DINEICEIR R

S1. 8Y qQE: IR, ST [ A 9a<y HEIGd 1 WY $al (6 3 W FeldT Bl
YR AR GHI e I HEiSd vl & $uR 9 T Ta-Hed DI, I
<Reds @1, I9F T fFUICHTH I <eFd g e’ & g 3R gAY R
e & %I'Q ﬁb—%ﬁfﬁﬁ, NfeA BT A data Ga report back P P
Fhfow 3R g1 REET Y Ud regular 3R consistency & AT U Rbde HbTod %\r,
SESED ¥ we try to monitor everything at all levels IR S Y Q'WU{ T ¥ gt %\},
ID! RAIFET BT B ff YRT TRBR H Ih] RUIE HRATEIAI 81 I 2
fore # oft 89 o S9d! WU Td € AT WUIE Bl enhance BRd © AT FUIC Bl
TS BRd &l I8 I4T RUIET & MR UR 8IaT 21 S9b {10 I ST 6 79T
T SRAHEI W 9IRS d9ThR od § IR Mg~ & a9 I S BHT &,
Wstrengthenﬁ%ﬁﬁmwwiﬁﬁﬁﬂéﬁﬁw%,B‘ﬂ‘c}ﬁ?ﬂﬁ
implement ®R= & foTu, ST fadT ST 9 8T, IRBR BT 39 & IRIG § VAT W&
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el T 3R ARI SII W1 existing IR Tl RE1 2, BH Il & & 98 HIH! GaTs w4
A T T2 2 3R 5t Bl 3R SaTeT 3redl d)E ¥ strengthen BR &1 STAIHAT B

SYAITETE (ST. W YTAT): T A=A 86.
Promotion of Siddha medicines for COVID-19

86. SHRI P. WILSON: Will the Minister of AYURVEDA, YOGA AND NATUROPATHY,
UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to state:

(a) whether Government has proposed to promote the Siddha medicines to prevent
the COVID-19 across the country including Tamil Nadu;

(b) whether Government has allocated / sanctioned the funds under AYUSH for
research studies to aid/facilitate preventive medicine against COVID-19 in Tamil
Nadu; and

(c) if so, the details thereof and, if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI KIREN
RIJIJU): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) Yes Sir. The Government has promoted Siddha medicines to prevent COVID-19
across the country, including Tamil Nadu.

Ministry has issued separate ‘Guidelines for Practitioners’ and ‘Guidelines for
Research” for providing treatment to Covid-19 patients in each system covered
under AYUSH, including Siddha system of Medicines. These comprehensive
guidelines provided detailed instructions regarding usage of Siddha medicines for
Covid- 19 patients. An Inter-Disciplinary Task Force was also constituted by Ministry
to provide guidance to the research conducted by various Research
Councils/National Institutes in Covid-19. The activities of each Research
Council/National Institute, in combating Covid-19 pandemic, was closely monitored
by Ministry. Ministry has also interacted with the drug manufacturing industry to
ensure uninterrupted supply of medicines for providing treatment to Covid-19.

The Ministry has promoted use of ready-made Ayush formulation i.e. ‘Ayush
Kudineer’ in the interest of health promotion to the masses. The Ministry has
developed a mobile app JAaYUsH Sanjivani mobilell and has documented the impact
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assessment of effectiveness, acceptance and usage of AYUSH advisories &
measures in the prevention of COVID-19 through app based population study in
around 1.5 crores respondents.The Ministry has invited research proposals under
the Modified Extra Mural Research (EMR) Scheme for SARS CoV-2 infection and
COVID-19 disease for supporting research in Ayurveda, Yoga & Naturopathy,
Unani, Siddha and Homoeopathy (AYUSH).

(b) and (c) Yes, Sir. The Government has allocated funds under AYUSH for
research studies to aid / facilitate preventive medicine against COVID-19.

Ministry has sanctioned Rs. 1 crore 63 lakhs (Rs. 80 lakhs to Central Council
for Research in Siddha (CCRS), Rs 50 lakhs to National Institute of Siddha (NIS) and
Rs. 33 lakhs for projects under Extra Mural Research Scheme) for various COVID
related studies and clinical trials.

CCRS has undertaken sixteen studies i.e. four pre-clinical and eleven clinical
studies with the support of Ministry to assess the utility and effectiveness of Siddha
formulation in mitigating COVID-19 through repurposing of Siddha formulation and
utilizing immune-modulators in the management & treatment of COVID -19. NIS has
also conducted population based studies, which included distribution of preventive
medicines, and four Covid-19 related clinical trials at Chennai. Funds were also
released under the Modified Extra Mural Research Scheme for SARS CoV-2 infection
and COVID-19 disease for four projects at Tamil Nadu and Andhra Pradesh.

SHRI P. WILSON: Sir, the Minister has said that they have allotted Rs. 1.63 crore for
research study in Siddha in Tamil Nadu. When COVID-19 English medicine
treatment costs Rs. 6 to 10 lakh per patient, how far this paltry sum of Rs. 1.63 crore
which has been sanctioned for research and development will help in the growth of
Siddha not only in Tamil Nadu but all over the country? Will you sanction more
funds?

SHRI KIREN RIJIJU: Mr. Vice-Chairman, Sir, the Member has already mentioned
about the amount being sanctioned to the Siddha Institute in Tamil Nadu, which is
located in Chennai, for the purpose of research and for the purpose of finding some
kind of solutions through the system of medicines in Siddha to combat the
COVID-19. But, as you know, in the initial stage, it was not very clear how to
combat this COVID-19. So, the initial amount granted to all the Indian System of
Medicines, and | think, this really has done a great job in terms of creating
awareness as well as in doing research in the Indian System of Medicines. It has
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helped tremendously. Siddha system of medicines is very old tradition of our
country. We feel proud of it. If required to sanction more amount, definitely, it will
be considered.

SHRI P. WILSON: There is an allegation that Siddha is not promoted as it was
developed in Tamil Nadu by Siddhas. What are the steps you have taken particularly
to promote the Siddha treatment not only in this country but worldwide?

SHRI KIREN RIJIJU: Sir, as | have mentioned, Siddha is very old Indian System of
Medicines and it has a long history. There is no way that it will be treated differently.
All the Indian Systems of Medicines are being provided enough support system,
especially after 2014, when hon. Prime Minister, Narendra Modiji, constituted a
separate Ministry for AYUSH. So, since then efforts are being made and also funds
are being created. So, Siddha has been the integral part of the AYUSH Ministry and it
will continue to be treated so.

SHRI TIRUCHI SIVA: Sir, during Covid-19 pandemic, when all the private super-
speciality hospitals were shut, it was only the Ayush Kudineer and Kabasura Kudineer
which helped the people to get relief from the effects of Covid. Yes, the Minister says
that it is the oldest tradition. But, apart from that, what steps or initiatives are being
taken to create awareness among the people so that Ayush medicines is used for
other health issues, and to promote Ayush medicines for their usage?

SHRI KIREN RIJIJU: Sir, a lot of efforts have been taken and the Members too
accepted that it is a very important Indian System of Medicine. It is going global. It is
not only confined to Tamil Nadu and the Tamil-speaking areas, but it is also going all
over the country, across the globe. We intend to promote it. We have a working
mechanism now with the WHO also. The Inter-disciplinary Ayush Research and
Development Task Force has been constituted by the Ministry of AYUSH after the
hon. Prime Minister suggested that the Indian System of Medicine and the established
practices must be utilised. Also, the hon. Prime Minister advised to create a general
awareness about the Indian traditional medicines being invoked and practised across
the globe. So, based on the Prime Minister's advice, the Inter-disciplinary Ayush
Research and Development Task Force was constituted, thereby all efforts are being
made. There is a tremendous response we received from the public also. The
immune boosters, all these items, being produced by different systems of medicines,
have been working as a miracle during the Covid-19 pandemic. But, we don't want to
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make exaggerated claims in this regard because we all know that this is very
sensitive. Sir, Siddha Day is being celebrated every year to promote Siddha. The
National Clinical Management Protocol is already laid. | am personally taking a lot of
interest to understand more as to what can be done to promote Siddha and all other
system of medicines in India.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, next Question No. 87.
Safeguarding of public deposits in co-operative banks

*87. SHRI G.C. CHANDRASHEKHAR: Will the Minister of FINANCE be pleased to
state:
(a) the plan to safeguard the public deposit in the co-operative banks in the
country, if so, the details thereofe; and
(b) if not, whether a sub-committee or expert committee is proposed to be set
up to study and analyse how to safeguard the public money?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG SINGH
THAKUR): (a) and (b) A statement is laid on the Table of the House.

Statement

(a) and (b) Earlier many provisions of the Banking Regulation Act, 1949 relating to
the governance and sound regulation and supervision of banks that were applicable
to banking companies were not applicable to co-operative banks. Keeping in view
developments in the banking sector and the regulation thereof over time,
amendments have been made through the Banking Regulation (Amendment) Act,
2020 for extending such provisions to co-operative banks as well.While providing for
better management with proper regulations,the Act aim to ensure that the affairs of
the cooperative banks are conducted in a manner that protects the interest of
depositors by increasing professionalism, enabling access to capital, improving
governance and ensuring sound banking through the Reserve Bank of India.

The provisions of the Act have been brought into force forUrban Co-operative
Banks (UCBs) and State Cooperative Banks (StCBs)/District Central Cooperative
Banks (DCCBs)with effect from 26.06.2020 and 01.04.2021 respectively.

The said Act provides for the following broad measures, inter-alia, to protect the
interest of the depositor:
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e Ensuring sound financial management throughregulatory compliance in respect of
financial statements, audit, unclaimed deposits with an effective oversight by the
regulator.

e Regulatory approval for engaging and removal of auditors for enhancing
transparency, restoring depositors” confidence and protectingtheir savings.

e Regulator to make the reconstruction scheme in respect of Co-operative Banks as
well, in case depositors or the bank are at risk due to financial mismanagement or
governance lapses.

e RBI's power to supersede a bank’s Board in the interest of the public or
depositors, or for securing proper management of the bank, which was earlier
applicable only in respect of Banking Companies (Commercial Banks) and Multi-
State Co-operative Banks, to be applicable in respect of non-Multi-State Co-
operative Banks as well.

e To facilitate raising of capital, co-operative banksto be authorised to issue share
capital and securities to non-members residing within their area of operation
without altering [Jone member one votell principle.

e Restricting co-operative banks from lending to their own directors, debarring Co-
operative Bank directors employed by or having substantial shareholding in other
companies, and prohibiting them from holding directorship in other banks to ensure
that there is no conflict of interest in Board level decision-making.

Reserve Bank of India (RBI) has informed that a circular has been issued on
February 03, 2021 on Risk-Based Internal Audit (RBIA) covering all deposit taking
Non-Banking Finance Companies (NBFCs); all non-deposit taking NBFCs (including
Core Investment Companies) with asset size of Rs. 5,000 crore and above; and all
Primary (Urban) Co-operative Banks (UCBs) with asset size of Rs. 500 crore and
above. The circular intends, inter alia, to provide the essential requirements for a robust
internal audit function, which, inter-alia, include sufficient authority, proper stature,
independence, adequate resources and professional competence, so as to align these
requirements in larger NBFCs/UCBs with those stipulated for Scheduled Commercial
Banks. It is expected that the adoption of RBIA by such entities would help to enhance
the quality and effectiveness of their internal audit system.

Further, with effect from February 4, 2020, the deposits insurance cover for banks
by Deposit Insurance and Credit Guarantee Corporation (DICGC) has been increased
from Rs. 1lakh to Rs. 5 lakh with a view to providing a greater measure of protection to
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depositors. With the current limit of deposit insurance in India, the number of fully
protected accounts in case of Co-operative banks is 21.42 crore as at end of
September, 2020, constituting 98.5 per cent of the total number of accounts
(21.75 crore). In terms of amount, the total insured deposits of Rs. 6,58,445 crore as
at end-September 2020 constituted 68.3 per cent of assessable deposits of
Rs. 9,63,691 crore.

SHRI G.C. CHANDRASHEKHAR: Sir, on January 10, 2020, the RBI issued a direction
to Shri Guru Raghavendra Sahakara Bank in Bengaluru putting restrictions on the
operations. It has affected around 47,000 depositors and indirectly affected around
2.5 lakh people. The bank is also known as a bank of retired citizens. Sir,
16 depositors died and more than 40 are admitted in different hospitals. The fear of
losing their money caused panic and distress among the depositors as their
hard-earned money is in trouble. | would like to know whether the Government can
assure that the full money of depositors is safe or not.

1t SR fiE ST AT SUHHTETE Sil, 3R 31U W Al dfchaT AR Vae,
1949 & ST TG &b, AR &, GURITST & UGG &, d Ugel DIRIRfed dag uR
AN T8 I 2, olfch STq 89 dfch T NI FHSHS Yde, 2020 H bR Y, AT A
qTaET BiTaRfed der’7 H At fhY 771 ER, ere’l Uqdel Wl engaging and removal
of auditors % feTT BT TSIl

GRIRINK N GO RICIRTE LY

TR, U8l Spbi H feahd M9 & 918 <IN &1 U1 F181 firerar o1, wiife feuree
IR B Sl T, T8 B d81 db 1o Uh IRg SUT AT, <Ifh AT S BT TRBR
I F IIE SUDT Uh g I I3 Ui ofRg BUT {HAT -1, S 79 39 H
VISR Bl 9FR g7 STIY, 1 hlfRfeT §rT § 59 @ & 96 W1 81 8, S
TV 98.5 T2 A BT ART BT ART UAT secure BIT & FIP I8 UM ARG H HH
BT 81 3R SUB! TP ol BUY A dThx fhdl 7 fhar 2, @) THsIU & WReR A
T 81 <11 feuIisTed &, fTd dbl § @Td &, b bl § STHT U 1 GRer el 2,
al gAN g7 fAetl 7l

SHRI G. C. CHANDRASHEKHAR:Sir, could the Government give the data on
Non-Performing Assets in nationalised banks as compared to cooperative banks? |If
yes, can you furnish the data from 2014 till now?
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it STIRTT e CIPX : FHTYNT HBIGd, 3R scheduled commercial banks &1 <& Tl
NPA 11.18 TRHC H HH BIHN 7.49 IRIC ZaTl 2

it FUTafd : S 81 Question Hour is over.

[Answers to Starred and Unstarred Questions (Both in English and Hindli) are
available as Part-| to this Debate, published electronically on the Rajya Sabha website
under the link https://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

FAREWELL TO THE RETIRING MEMBERS

MR. CHAIRMAN: Hon. Members, today, we bid farewell to four of our colleagues
from the Union Territory of Jammu and Kashmir, namely, Mir Mohammad Fayaz and
Shri Shamsher Singh Manhas, who are retiring on 10" of February, and Shri Ghulam
Nabi Azad and Shri Nazir Ahmed Laway who will retire on the 15" of February, 2021.

Hon. Members, retirement from this august House only means taking leave
from the House and it only marks a new beginning in the service of the people of their
respective areas and the country. As such, retirement is only a comma and not a
break or even a full stop in the chosen path of serving the nation. The life after
retirement from this august House offers immense opportunities to fulfill the mission of
serving the country.

| am sure the retiring Members are leaving the House with a sense of
fulfillment and contentment, having discharged their responsibility to the best of
their abilities and convictions.

We bid farewell to the Leader of Opposition, Ghulam Nabi Azadji with a
heavy heart. He has been a voice of sanity in the nation's public life for the last
few decades, having made significant contribution both in the Government and in
the Opposition. He has served as a member of this august House for as many as
28 years and is one of the veterans of this House.

Shri Azad has been rightly honoured with the Outstanding Parliamentarian
Award for the year 2015. As a Member of both the Houses of Parliament,
Shri Azad conducted himself in an exemplary manner and has been a role model
for the first time Members. He speaks softly, but conveys his point of view
effectively, which should be the way.

During the last three years as the Chairman of this august House, | have
benefited richly from the inputs and the wise counsel of Shri Azad in resolving various
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difficult situations. As a Chairman, | will be missing the services of Azadji.

Mir Mohammad Fayaz, Shri Shamsher Singh Manhas and Shri Nazir Ahmed
Laway have also contributed to the deliberations of the House by raising issues of
regional and national importance from time to time and as Members of various
Parliamentary Committees. They also used to take opportunities, as and when they
are given, to contribute to the debates about their respective States as they hail from
a sensitive Union Territory of Jammu and Kashmir and Union Territory of Ladakh.
They always represented the will of the people in their own way to bring to the
attention of this august House.

| place on record my appreciation for the courtesy, consideration and
cooperation extended to the Chair by the retiring Members.

| hope that the retiring Members will continue to serve the people in
different capacities with the same zeal, enthusiasm, vigour and spirit of service
which they have exhibited in this House. You are all coolly retiring, but not tired
from offering public service. So, please continue with your services in a manner that
will really impress upon the people and add dignity and decorum to the public life in
our country.

As | told you, | don’t have words to express about the absence of
Shri Ghulam Nabi Azad. We are already deprived, permanently, of service of two of
our colleagues — Shrimati Sushma Swaraj and Shri Arun Jaitley. God has been
unkind to them. And, now, even temporarily missing Shri Ghulam Nabi Azad from
this House will definitely be painful for all of us. We hope all the retiring Members,
including Shri Ghulam Nabi, will be able to come back.

| wish all the retiring Members good health, happiness and many more years of
service to the nation. Now, the hon. Prime Minister.

g H3t (37 RS AIG)): eIt U S, ST §9 AgH @1 ST g dTe,
S H SIdddl A dTel 3R W& & A1e9H A ST-9dT H ¥4 U FAN IR A1l 61
BIRIBTT Ul BI- b DRI Y BRI b 3R Had ¥ I8 &l A TR Tal JTSTS o,
ST 2HRR 8 Sfl, HR A18R7e BaTs Sif 3iR TR AT Sil, 3T IRI FeIgHral
DI 3H TG I AT GG &b [e1Y; 3T 3TIHT I, AT ST BT AG Bl 3R S Bl
ST S F oY 3IR 31U &1 Dl FHIT3N & FHIEH &b oY 379 Sl B Wl NG
fpaT 2, I oy H [ gl dl JATYHT g=dTs BT g

HIR AlgwTe Sff 3R TSR 3189S ofl, I &M U il €, 98 § ¥e ITa!
TR I8d HH AN BT ST T BT, <ifhd By W FF U1 81 8 [ 51 I
AT I Y TR H 96 B Ae- 3N AVl W GBI, FHSH BT AldT 7 e
Bl Even BYHR &I Al qRIGIT, 9 H 95 A1 dod1 AT, HH-HH a1 d IRaR &
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A1 Al 37 &, I g 3 Use] AR W Y& U, g8 AR ol 4l 7 enlightening
BT ATl H BHAR S QIF1 AT BT, ST AR A1 RHIT ©Y F AT 8T 3R Sl
STHIRIT g1 399 fAer of, I77d fo ST gy ¥ N9R I &h ol gl 99
ferear 8 fob ITd! commitment 3R ITTa! &, U QIHI < & oY AR eIy
STH-HEIR & B AU T B UHdT, I B GI-200fd, 99T DI 9M H B
T U S YR fears 81 374 S9IR Geb ATt TR 8 Sff 41 €1 319 A1 g3 a1
W 721 & 6 § foraT |rell 9 ST 12T BT R 38T & i H W6 3t gar &
ST BT § 3R 3T &3 H B Bl 8T §, SIS 31 B qul b STH-HIHIR H 4
BTH DR BT AD] HATI I FHT B4 T A1l HRIG] & B H G 595 A1 Uh
Bl ¥PpeY W ¢del R Bl Albl Fefar A1l ARSI & F9g 4, 9gd BIc! 31y 4
TR {78 Sl Sfct 91 Q1 9 9 H IR1eR [ S &1 SuRRIRT 96% &1 &, AT Sl
QTR ST 7 9701 ST 8, I9P] g8 (dodhel 2d- Uicrerd M9 &1 gars fma 2
AU €, IR 21 g1 faeard & b SR1-H R A RERR 811 arel IR1 Aexviiyg
el & oIy I Sia &1 I§ BRIGTA FaH ST HIIGIA 8T BN, HRifh
A8 9 S U s drdc doil &, S9b d el 949 8, 8= 99 &1 g9 W &
Siee $1 I8 Yo 9gd ds! "el o

ST ™ el Sl & R H H by1 =g, g3i =< 39 91 b § {6
T AT SIl & 916 S11 39 Ug Dl GHIelT, 9! T 41 Sif J H9 B3 H 9gd
feahd gl I =Tl Sff 31U gt bl AT el R &, 9% 3R Fa &1 1
I B ForwT R A1 I BICH a1 T2l 2, I8 9gd g1 d1d 8, =T AU &
TSR & WU | 3791 Tgadl Y&T B Bl A18 Bl b1 l 81 Fobel1 &1 § AT RS
TaR St B A S FSIRY | @Al g, Rifd I W WS DI 3R I B R B
UTSATRET 1 aTel AIdT 21 [ F&l STt - 9gdl $9 &1 B 1911 81 931 918 8, 39
DRI BT H H FAR olled Bl Ueh HITST DR V8T AT, I {47 o™ &l Sit BT B
W U ATAT| S81+1 Bel, AIGl Sfl, I8 A1 31 & o 3117 g8 HET IR I8 8, b
39 Yeh BTH AR BITY| Uh IR 379 G4 UTST Ares Bl HITST 9l STRe” gaATgql g3
I8 G BR g 3BT N b IBi+ G4l UIfSAT b 3FeTell b A1l I3 Bl q3I Yo
S| et 7T ST 6 Goid W= B HA 39 AT Bl fham am 9431 I8 e 6 g §
{5 IThT S TBR BT TP Sl 599 BT 2, FABI ol BRUT IS & [dh ITh! Tl I
31R fauer, S IR BT AJHa VBT &1 28 A DI BRIBIA 37U MY H Igd dS! qId
SR

984 AT Ugel B 914 &, I FHY RIS AT Sl Bl ARBR &l 81T, J31 Sdb
T e 31 &1 8, i1 S 99y § I8l Aa § {4l oo 4 371 &1l 9 deb §
electoral politics § &1 T, § TSH BT B HRAT ATl S IAI Igi ol d 7 AR
T 41 ST U 1 98 DR T AR I8 9, Al STF1 UABR]T BT WHG ¥8dT 8, d aRI6R
TSR TG §U A b g1 ST 1 Aol $¥ Bl Feball 22 BH QI 541- TN A 91 B T8
o 3R O &1 89 981 ¥ [Mdhel, I UFBRI 7 &4 BR fordTl 39 FHY [l 4! Sff =
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I YFBRI DI 98 IISTT STATq (ST 3R I8 STaTd 89 T AN b g DHIH AT Tl
T I8N Pal, WS, IRIY, M9 ART & srEaR] #, St wresi 7 a1 ufeerd M #
TSd-3TSd o9d &, oifdhT ST UTRATR S TR0l 39 Bd & <1 2idl &, 99T hal
e BIAT 81 89 RN H 39 H JAHIIAT BIll &, G&-§ H 89 Ydb- AN b 1 &Il
218 ol e 2, a8 RYRe oo &g # 9gd 9<t 914 2

TR 41 Sl & e 2l &b g H WTIS 98 HH RN bl gal B ST 3779
ITeh A1 IS, TG B STh 39 1 DI ST UG &H AN IRBRI el H 784 8,
el BT SIARI 3R Y AT AT o AT &1 SHRT [SHIT 81 2 b JeIrT &l
SIS G H S G 91T 8, AT Uh bR H BIHR Bl G1e] Bl I1g fael <,
3R B IR 9 FHAICIRH &Il 2 Al IAHT el TH=R I TR AT 2| 9T ARBRI
S8 Dl W fha @R I IR, AT S8 [dopd A7 A $H GHIAT 5| 519 319 &
31 21, § WY Yo I & {G HAT B AT B BT ATl SART I8 T3] HevedT 8T
g, S BT T | WIS B Dls VAT g1 (e Fhdl § STafh 89 Qi & a1 | Blg
HHh I 7 BT Bl

Teh IR ORI & AT, i STRY-HLHIR H S dTel TRECH H ORI DI
I8 FST TR VEd 8, 8] SRS 7 I R HT Bx (331, RIS B ATS Al
AN | Y g5l T 41 Sil BT Go1 BI AT 3R g8 BI b a1 o &I 781
AT| I TR ITch Y b el ¥z A1 39 G 2l g JEroii ared feh=q fAfex
2, H1 I8 B [T b 3R B &1 5aTs STalol S dieisl dl a6 oy firet <1g,
AT PTBT I 81 TS AT, AT T JEISHl ATEq 1 BT AT A1 9 I, § ereen
Rl §l offch1 X1 H R Yo &l Sft &7 BIF 3771, 9 TIRUIC WR | TIRUIC 9
I 31 B [T 3R ¥ 30 IRAR &b SR B! {1 Bl 7, I47 forar 3=
Ug, AT S H 31T ¥&d 8, o Se o T T 8, I§ 399 JRg+T 91fv] o foru
I8 ST WIS Ut AT| TN & gag ®I 111 b A1 Sil, [ Al ygd 2 SH/elY
U 3 & WY H eI Tdl SIS Sl BT TSI 3R Hal & LR W H AT
HRAT B g1 X ey § o I7a! Giadl, ! T9d1, 39 I & Y B B
IR B IADB! BT, A ITb! B o F 961 T8l <3l oI feary g b S A1
TR STET WY § F¥ATeldl, I STX value addition BT, contribution ®RAT 3R T2 S99
SATHTIE BT, UE ART Yareh] fI2amy &

§ R U IR I Hamsil & oY AMeRYdd g=ydTa Bl g1 ARhId W0 A
Y ART I ATIE S o 797 A A7 A1 b 319 3119 $99 A& 4 781 &, 37 o7y
TN ER A Yol &, ARI AT Fewi & ol Gel &1 319 [I=R, 3mad i -
i <2 H I8 T Igd STOYI BIAT 8, I8 39T Igd DI 37T 8, Sl gl frerd
RSN, UE TSI H T 81 G| 3MTYh! H [+ 781 817 g1 3MID] Uh IR R A
g YUBMA, g=aTa|
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SNt FUTIf: e=yare o= 92 S 2 9IRS g Sft|

3t ¥RE YAR (HERTS): AU FBIGd, TS & (G By Arall § AR A1 HEANT
4 g1l el W Aewe e, it IR g wer, & AR orgde Jar 3R
) R 4T 35T, S SRl BT F&1 B HRIBIA FHI 8l 8T 81 FAN I A1l
STHT- R ¥ 37T Bl 31TST 91 & o1 59 & IR # g9 99 fafwia €, 987 4 g8l o
& 91 BHIT B9 &7 BT AR AT &) A1 URT T8 BT RIAT EHIT 37167 I, 9 W
&9 34 Tl I IR 9e |

TR 4T ATSTE Sfl & H1T B B Dbl HIbT J3I by ATl I el AT
AT basically A3 & 3MGH! | TSI H Y[BAT I8 BIUF B [TARERT
SH-HER H JaD FIST g1 B DI D] BIH <@ &b g8 B Uil 4, 39
HHY & BT YISl & S Aged o, I A ARN 7 - 7D HIS- DI BT ¥ I
R H el - S JMTLIHAT Bl A TSR & §UY S7b SR ST Y HIUH b UfsTec
Bl RERT © &1 21 89 AN 579 e IR 91 3fiR 89 @ 9 <@ fb 9 Q1 &
Y ITSAT BT A1 ABR Th s YIe! Bl ST B BT H1H g-81+ 3! avg 3 fban
o |

IP ST H 1982 Ueh UHT AT AT, 31 Il & b 98 g0 H TS 2|
Teh I 1982 H g8+ 2RI B AR GHRI, AR Bl U da9 sl [$Rgdae o,
fSTTeT T 1R B, 9% 1982 H BT U &l R H AT  gA1d s & ol T
BT Ifb | STAITSTe H BT Bl AT, A H T81 SR Ia1T b HYHR A 3MMY
TU AR A1l J81 | 19 ST 918d &, B9 D] g HIhT Tal oIl B9 AN - 3P
Raers g dfeerer M off, TR o™ et JMTSTIE St 7 981 | gA1d o<l 3R J a2&r
A T DR AT QI YE g1, S b HY el fd va fUwer gon f$fegae o, air
g-8I- g8l SR Uh SR, Gl Solde, - SAdR Siid BY I8l &l ST dT Bl
foreara g1RTeT fohaT 3R 592 faara & &5 & 91RM™ &1 J8xT 9 95d Ahdl §, 39
R SR e T =g a'l & SR wioraes &, 981 & Wl § R 9 81, 987
R 31817 & &5 | S S institutions BT B A, I AT B HY Bl - S8l o
Tt &=l H g9 T o) gaferv a1f¥s & AR ST W S9h! §HT ITE HRd B
STH-HeR W MY gU Al fagy & aiiRm o fSfegae # 981 & faerd & aw 4
fererad) oI €, aTiRM & AT I8 B4 71 Yol 3R d AT I gTh] BHLAT ATE B &

SRI a1 & Y-\ R 484 & [ & [y e o1 a1 b b bs
IR I WRBR H S BIs AR NIFHER @ o, RT9d 81 # 197 B Al o, 39
&3 ¥ UTe 781 &1 MY 31R 31TST DI Yohdl & oY $H! 9gd 3MaeIhd] o - I8 d1d
SEIN SR AR ]|

ST o5 AT e #3 Sf 9 et 't T 3= @S e g8l ) g
ST B fob ¥ | TS eI 41 TSI Sff UH Udh AT 9aw 811, o7 59 91 &)
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TaHE & oI fSUICHTH, HHSIST &, S 94T § BTH &R BT HIdbT [#Farl J f$hd
ﬁrﬁ?fﬁ i 93[, Information & Broadcasting Ministry H 9}[, Food and Civil supplies
Ministry 3 &, 81 A & 9, arferamicst amhasd fAfa=<l & 91, Civil Aviation & 9,
Tourism H 2\1, Water Resources | 23[, Urban Development H ﬁ, Law & Justice § 9|

11.00 AM.

T T8 oTa {6 39 98 # il v fth =1 s+t ffiisT @ uas et & fosan
BT, 37814 sa+1l (RSt § &1 fhaT 81 3% A1U-12, §819 hold HIl & W9 |
W ¥ a1 3R &9 $B el A W B & b 3811 Uiiuel & =1 & wy 4§ 6
TS 3R g9 U B TRAT Bl ST B BT B b1 21 o F 9oy g1d 8, 7R
SN ggTE H3) Sft 9 wel fb Afthid Wi g avg | XEHT 91y, s=|i a9
SHDT Uh 311??25[ IERISE] Y Parliamentary Affairs Minister 2}, GEI 371% Red tj?
Opposition & T EK% 3 VEd o g Opposition parties CASSRRGI 2\4‘, 3T At
& 1Y SHIT Uh HYh YW & AR IR SD] BIg TIRAT 8, A S SIHHR &l DA
& %IK’ g 1hT HedNT EHRIT Opposition & 9 AdRl B e Parliamentary Affairs
Minister & T ¥ 9 & A9 Ge] BT fa9arg M aret A1 § s 50 A1t |
A TSI 4 g, T8 199 4 81, 918 I8l 81, TR TS So IcdT8 b 91 F9a
Te ®F fTHER) GUre™ arat 531 #9 ofST dd 8] <9l #8Ied, 31T 8 |
SIP] BRIBTA FHIK Bl I8T B, AR 31 59 F&1 IR X7 fIeqm¥ &, I8 gqRI 918 Wl &
f& 3rST 1, 1 et, ST THA IR, WIS I GHY, STF g81 FATd A, g6 R
&l a9 3 BT Y HIDT e IR 97 319d BT, $76T1 9 & folv 9 o4 &,
S TG D1 9 § W+ & HIETH I IR SeATRid] Bl SHe Aol I8! 89 9rsd &
§ J8T S SATQT FHY 81 o1 arsdl gl YA T4l ATS1E Sil, A9 39 G &
AT W, STR-HTHR & &I HA & A1EgH 9, Uil & A6 Bl RHaR] $8 1)
SR BHRIT FATS IR ST DI AT DI, T &H HHT T8 Yelil| ST &1 BB H I

ENINGSEYGE él, THEON|

Y I IR X (I ) R, 3 SR HHR | EAR $ arefl 39 Ie
9§ RerR 81 %8 &1 3mexviiy ygr /31 S iR ¥RE 9aR Sff 5 91 g9 &l & aR |
BT, § U Ut B 3R A Ryt JET i1 A8l §, H WIS JA™ 41 TSI Sff
& I H Sl TS g (b AT Al AR A9 H IT&1 Bl GRATT 81 &1 5, Hifeh 4 g0
1978-79 | YA 3, 914 U SRS JF BT & URTSC I 3R H T JJ BT B
SRS Hshedl o § §2 9gd AIal 9 ST gl e H W1 3R WReR § A1 g7
ANTEH, a0 HTAUGRT B T U= &1 iR 32 A9a! efe o1 g foan
¥ ¥IRE IR St 9a1 ¥2 ¥ fh =i fha 9 feurcae a1 st &1 &

T ATI H I folee # 2T ST 1, <ifdee 39 ST # 3-tier Cabinet 3T el ot -
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Cabinet Minister, the Minister of State and the Deputy Minister. ENEdl RIVJATT M
Deputy Minister of Law and Justiceﬁgﬁgﬁlwmﬁﬁﬁ%{@@ﬁ? Ugel Bl debleld
% o Al B g7 A1 98d AT d1d1 R T4 B o IR FAR ST BT DIs W)
PTIHH STg TCC | BIT AT, T9 U FHAI BAR A1 3 A1 TR, I g8 AR ATa 3
T2 &, <Ifdh #4 Ugel 21 ©el § fh Ay 3! uredl 2|

AR, I Y9I SIl P Yeb YRI 1T Dl TS 3T 81 51 I I DI TH.S1. 4 Sil
< TIReg fohar o1, Sretvs oIt foram o1 &R fthed dfqsil ot S| Feber Sff M RE -
"3 ST dTel, 81 b Al ol & SMETI" 35T 8RBT A Sl ol 39 A Bl Blehy
ST Y2 2, I8 ANl 7, U1 M 2, <fet g9t wned= gt fos Setat uict |- faem
BN 3R IR T8I IIERT 37 BT HIbT I, Fifh 1 WD, A T Sl ST
Leader of the Opposition TS B TW@T &, d SATT ALY T&T Uref+1 271 31T 8AR
ST el RE™R &R I8 &, 974 ¥ Bls R Hel gAY &M H 9 %, a1 396
SO Tl & forg H 1T _al 1 S7ch URAR & A1 I9dh1 RS U H S
T, U1 7899 Bl §U IR A PHeel-HITel o oIy H1eiH1 el §U H o9+ T "aifed
SRSAT JUS BT DI AR F 3R BARI T3] FHAT F011 bl AR A FAT Bl
JI9HTHAIY AU Bl B, gIdTg |

SHRI' A. NAVANEETHAKRISHNAN (Tamil Nadu): Hon. Chairman, hon. Prime
Minister, hon. Leader of the Opposition, Ghulam Nabi Azad ji, eminent leaders and
my colleagues, after hearing the speech of our hon. Prime Minister, | have no
confidence to speak anything about Shri Azad. The way in which our hon. Prime
Minister has spoken about the good qualities of Mr. Azad is really exemplary. Sir, it is
a good gesture that our hon. Prime Minister, in spite of his busy schedule, spared
time and spoke about the qualities of Shri Azad.

Sir, when | entered into politics, in fact, | was pushed into politics by
hon. Amma, | expressed my reluctance. At that time, Amma directed me to attend
and hear the speeches of all the leaders. When she directed me to interact with all
the political leaders, she specifically mentioned the name of Shri Ghulam Nabi Azad.
She advised me not to hesitate but to move with him and try to learn how to build our
nation. She told me, " Do not confine to your legal profession; it is self-centred.” At
that point of time, | was not able to digest it but later on when | came here,
| understood that any profession is self-centred but it is not so in case of politics.

Sir, all the issues, be it pandemic or be it relations with China, every issue has
been handled by our Prime Minister effectively and justice has been rendered. That is
called justice. Rendering justice after adjudication is not justice. So, Sir, justice is
being rendered by our hon. Prime Minister and our valuable Members.
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In one of the crisis, the water crisis, Shri Sharad Pawar educated me how to
deal with this subject. In all matters, | used to get calls from Azad ji but at times,
| was a little bit nervous. When Amma was alive, | never took any decision without
consulting her. Even now, | have to go by the decision of my Party high command.
| cannot immediately respond and give reply. So, when Azad ji used to contact me,
at times, | expressed my difficulty. He always appreciated my response and said,
"You must obey the words and command of the Party and act according to the
direction given by your political party. It is a good habit. You do not take any
independent decision."

Even now, though | am the Leader here, | do not take any independent
decisions. | go by the direction of the high command. In the end, | thank the
hon. Chairman for giving me the opportunity to express my views.

SHRI PRASANNA ACHARYA (Odisha): Sir, on my behalf and also on behalf of my
party, | bid farewell and express my compliments to all the four retiring Members.
Particularly about Ghulam Nabi ji, the hon. Prime Minister has very well described all
aspects of his personality. He is a politician who started his politics as Secretary of
Block Congress Committee in Jammu and Kashmir and within no time he rose to the
top position in the Party and became the Youth President of the Congress Party. Sir,
| remember one incident. | never knew Ghulam Nabi ji personally. During the time
when he was the Health Minister, | happened to be the Health Minister of Odisha
under Navin Patnaik ji. He visited Odisha and that was the first time when | met him.
A lot of Congress workers were gathered there. When we met each other, he
embraced me and | was surprised. He behaved as if he knew me since decades.
This surprised everybody present there. From that day | came to know of a man, a
politician, his ability to befriend everybody. Sir, Kashmir may be a part of his politics
as he is a politician from Kashmir, but | think, Kashmir is not only a part of his politics,
Kashmir is his heart, Kashmir is his mind. Therefore, whenever he speaks about
Kashmir, | have seen his emotions about that place. | hope, as everybody has
expressed, he will continue in active politics and will continue to contribute whatever
is possible not only for Kashmir but also for the entire nation. With these words, Sir,
| once again compliment all the four Members.

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Chairman, Sir, one of the painful moments in
life is to speak on a farewell address, and today we are bidding farewell to four of our
colleagues from Jammu and Kashmir, and the hon. Leader of Opposition is one
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among them. There can be no other words than the emotional speeches and the
expressions which our Prime Minister made on him about his qualities.

Sir, | know him for the past two decades as a Union Minister and now as the
Leader of the Opposition. During the Covid-19 Pandemic, when everyone was under
lockdown and the whole world was segregated from the outside world, when we
were not able to meet even our own blood relatives, we used to receive calls from two
persons now and then enquiring about our welfare. One is you, Sir, the
hon. Chairman, and the other is our LoP. We were far away and everyone was
entangled. But he showed his concern and was in regular contact. Apart from that,
as you rightly said, Sir, whenever we go near the lift, Room no. 27B is empty; we still
miss Shri Arun Jaitley. So also, hereafter, | am sorry to say, when | turn to my right
side, | will miss Ghulam Nabi ji. In that place, we can see only him. As the Leader of
Opposition, he was a great unifying force. On many situations, he used to coordinate
with all of us, used to call us to his room. We could call him any time of the day and
interact with him or clear any doubts. Another good quality of him is, he would listen
to what others say and then arrive at a consensus or a decision. That helped us a lot
in performing our work in this House. The way he articulated in this House on various
deliberations should be remembered. He has been a role model to all the Members of
Parliament as to how to speak on the floor of the House on different issues.
As hon. Prime Minister rightly said, though he belongs to one party, his utmost
concern is of the nation and the society. Of course, | don’t think that he is retiring
even. He may become the Chief Minister of Jammu and Kashmir or he may come
back to this House or he may be elevated to any other position because a bend is not
the end of life. This is only a bend. To be precise, Sir, the House will be lacklustre in
the coming days after Ghulam Nabi ji, and so also our other colleagues, after retiring.
| wish him and all the other Members all the best in their future endeavours. Thank
you very much, Sir.

SHRI K.R. SURESH REDDY (Telangana): Sir, | rise to bid farewell to Azad sahib.
This is how the world knows him. In my political experience, | have noticed that there
are very few leaders who can remember hundred people by name in every State of
this great country and Azad sahib stands to be one of them. His understanding of our
country, his connect with the countrymen is great. Today, | stand to thank him,
especially on behalf of my leader KCR ji, for the role he played in the formation of
Telangana which had been a long-cherished dream of our people. When the Prime
Minister stands up to bid farewell to the Leader of the Opposition and gets emotional,
that clearly speaks of the bond and bonding Azad sahib has with this House, his love
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for the legislature and his articulation. | would like to bring to the notice of this great
House my own experience as the Speaker of the Andhra Pradesh Assembly. A.P.J.
Abdul Kalam ji wanted to address the legislature. |, as the Speaker, initiated a lecture
by the President sahib in the Andhra Pradesh Assembly. After the event got over,
Azad sahib, who was then the Chief Minister of Jammu and Kashmir, immediately
called me and congratulated me on that wonderful initiative. It is not a normal
practice for the President to address State Assemblies. But that initiative was
wonderful. He wanted to know every detail, how the event took place and how | was
successful in eventually calling Kalam ji to address the House there. Well, all | can say
is that the country should surely utilize his diplomacy and his understanding. | am
sure a lot of diplomatic issues which reach a stalemate will be there in the coming
years and his leadership would probably end such stalemates. | wish him and his
family all the best. | hope and pray that he continues to be in the service of our
nation. Thank you, Sir.

SHRI V. VIJAYASAlI REDDY (Andhra Pradesh): Sir, on behalf of YSR Congress
Party, | would like to extend farewell greetings to the outgoing Leader of the
Opposition, Shri Ghulam Nabi Azad ji, and three more hon. Members of this august
House. | have had a limited interaction with the hon. Leader of the Opposition. Let
me be frank enough to say that | don't have positive opinion about the Congress Party
because of my past experiences with the party. In fact, after hearing the hon. Prime
Minister about his experience with the hon. Leader of the Opposition, Shri Ghulam
Nabi Azad, | have changed my opinion, not about the party but about Ghulam Nabi
Azad ji. He will also be remembered as the leader who had realization of reality.
Realization of reality is a great thing and is contrary to the Indian National Congress.
Sir, | am not criticizing it at this juncture. But | am trying to appreciate his contribution
as | have heard from other hon. Members, including the hon. Prime Minister of the
country. With this on behalf of my party, YSR Congress Party, | wish him luck for his
future endeavours. He may continue with his social work and political work and
contribute his best to the country. Thank you very much, Sir.

1. I YT YTEd (IR TS2) : 2, ST9- 919 §9 X8 & AGA 314 & [ TR B
AT IR RERR 8 & 3R § 9gd o 3R ¥ o9 &l § b 39 7 g ara
BB AR oY AIhe 81 ST g1 AT 9e /AT il 5§11 SIfSTeT 3R WIgdh Bl
1Yoy ST, ™ §9 98 BT ardraR vl a1 HIged &1 7 © 1 GRT a1 del A
forg dva 8 81 @ AR A S HYHR & R RerR 81 W €1 98 g foa
QIR B, S B H9 ¥ AR A ¥ GIYRA g8 9 3 drel gfaffer o
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T[T &1 AIEd BT 98 oid1 3TGHd 21 1 39 Aa 4 MY §U 95 oidl GHY 8l AT 8
3R H SR 3T AIEd Bl oxd BT &l q31 U (a1 SR & [ e rguiefar #
B9 S 3NV & [ ST SSald sIdl AT, q9 SHL U (75T BT BT 3MTSTS AI8d B
| WW%TW@W%%WﬁWWW,Fﬁs_fl_cﬂaltemative I
BIT? AR J9 H41 St 7 W) S9! aRE Hohd fhar o1l A ga- 91 § &R o
H& H volatile TR 81, T Y 379 DI fdogpet i @ §U AR 131 Bl A
AR DT IR<T IR AT BT BIH S §8 14 (BTl 7 ST 4 SIS BT - B4 oIl
g T ST 37301 St & S & 915 37T, 9 81 31 Il | S & 918 el H I8
ST HRAT E (6 A G: 39 TS H AT, FAIP AAI T 731 S, g7 I 9 I8
He PO TR B SIY, VAT T A9 21 H AP Isoadl HITS Bl HIHAT Bl
g1 3MTad SI 0T &, A | ITH! 2l B S, T SHIRMA BT SIS AR 37+ I3
qId L UTHM H MUd 3R 3w At Arefl, S ofe RerR 81 ) 8, S
ISodel HIAR BT BIHAT BRI §Y SHLIT TS UTT BT b ITeb! Tt HlehT fired, T8
Al T T & 1, JAMER & A1 J FHIS 9dT S T2 8, 99 8 R 1 HeR,
ST g <Red &, 3R AT 9GT #3il St &1 HuT | 98 e 79 9 1Y, a1 d
5] It MAFRER §976R 31U, I8! - BT &1 JATYH] 98- Igd g-gala|

it W = e Rie (NER): g=rare, |9ft #8ieal § gt iR 3, 319+t arct
DI AR A AR SARY UIET b 1 A1G A2 d1g bl AR F 37T S GAR HIHAR b
IR il F8l A RTRR 81 %8 2, SAP] YA ol gl AR, TN ~Idl UiIe &,
Sh] T g MR &1 T[lH F I BN & AR ATSE IR WA Bl € 3R I |
91 81 3T A} BT ST ST ©, WD 5l § {hd=T 3Tcilfhed YT 81 3MMIh]
T 3T e YET 8 IR IHd 918 AT Sl B 6y &, RTa! =41 ey uemd
HT S 7 B, ATGRURI TRE YaR S 7 B, I 95 AMER ol Tb 9 HA1 & w7 4,
Qe st 1d HAT &b WU W, AAG & wY H 3R Id1 Yfcer &b W9 H A9 39+ STRIed Pl
e foar &, S o1y 31Ty gers & ursl 81 A1 YeT |31 Sff a9fie & R 8
39! =l DR X8 A1 JATID! ATE T8 B, olfch H TUDB] ST AT & b A1
Iier a1 22, 3fPhaR RS W B A1 FET MU Sl A &b GIGR Fd Y o,
! f&@T & foTQ FeAram AT1 H I A1 AT, IH FHI § § ST LG, ATl IBi+
®el fh AX IBT 9gd Yo A o, cfh S84 °19 I Sl 81 [958R H 89 AN SHH!
HIoT P 21 g8 el T8l 5, Y dd & GagRad! FHI 81 SR 51 A
IHHT I8 Ya¥ SURI A/l A dIed1 b &1 FMepTer o S GRUT 8l 2, 98
IHIel BIFT AMSY 3R 3T Al DI JeATDHR TG [ AT I U1 B, A1 A Gav
&1 Sl H 39e] I8 3oy AT feam fb ger #30 Sff 8 2 o {6 3!
I BT 20l ©, T8 95 &1 3BT 5l 3T 59 bR I =1 HaRd 2, I ThR A
FHTST DI IR Ie31| BH JAMYD] farewell TSI Hadl, B 3MMID]T R FHT AT B
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fare-thee-well Ha3T| ST&T MY TG, fdegrer 312w T8, @R T2 3iR AT BT /T B
T, 9gd-9gd gdIal

SHRI ELAMARAM KAREEM (Kerala): Sir, it is a painful reality that Ghulam Nabi
Azadji and three others from Jammu and Kashmir are retiring. They have to retire.

| join with all the emotions expressed by hon. Prime Minister and other leaders.
My experience with them is of worth in my life. | wish them all the best and expect to
see them again in this House or the other. A politician has no retirement. This is also
a part of their life. Outside, politicians are with people every time. So, | hope, | can
meet them all in my political life in different stages and at different places in this
country.

While referring to Ghulam Nabi Azadji, particularly, as the hon. Leader of
Opposition, he tried to unite not only Opposition parties but interacted with Ruling
Party also for the smooth running of this House. | have felt it and | have seen it several
times. As the Leader of the Opposition, he led us all and gave us direction. He gave
us a perfect view for the smooth conduct of this House. He always used to be a role
model for all the Members and the people of this country. While he stands from his
seat for speaking, | see his feet at Kanyakumari and his head over Kashmir Valley.
Such a national leader, he is always a leader of the nation and not just a leader of the
Congress Party. He is very soft while speaking. He is very soft in his behavior and
very handsome in appearance. | saw a roaring lion in Azad,ion 5" of August, 2019, in
this House. It would be kept in mind all my life. | respect and | wish all the best to
Azadjiand all other Members. Thank you, Sir.

1. TS AR 311 (NER): Yihar FHft Agiey| Barst 91, ToiR off, TR (e
BT Sfl 3iR I 741 3fTSTG Sfl, H 37U &, IIEI STl Gt MR 37T+ 3R I
THE RERART AT Bl YHSHAN ool g1 H 7SI &1 dId bgN| A TR
RIS, SI9 MY §1dl 32 & AR STd AT HI HA1 S dief 72 9, 8199 § /T G2
AT 3R I8 F~ICT 9 1 I dHald B 8] AT {dh TR Tal i, Sl 39 gL avs
3ITSTTE I &, I8l Ug ¥ YT & el 911 &, ST H& s ¥ o) ol H AASKT g
fop T ABa | S G Aecdqul AIST il © AR | 37T Sl AT o¥d V8T &,
AT U&f 31X fque aacf STl &, AN bl YHBIU gl ST, Al SR & 3R BT
S fsiTsT 8, ST A9 8, 98! 9T dldhad | SRl fhar S 81 A sieie
ATed, § Yo KT a1hdl I Aredl &l R, § FABR AT AT, W1 Dlg FHSY
31gWd Te! o1 H faeafqerety & Hier T8l 31T 21| Ugel (& =1 yar 981 AT, HIIE &
U A - dal [ g81 A BId §U IBT Ul Bl I We BT 51 H sSdl A1 1T
ofT, oiftheT SN B H9 Ugell IR W&+ H gIell, U8l compliment 1TSS T8 &l IR A
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3T AT IBI+ $B ARKI AT 41 &1 oY, 19 wR H 3p7dd fohanl H T & 59
=T & ATeAH A 39 el B 3R A bl ATedl g [P SIS AIEd, 319 Il 31T, Hel
ST, offeps S A BTRASl X fofan, a8 3MU¥ Pls of =&l urginl gfhar IR,
ERAEE]

st QuTUfe: g=yare] 2 e g B S

£ |aiel T RIS (SR U<w): QUi Helqd, U] 9gd-9gd gvgarg | TS H
3TUIT FESI FHATST UTST AT YT YISt D1 RIAT 81 ATarei] Sif AR ARHIT B9
U B A Al AU IARI SH-HIAR b AN, 2 [ TE 3SiE S,
HR Aigwg Hharet off, & Al 3T89E Ty it 3R &t 3R 18 7819 o &1, <71
S G | 35T [IaT B, ITH! 98Tg QAT 8, offch AT ITab! YR TS AN B
& & fI7 92 88 7, FOTH I S) N1 BRI BT IR SN F72i+ 31T I I
feEman 2, I9! fa@™ &1 $M S| H STd! 9918 a1 § & S o alid 4
e W BIIATel & SIRT, d1e d <1 Uel ¥ I8, e d fauer § 32 - q1 o147 17 9y
39 9 H 81 X8 8, SHd! §9 g dv% I T g1 H9 S9! 39 99y Y <xa1 § 919
B9 AN UBT UR 95 agitated &, BHAR 16-17 &I I 31X BT a1 el YT AT, BTSY
adjourn g1 T o Rifh W.Qﬂ./w.ﬁ. bl Special Component Plan &I SRl IR
g divert 81 AT ATI 9 FHI BT TR 2010 H URRIF 1T 1 32 ¥ 3R I8 U1 W H
T e T o1 I AHY 1Y HAY &, 1Y AT YT H o, 31U 918N 8H BT 3R Bl
& SHA BM &I TN 39 TP DI B [HAT Y Y B BIRIST 8l 3R Sl
3IHT agitation B, I8 WH &1 IR I AN BT Wl At 81 S| HaT fo 89 899 |
G Y W U 997 f&efar <o €, S {6 record ¥ ST 311R S U divert FaTT &,
I U1 9199 SH THT 81 JBIT STP 918 I-ai- UFT fhaT iR fhy 18 Tl
ﬂ@%mmﬁw%lww?ﬂmeetmgs@%ﬂ'l%éf(’ﬁtﬁﬁ@:[ﬁ?%%
9 A1 I8l IR B3 agitation F3M AT AR DIs FHAT G311, ITbT BIF HIIST & oIy AT
TEel 3T ST ATl 89 T 984 agitated BIdHR §9h BAX H S o 6 &H SRT U1
HRAT A8 &, VAT 81 BT I8 o, a1 9 G4 B 91 G & 915 Y by a1
fOtTepR 3iR faepe RIATHR Ig AT A 95 ARl HINT A, BH AN bl AHST DI
BT BRI Y 3R FF ST T 91 T8 IR GFH R od | S a¥IbT d g1 o, S
SBT JATST &, ST T d1d B BT duIdhl &, I8 84 AN ITS fSelrdr ¥adr g -
TGS DI Sl YTST &, S AR T8 DI THRId 3R FAolTdhd dlell WINT 8, a8 A9
ST YT H ok AT <& B

JITST HTH1-T JEIT HA Sft = ST 3fTqeh IR | experiencewg,ﬁaﬁm
IN ¥ Bl 8, ITd 918 B |l SIS U 95d &1 qRhel 21 Mol Yag Bl 8 37a1
T I, 989 ARG S BT g7 fob 3eie Sff RerR 81 %% 8, 1 S8 &8l f&
Pls TAdHEH! 8, 3T 30 ddb HY ol 3TeTe Sif ReRR 81 81 Fhd, YR Bl
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TATHEH! 81 H fhY A STh] SIIRT BT foh 1S b BARd el Bl §1d 81 38! &, df
SBI7 HET fh I9dT T8 BaxRde o) & forv gl s Y o R urdt % 8, Sigf Y &,
IRl BT AT B, Al UTeT BT &f BIRAS 81 Ahdl 8, fh IdbT BIRJT ol
BRI SIOTY S9! S d1d Bl &I H IGT TSI AR I[ATH eI JATSTS SiT Dl @I
3R ®ISI ST M &1 X1 S ardl & A1 B, H Y: &1 7501 SIcell Sif Bl
ST H I §Y 1 57 31507 Sicell St 1 31 i IR 9384 9 3R SR 4 90 9, 57«
@EWW%%-WWW%%WWWﬁﬁprofessional?ﬂsﬁ_\’aﬂ%ﬂﬁ
AT ST AT, IR J SHD! 39 B9 I e @ I 519 84 YIS H, 39 A5S
H IR 9 g 91 9T § o, 1 S8 gHen foRie S, o 918} aodx] g9
B GAR TXId A G DI 3R STd g&i UR 93 1 S92 84 Hellg <, 8! B
TR T TSI Si = B4 fhaT 81 H R 3 37Ul UIcT 1 aR% I AR 391l TR% 9,
K WY A Ig RIS BT § [ MY 95 SToal GIRT I81 UR el 3R g3l die
OR AT 3 § Ui FTa 1 FHIGT Bl g AR Y] 4TS ol

it AT I$A (AERTY) : FIAIE IR ATEd, B9 FH Bl B4l T B4 I8 F RerR
BT 1 3T BAN IR A1l S STR]-HHR 4 & - HIR Aigwe hare, s TR 8
Ag, 211 TSR 3T8HS dT AR AR 21 eI 741 3fToTs A18d - d RERR 81 38 Bl
Y Ul STH-HR I &, S Yeb VAT X1 &, SN 89N fael H 791 DT AT Bl
ST B8R il & - TSR 91 MR HR Aigwa Sff, H g7 9 H 971 =ared] g (b a
el H I 519 Al frerd 2, T 99 R & A1l & IR H, 81 & Jarsii & IR
T DR U 3R BH SHL FHFT S o b 3170 HeHR 4 M8 3R Ga <Ry s Rk
T 21 EH W FEd U {5 &H STH M| 519 3 B9R T[& Al Sff 71 9_7 - 370 g 41 R,
9 A § I dadr o1 b 31 A1 89 Bk 4 R <@ & foy a7 €1 o) a7t
3T @R RERR 81 37 &l 3T 89N Leader of Opposition, i NSIG] BEISISIEEICIN
H el AT Bl el Sil, S U Hel, A1 g9l i favary Tl gan fob 317t airsie
Ared RERR 81 37 21 3AToTe |89 U4 &fth 8, 9 d SR & o9 Bic & Tdd &l
D! RN, SD! THAT BAR [oTQ HE ATIG NP X1 21 AT eI H3il i 7 ATeTS
ATEd & IR H Sl a1 Pal, I Hod- Do Ga qeT H3ll Sl A1 81 Y| AT !
3TRIT H 3719 MY, Teh U Afth & foly, ST T8T 9871 51 ITD! 91 DR $B G99 dh
g9 I HIgeD &1 Y| U VAT Afh, ST 120 89 S ATall ddb $HIH B I, ST
ARTEei ofd T2, 98 31791 99 9 9 24 BIedy o ¥eT 81 84 favar & {6 S fam
g8 F& GAT-GA M I A1 78fhel & 3! &, Yol T4l ATSTa Sif Sfeal 81 59
HEfthel H, 39 T H AlCHR AT ST, U1 g1 IRT feard g

FHIITT HEIGY, TSI AT8d o 9 <20 BI RIS BT U U SR 9wl &, fb
IBI §feRT Sl & TIhx AT Sfl TP D1 98 1 Plards ol &l § I8 g b 3@
3MTIeh! ST Y i, 3 IHH U 3MeADBAT forg elforg - "gfexy St | Al Sif
" | MU ST QT B, Sil A9 o1 &, I8 I8 BH ANl o $9 Q2 Bl IS |
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el 9 a@l 21 99 ah, 1975 H HYAR H U gdT BrADdl [qooll AT 81 Fl
RIS, HERTS, HERT! I8 81T 1R 93 2 3iR I a<h 1Y SIH JdT I8l B
B T2 Y1 319 119 | 37Y I MR 371 He+Id Ud TGy F A1oT MY 574 b IR g
Y &, I8 AN oI 1 U 14 &1 91 &, 1A BT 91 31 37TSI1S A18d, o oIl 8
o ama w4 ReraR 781 il

AR FEIGY, FERTE A IAHT 9gd YT R 71 A 7ERTE 9 W gadx
UEd &l ST b TaR A1 o dal [ I a1, fag | gax 311y 2, Sl fob Uah 9gd
2l fUseT gar fSfgae 21 3R MY 317l | f4g¥ SIU a1 37Tsie AT8d &l 18+ dTell
I qh DI Tab SR 3ATST AT 81 3R MY HHT ATSIE A18d I A et Bl, o
AR S AT E, 1 9 ATST-98d A1 Al Glerd &, SiI S8 99 I 4 off o, 9
"B, " HETHT S M, I U G B Y &1 ST AT S HHT- ) 7RISt
91 B &, R STHT TERTE | RIATIBT 7, I B ToiTe Aed &l 579 9l 89 o
SRT 3T | AT 2, A1 d 1 27ea I &1 aTa ARTST § dlel 81 dieidl| I S8l 19 &,
I8 99 W I, S Al A 5hT RIdl B1a¥ Y81 8 TSI ATed, ATTd! By grct
H T 98 &, ATYD! UIct H 131 DI HHI A8l &, cifh= QT < el S €,
Bl 8, U el ATdT TSI ST 98d $HH AT &l 89 984 Aoiald! ¥ o@l 8 fh
31U YR Q2T D1 AT oAby B [T &1 H ATST ATYeh] BaRdel T8l g1, dfcth § 3D
T A Tb 3ATYDRT SASTR HRAT IGIT 3R I fawarq 8 3 3md Sex 3| H U
IR fthY ST YHHTHATY <l &

Y uTafa : =, ST ol 8T UR dieT &) 30T I<h B N8 8, § J89Y Bl &= |
G §Y S Uh-Tdh HC Fiel DI YRR ST B UIcT Bl 3R A< L1
ST dTeliT| ST 915 377G Sft Rt ot 347 918d &, SHfely $uar G4l @l 9 &1
ST &7 YRIT 3R THY HHHT BT YT I ST 33T il 1Y 1fely|

AMITS O 3R AfBIRAT F3reg # Tog #@3t (¢ M STSTaet) « FHTUfT
HEIGY:

"I THT BIS BN T X8 AT 741,
&4 [ REI 3Tqan] dHl- Bl
31T T4 & YT
gulery 4 &Yl § ST9P! Felrl
31T T & TelTH, i 319 EHIT V& ST
3119 &4 ] @1 57 I1]
15 ST 1 HIRT §3T TG
oH5+T TS T ¥ 3779 37T & V& SIToiE |

3719 8197 V&1 3IToTTS
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§9 V&7 3119 WY, I8 3-a¥ b1 & qIcl
AIGT Sff 577 - BHIN BT HoTqd BN BT
3V 39T & X8 Wl

3ITIeh] TIHTT Ig 3TTB] 8, MY ATSH 980 g3 fadl & &1 3MUB! SERT 59
BTSY H ST I1fUI TR B IS YD TSI Aol ol &, d1 89 o & oV JIR
21 TSI 3 H BlIs dhol® et 2l F WY Ier o1, § 3o 317 731, ) 3MIh! R Thollh
2?7 971U 31d 914 B, 3MUB! SIERT 813 H 31HT A1V, Je! SR 3UeT 8, SHIE ©
3R 9 BISY Bl U SRR &, S &1 § I 181 gl H U1 RPI BT TRB A

31U BIfEH T=Iare ol g

SHRI ABDUL WAHAB (Kerala): Thank you, Sir, for giving me an opportunity to bid
farewell, - - not farewell, | should say, a temporarily farewell -- to Azadji. | met Azadji
in 90s regarding the expansion of Calicut Airport. And, we will remember him for the
Cochin Airport and Calicut Airport. Everybody including Pradhan Mantriji talked about
Azadji and my party, Indian Union Muslim League, my leader, Sayed Hyderali Shihab
Thangal and myself, we all endorse that. | will not take much time of the House. |
agree with all that has been said about him. Normally, we all acknowledge a person's
services after death but, in front of him, we are all acknowledging his works and his
contributions. | am here since 2004 and | think this is the first time for me that such a
thing is happening where Pradhan Mantriji and all others are also acknowledging his
contribution. | would like to thank Azadyifor his wonderful leadership.

ot gefter PR AT (IS I &7, ool : AHTafy HEIGY, ITST B9 39 BTSN
H AR AT 6 3MSTE St IR a1l diH1 A1l &1 fIgTs ¥ RIE ) 7 Bl
AT 99T §341 S 9 S A1 Afhid &l b experience share %QI ﬁ%g—q’sv
BISW H fdegel AT ATl BHAT parents BI AB 5811 G guide FhT 3R BT Q)T
ARTGe g3t et qR 8199 & 31aR 7 ol TUITSTRI, AU Tl Uel &1 aRb F I
STh] THEIT JAMER BT ToR H ST AT HA 7% TEN TR B! T[T 8] <, gHe
JEHRIEC &1 Q| STH-HIHR F DR BATHART Ih AR I P B8R HATAY b 3R
39T ST experience &, H AHSIAT g (b SHLIT BT T4 3 8IS & AN b (AT B

H 31T UTET I TR W 3R (U 71, St 3Rfd= HoRiard Sff & RSB I
31ach G WIS B BIAAT HIAT g AR T W Y1 BT § [ SHT S b AN DI
3aesT mefate fArerdr ¥81 oY faw<|

SHRI BINOY VISWAM (Kerala): Sir, Ghulam Nabi Azadji, Mir Mohammad Fayazji,
Nazir Ahmed Lawayj/ and Shamsher Singh Manhasji, four friends from

Jammu & Kashmir are taking farewell today from this House. Sir, much has been
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done now. There is no chance of replacement for them from that State because that
State no more exists. Sir, this is a moment to express our love, affection, gratitude
and higher regards for a big leader like Ghulam Nabi Azadji. |, as a small student, first
heard his name in 80s, when he was the President of Youth Congress. But, my first
opportunity to talk with him occured only in 2018, when | came here as a Member of
Parliament. But on the first day itself, he impressed me because he behaved as if he
knows me for a long time. Sir, | represent a small party, but, | believe that it is a great
party and with that acceptance of Communist Party’s greatness, he regarded me
always. On many occasions, we differed with him on approaches and politics. But all
differences melted down when he spoke with us with a magical ray of hope.
Sir, | would like to say one more thing. Tears are really great. When | saw tears in the
eyes of hon. Prime Minister, | felt for the first time to meet him once as a human being
in his chamber. Till this day, | thought to meet him only as a Prime Minister. But as a
Communist, today | felt that | should meet him once as a human being. | believe that
those tears of today’s are most important and significant thing, and based on that
feeling, | bid farewell to Ghulam Nabi Azadji and all the four friends, and wish them all
the best.

SHRI G.K. VASAN (Tamil Nadu): Sir, my respects to all the Members who are retiring
today. Ghulam Nabiji is the most respected leader in the country who is known from
Kashmir to Kanyakumari. He has been an all-weather leader who has adjusted
himself to the governance and politics for the interest of the nation and the people. He
is respected by one and all, apart from party lines and political lines in the country.
| wish him all the best and good health. | wish all the Members a bright future, and
| pray to God that Ghulam Nabiji should again do high politics from this august House.
Thank you, Sir.

sft 3T Tl (fRHTae U : AT Ui HEISd, ... . (STaET)

B3 AT SR : X, AAB] AISH BT T8l B &1 2l.... (FAH)...

i FUTAfS : I |1 SN, MY ATSd H diforv|

Th AR A : 3T G MTh 59 AIgd I IfeT|

it FUTafY : 31T hae AIZ D & foIU G SR (ELH)...
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A} ST 1z A 9T 7RIS, H §Sg ¥ YT IHR h HRT g [ A9
T WRATY IT S B TR I 39 [A8Ts RIS H 3701 31R (Y Tl B! I1d
BHE- BT NI o1 BAR IR A1t 31T 39 A | o1 7B &, UK AlgHE Tl o,
) IEER 8 778 Sfl, &l ISR 3789e oarg Sff 3R <Id1 ufcrae, s e =74t
3ITSIG SiT| I TST WG &107 B, Rl 371 89 d ofFe I1S IX I8 7, d ATl ITG I
T &, 19 [ TTdT TG A8d o 59 921 I RIGAT o [olY, STH-HaT & [olq 7T
FHY AT AT| H FHEIAT §, S AT A1 T 31 Si 7, AR 2RE TR S o
3R AT YS! S A &6 DI 8, AL Y I81 91ae1s 81 e # 3iR 998 § §97h1 U
ST AHE BT 2, OTEd R 9 &l BRI §78 UK ol BgIM Uh 9gd a91 99
g, 39! [AfAedT B, SHSD! faermedr & arer-are g1 gHifadi 1 &l & - § &g ol
ST JAHR | SA &1 TST BT 21 U ST BT T b fheT HATerl T 314 -
TS Q1 WAl H DIy UAT A 81 §, DIy YR HAT 781 , [T ga-1 ol IHd
HHE, WG YUITetl, 2RI 3fIR URIRA T T Bl olfchd H B8 Fabell g 1 dblg 4l
TE1 8, FoTI! ST T8 3TgWd TS Bl UUITell BT &1, IRFRIA &1 8l A &
TAd B, P G YT H TEBR UfTue] | T+ g9 2, B Tl bl TDRI F HUR
ISP < DI 910 Bl QAT & 3R ferges & A1 & wU § W) STPT 98] Ia8R IET
R IE A TR T[T 1 TS A8d BT 82 IADBT U BIRYl ©, Sl Qe
ST &, Hifh BRT 39 A1 6, IRBR 3R &+ § IF T A1 X8I &, SIFI aRb
BT - <19 &9 I8 964 ¥ 3IR 314 S9d A1 T&f &3 21 Al id, YaxdTg | Udh f<h,
T ST TeId T&T 3MMT iR YgaT ool § 81 3R Ugd B3+ dicl Wl BI - 9
A BT Agcd, AT gIRT M 3R GER A U 3R IHP 16 FR=IRAT BT SIT
IRE YR S} 7 Bl fh S FeRTE 7 9 WaR o, e 3 ff Wi r fhar e
& 3R BIUF H Py 8l Sl 8 Y & ASHAT I8 8, T8 B 8l, dle AHAIS
g1, dTe AERTE 81, 918 IR Yo¥l 8l 3R 579 197 4 # o g, S<R-7d &1, U
FIfh &, Sl N g & Gh-Td I5d & WIS BT J9RI 8T &, d i T4
3MSIE €, SR 18] §l SUHT BRI § MID] AT § - J HeIdHY 8, SHMERI
B BRI 8, S TR € St 7, S M €, wsedrd) €, 59 9ol §,
fa T g &R 3 craeIR® 91ai &l A § & fd dRe & anfdai &1 &R |y &
HR-1 ATl bl FHTH T SITaT B

A FHIIT HBlGd, H 31T Ueh dIsT Fas H X@HT STo)] T 8, difh
IS H Ueb R~ VAT &, Sl bl SR 1 781 8111 H 519 ATl Uael BT Jfeyel
o7, 1 Y TBT IR AT U 3R I AR Jah HIU b 3egel §Y dl {1 HSHAT qIhR
A1 H B (a1l | T § 6 I8 9l g g1 Gl &l a1 2, gRithie i 2, 59
fuer & <11 &1, 1 § SY AT & B H W Rl W81l H 59 91 Bl bel g fh
Bis &, IS THY VAT 7Tel 3T {519 BIs TAIT G & I+ H 3MTS 8l, HTA
3R TP IR H, T H 3T I3 3! d1d el AIdl| =i SHI UH Aol dal fh
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@I A, - Ig YR a1 © b T8 -3 T 3R AeT- 3Tl [TaRYR 8,
AT B IT &HdT Bl STORI & [ AID! AT ¥ odh Il 31X [aRYRT & faRiy
®I Ul ARKIT T8I g1 MY, IREWRD ©Y A IFH Bl hearsc T8l A
LY I §81 TGl 411 SR BRI IS & o I IH FHY b &, - Sl W37 J Y
BY AN 8, J IHB! TS © - Sl HETd $HRP, AJHd DR 31 &, I8 i a9 A
Igd 9 ST &1 BT QT 9HY Al 81T 8 6 S1g 3rad Udhad A $y Aigl HUR
S &1 91 Bl g1 U USel TaAdx, Uh-Udh Higl Igdhy I8i ddb Ugd 8, STl Mol
feRTSTT &1

IS, AN G I I8 W11 2 AR § I I 7Y TUP] SISl § - 89 I8
IRNE PR © (b S DI AT P (ol SThT WG IR 2 AR 3! a1 [Fyefed!
el ST Al STH- B9 | AT B, G Blg Wb 81 & b A Tal AT AT
& IR ¥ §H I A Wl 1 Tl [P T8I &b A H D! Aedqul HHT T8 81
3IR <= 1 AT o foTY STabT HaTy FHRIT <21 bl e e, g=yara|

1t HTTfr: T=IaTS ST SHl| Now, retiring Members. 31 TS(R JT8HE a1l U]
&g ¥ qiferg)
3l TSR IMEHAS TA (STHY-DHYHR): ABARH-IoI-HbH dIAT FIed, 39 g9
He H 37T 6 AT e YRI B IR 31 qlef Dbl HicbT [Fel1 81 2015 § S H 59
He BT [ZEAT 41, I Ieh A cils¥ AlgaRd il AIEHIS 9sa 8I1d o, olfdh 3115
9 gAR 419 4 78l 81 39 g7 sARI RIMAT SH- HeiR fhdT 3R GbH oR 2t 3iR
3MTSTeh e Tl 3R GhTH R &1 AR, 1. AISHE ShaTcl | STH-HIHR &b Hlledlh il
e 8, I8 31 1S & fob:

gl vl 84T, al GIe] S84V

eI & fo17d GH ¥, ¥9%-U- for] 84T,
g1 He¥] §4I%T, gl YIe] S84/

H 37U THM SISl BT d1d Gl [8d SaRT BI UP IToldl §, 98 H Hedl
%n%mg”
"fT gvad &, dfeaT N BT E
3T T3V 8, BT BITE7"

1 399G H 6 T YOI 3R §7 6 Alell § H Sl S - S B9R AIBARHA-
I-HBTH TolR-3MMeTH = BT, 59 J Ul J&T ol AT AT, T8T Igell 9% AT, Al
W S SH-vgar oY, g8 Rt SRY-HeiR A ofl, @t ) HeR H REdt gs ol
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ifShe 19§ T&T 31T, J=T okl ATEd B aote 3 Aol 741, A1 #9 avF T BT T
e SIIR SATST 3TeelTs AT & BSTelldRA H fEgwi & 8 ¥ H A ST V& o,
IR 981 I8 §, W ATS & € SR $9 9 P A1 W TP Rl 9¢ T8 59
I T AoTgd fham S 3R "R & |l ST8T JAfh 81T, SeMeieas- 3il- ATl A%
SH TP IR 931 U IR TS 8, 39 FAR TS diex IR WIS Bld &, ol d HEd 8

"BV ol 8H ST SIT7- 37- 7= Wil
39 G §q1el g Anal”

T8l 9% gART RIeH 7, 1157 27 ATel & 915 I8 e @lell 81 78T ¥ 3R 7 19
JE HgT- " 37 TR EdTel I STH]- HIHR AT

TR, o a1fey T[erarer § § I8d1 8, 981 6 ATl # 98 9l dealferal g1 g5
q1 59 9a H 954 A1 wIiReqyal, RIaril TegAmsil | e &1 |Jiwl Har g9R Sl
37T offeR 91, ST 891 98 €, d Sicel |red 9, foa § w7 4 Siar g, ot §
TR 3 ST g1 H difetfeael bl | dlogd Gl gl 3 § 39 Fa $I qal
TATEAT § (% 914 WX 92 BIC &, TAR SH- HIHR & Sl BTeld 7, H 310 '- H 1
A1 39T =i Dl TSI SxdTl STg H 71 ISt Bl ATGT Bl, IH Iwh IAD! Ul gl fb
HRT G937 el IR R H 1 Ol 89K U1 AR A18d - $al [ [oRTd H &Rl
BT, BN BR D1 Ueb-Ueh 3MTeH| fafded 9 Tl 3ATST 98 WS § § g1 a18d1 § &
BHRT STHY- B R T Selael § haT BTl 2, $9 STY-HIHR P (oY 3T AR Bl B
T $B BRI B, IAD! AXGH M 8, ISP adopt BRI &, BAR el DI adopt
AT Bl BHT T8I BN G, BHI TSR ThRR Geil AR EHIeT STard o, ol
HH WA TIRR G, Afd Sh a9 Ted gYI J31 S dR ) BT § &
STH-HIR § §A 954 $B QT B, ol A1 A1 &I A &A1 9gd $B Ul
W 21 3 g H SN 9 3R I8 HAT ST F ISR © b §AR SR HeHR 4 Sl Ue-
o SRISTIR &7 & - i S9N U DIs T T8l §, STF]- SR ¥ SART Ud &
HFex TR o, 98 I U 81 11 8, A1 99 SIH]-FHIHR Bl AT adopt FN | T&T
development CARSESRS %\*, d8T human development CARSESG! %\*, d81 resource
development &I SRR B1 3R 89 39 A W SR, d1 I8l a1y STaex Argd &
BHINT Eﬁé representative I8l § - oY o AR representatives g1 MY AT Bl
STH]- HEHIR BT I HRA Bl MY ANT ITferamie 3 &, dte aw1 3 € 97 59 997 7 &,
31T AT 1 BHRT GebTerdd BHRA1 & fob STHY-HeHIR H Sl 7%el 8, I HHA| bl ¥ B
T SMYI SR &9 31 et 1 a1 B b BAN ST el T8N &, STHY- HHIR 311R
GTADHR HIR P AN b S el T8N &, JoI Tl oIl & 1 d Stab 81 S|
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12.00 Noon

e HAT SN 3R AT Fad 7 AR & o ged-aerd U= STd 1 37 U1 I1] Ha+l
T HibT e, =78 €R1-370 81 A7 35V 81, (o 5 A9a - BHN STH]-HIHR Bl
Rl ¥ 6l SOl (¢TI, SAMIY ! g9 & oy #9984 foig foam) §4
31U oifed ¥ 9gd qrd Adl| 39 offed H BHR 3fSi¥ B TRS YaR Sl &, 3001
Sicell A18d o, AT WRTST il off, FHAR SIS 6189 d1 © of, S9N ATdd aoiR3TTsH
ATHIE 98 |18 2, S9N M AT Sil 8, J81 IR Sl 891 9gd 91 984 &, I 99 Sl
TPYR BT I, ST H FRaT| SeMRTecs 39 BT 9 Sl AT, 98 § IR & o
I AT TSI § [ BHART Sl 9 8 3R BAR I & Sl WS &, Sl AN 8, ITh
et ¥ R Ui ol 89a<T 81 519 BIs AT 3T, I9 §+ 39T foRiy o $9
Y IET W ST N SR &, I8 J JUe 9IgS & 8l IT e IIgS & &l, 2l el
b BARY BBl SR 8, MM gd13V1 3R Bt 84 Pl s ff o9, a1 99 A o
JoINRITSTH ¥ e o) a1 819 fAfer 9 fire ) 89RO &1 ¥R &1 B b
I 9IolT fb F 3MUh ST B B Sl BN Ahd 8, 3T I8 15V IS BAR I
DI G B, IS 95 d! G 8 3R ATST H 39 GG Pl oAb STH-HLHIR ST IET g
§ foer 78 81 @1 §, afcsd smuast a1 #R A1 €1 H ST HeHR H G BT G AN
ST RET § 3R SeMRIeels o9 d 1T g, o b ore fAfRe |18q o1 $al, a9 a6
9 B B AR T Job B RIGAT HRAT G| TSI A JAAfISTS PR 2 3R
IHIE © fh 3 a1l SeT § AR AATS o1, S {9 dlet, Sd] Iag | g7 S|

R, for a6 # 8T oI o1, 9 awh R - HR IR FErg v Rarad ot
3R 3171 d &1 JEIST &9 Y &1 ST fob vimed fAfReex Ared iR 814 ey wrse o
9 HaT H A G I8 d15] (631 2 {6 89 SF- BRI SIaRT RITIT F14 3R
SURTeATE g3 SRS € fob d 3fTST a1 e 81 Y et ATl

s e Allu g ) s G Gl ) cmalia (e s Sl o jine s(upedSy 05an) s dea) pli Qliaf
- = - . . I . .
poine o jue g Gl by man € Gan gl (e x (10 2015 e e 8 g gae S
O3 (oS nelSs sen Sy ey Sy el 0w O e g 2 e o5 ) OS¢ 6 s s dena e
o5 =2 US s (Bl S padS Gsen 3 JU deae KIS ju . o g lie sl S Szl sl 68y pla

=S 2 e
1S o) abisas o) s G o 5 Cy
oler Gy o5 ¢ slay (5 e
et s S ¢ oy S0 o 08K
ober Gy o5 ¢ slay (5 o

(s Lila Ul o g (e« I8 S (S s sml al i (il (S Rl ol il 5 (e

T Transliteration in Urdu script.
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S| Ul il il (81 ¢ 2 LiseS S G S e eSS s S o BS sk (SN g s
Uge> b RS o Gl R o s 0 B sl e o sie (25 G -2 o WL S D
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S SO S JScmla i all a8 L (g et ) SO can dil sl ) g lils S sl
e o S s S a0 A elasll s gl I8 s B S Caend (S She ul sl
] B a8 e i S Ol g e s il

OO el sl el Gl ) Sl FIA sl jaedS 5 gen Dy Gl L L Gl ae g s ¢ e
m S WS eae g my iele o g2 (e (2 ) 5 alia Sluie a g ) calia e pil g S L o 8
oY B e Bl o ae) eae ) el ) 8 Gl sy o lisd S jaedS 5 sen

MR. CHAIRMAN: Please...

#l oM} 3EHE oA : WX, H U MAc H SfUell a1 FHI< dHRal gl 3fel i
- HIHIR H Al SRR 81 UR I8 97! Goob A e STl &l 8 o1 i - o,
FHIHR R e # Y& 1 STH F HIR M & 5 9 2, 98 A<l A 91w 89
R & §9-39 A1 9@ 45 81 Sl 81 gy e Sft 7 @8t {6 2022 § 98] W) Nd
SITQ AR BeHR 4 el Prifaeldc] el 8 iR Tg! 8Tel S~ HeHIR H SRS T
1 Bl ﬂ?[ IRIE T i AT FHRT Hed secularism 3R socialism R {8, AN
qoh o WAL B I8 Gl ©1 89 579 o H ¥ ©, ISP AlAeT Bl I8 Gdl & fH
B9 99, Il f2wg, JRTH 9IS e |1 I8d ol 894 I8 STod] 8|l aley| HeHR 4
ST, el B 981 GRH majority &, Wfh d AN | &, Bl 135, majority §, 9 41
BAR 9TS &, BART $4 o

TR, i # § THE AT BT AT QT BT A2 8l I 39 ©: ATall §
ST SIl Arged el 8, IA®T H YEhSTR g1 H Y Fad ISIRET BT g (b 1 99
HTHIR 31TSY, TTf on ground 3T I SAIFSTY 3R 81 Bl ATl BT b SISy, Jal
AR ISR B, g=gdrs|

Gk same e el 5 U san o ) s LS w38 b Gl Gne Giia S (e e 1 i g) el i i
S e On ) o FHL ) paedS e i) O o o Bla O She Loy s
S B8 Gy o Gl s 2 SO G5 (e e (2 oy S Uk e s 05 2 She s (S
S s psen da o 03l o o A i)y s S 2 e oS e i) s 00 2022 S LS
2SS o <o e g a ol ) el San Sde e 21 AS 058 o el e o 2 K SE B8
N i Qe 2SS o s (S O S Gl o ) o Se G a2 (25n e (S s
s e (s 2 e ol e pedS L e U ads o e om0 ~eile SO il alse
- Ol ol con (Sl ol e 05 (= (Sosae s S o Gl 2 sler 0 (K

e s o O e O3l g O e e Uil LS alal g S8AS () sl ol e e £ 6 s
G T Rl A8 il pedS o il AS s S GBI R e ol e e D18 SE (e S (el o e
515883 ¢ = ) R (5 e (o - il lal IS gl 5 S Jls ) Ziad agSan

MR. CHAIRMAN: Thank you. God bless you. HIR HigwTg Tt Sfi|

AR dreFe Ba (SR-HER): W), § 39 dad & 94l Siigeeid WRERE B
JIHISTR T, [T 1T G BT DR T Hleh] et § oH- hHR & dRe [$Rgae,
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Fuaret, Sl fdepel IR 91€ & AU B, I81 | ST gl 4 U= YwaMd
RS HHST & s AR I DI, IHD] gola= ool a8 golde Hl, Sl Bel
TR YT H301 ST 7 8T {6 2 981 IR SIS & SeldRe HRaly, Sl 70 A1l & 918
gU, 9 98 27 A1 & 915 gU A1 I d1a H I RFITSA BRI BT Fa=AT 1,
AT 1 BT I 721 e o1 73 § 9 37y 991 | ug 9| 59 H RYARae ST |
fFrehet, Ta G I ATEd 7 Bal (6 I8 BITT 1 2SR 2, AT ATST 3AH-9T9 & idi A
W ST Y| H &HH I BH 3M3-SF ATl 19- 7119 11, FAifd &4 mainstream H 1§
qY 2014 H ST H T, T Y31 AdTeh HSqa] I Sl bl DIl 31Ts (b AT assembly H
SIIST, T81 HIgHE YIS A8 Ashex] §, SH 3IUh! 1o F9T H Uo7 &, J9 § 737
Ugel g1 o1 o U8 i el & 1 212 {1 {5 | Jet {6 SRay, I8 Sl did o1s 2,
g 99 T A7 H AU <@ I@T 52 9E¥ETd, Sei 93T J&T Aol gl Ared | gH
JATHR HB1 [ § ATYD! IS FH H W I8T 5, BART Job 9gd 991 8, HE 8, 3
T8T S| H 9! 519 e H WSl W81 §, 98] 59 Hob Bl DI & -S4 317 $O
3R AU AN DT AU Hob b TGN H FATG, T8I &b AT DT FATGHI|

AR, XSG FHT H BT BT U 98 I91 Told1 1| T&T g1 9gd B AIE Dl
e, Igd oo a1 A1 TSI H4 379 Goob 3R R & AAI Dl IR Bl WRYR
DIRTL B, Bl R HEIE Aell, Bel R Bl Al galll AR, HHR A 89 AN Sl
mainstream | €, 89 2 & oIU B9 B &, G- | 59 I BT SiST IR S 9,
ifep &9 DHl-dl fpdl Il B9el R <wd € fob g Hedl & [ H SR 4 SR
37T ST BT SIST T, 9 B4 g Ugad] | | MTYD! AT A8dl § 1% oI a8l
separatist boycott Pl BT o I, I9 F T hard O, o & Hered o fb IR
gg B, IR g8 81 &1 oifh1 g S b &Il B, 5T 8H Blg <G el Hedl 8, 98 84
Hg 1 urd &1 [Tt {1 mainstream parties @ - - ¥, ﬂ?rf%?ﬁg‘s‘%’ 3R TTerferar gieft
g1 g I SR HHR & IR H DI Hdel {1 T, 99 dehrad TemT #31 Sf 7 Si
BBl, T I TR 31 {haTl 35T SR TeT H3il St 7 gold= & IR H $gl fb a87
ART el W=, 1 3T, I8 dhal a1gyl H 'Iooadll ThH' IT gl WhIFq Bl ol
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STATEMENT BY MINISTER - Conto.
Avalanche in Chamoli district of Uttarakhand

MR. CHAIRMAN: Friends, we have another important responsibility today that is
about Statement by Minister. Shri Amit Shah to make a Statement regarding an
avalanche in Chamoli District of Uttarakhand.

e #3it (31t e ommE): YUl AEIe Y, Ueh 984 §@s 3R gUIIYUl 9T &l IR
3T TCCHT b gIRT Fa+ b qHE] R& b [T H W1 g3t g

&I 07.02.2021 BT FI& TTH 10 IO ITRTEE b Al [Tl H feTb-ia]
D TP TEID 4] R Aa) & HUS] STAIEY &5 H Uh BARI B "e uel,
T d BRI KT AT & .. (CTHT)...

ot gt 3meire S, 1) WY X2, 13 IR 9 ded H Bl

it 3R ¥IE: RN T & STeli | 3TEd B! gig &1 8| R el &
STARR H gl b DR ATg 916 I 13.2 HIEGIC Bl BRI BICT STefdegd IRISHT
] g8 TS| 39 AAMS s 91¢ 7 acl &7 H quEd § €iein 94 )R RRd
TSI &t RO 520 AAT@TE &1 STofag]d YRITSHAT Bl Wl JHA g 2|

FIIRIGS GBR = I8 99137 & fob 918 I el &7 H 319 Bls WaxT i & 3R
7T B AT TR § Y HHI 17 VBT B1 e 3R 157 o 9} Fdfera veiRyat fRufa
R FHe! (T8 W gU Bl

7 BRART, 2021 % SUUE Sl b ATHR RGN 4T &b STAUS & H g d
H TTH 5,600 HIER HUR YT TlRAR & g8 R Za@geld ganl, Sl fb o4
14 T fharer &= Niaar g1 21, Nad R =T T & Fad a5 8 w9

FoTs & IRy 99 TS|

SRS AYBR W U1 T3] b AR A4 Teb 20 AN D1 ST ST bl &
- IB HAibsl, HEIed, H AT W] Rl =g Al Dl UM Ui g91 db B 2, I8
JEAT BT © - 6 AN 91 &1 YT S RT & AR 197 R Araa &, [+
OIS 1 HHTomes aRATSTHT & 139 efth, SR BrRIRd IRITSTT & 46 ih
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3R 12 I eMfAeT 21 /15T WRBR A g Ga1 [~ Aidl & A1egH H $Hgl Bl o,
R aRad= wwa Bl

1.00 P.M.

ISR aRAISHT & 12 afhdl B Tdb eTd & e 9 FRI&a a1 foram mm gl
FIT GRATSHT & A1 15 ARKAT BT g1 & F97 B JRidra F=r foran T 7l
TACSTART URATSTT @ Tah SERT STt | SIQTST oIF W 25 | 35 ARN & B 8 &l
3T SITIIT <11 YT 81 S99 Tl 3 ¥ gU Al Bl FRI& aTer &g a1
J§ WR W SIRI 8, A1 &l A1 A9 Fhdl BT o Bl B W1 a7 G U= fpa
ST BT 2l I5g WRGR - 914 A4 dreil & RS & fo17 4 g 39 &) A8l o
HIN0T $F B TSARTS & Torald 13 BIC Mal A UH I 98 A & BRI GH
fIepa we T 81 g WAl & fg 98 IR S AfSdwe AW Bfefdbler g
TR g ATl ST & 2

F% AXBR gRT (R &1 AT 8 Izgaq Wk R IR &) <71 <@l 2
A 9T /AT Sf e (R R 78t e v U Bl 8 HATAd & &Il haldl
w¥ g1 UK IR A1 € ToR ! S R8T 8 3R I5g Bl 8% [99d Heidl el
BRI ST B I AT & A1 I H3] 7 TR Bl QR fhdT 3R et
B T8d Ud 9979 B b7 WY STraet foran 81 s} ¥ 81+ dhglel od a8l wRImfud
DR oraT & 3R TP 450 ST AT SR ATSHI- A b H1Y TSR R T8
3R 919 3IHAT H o1 §U &1 UASIAIRYE B 5 TH HeARYT UR Ugd gl & a2l
RTEd 3R q2Td AT § o1l g5 &1 AT Bl A1 SH, R4 gab SR e
B W) IS B, IR IR d91d B BR Jal 8l Udh AfShd blaq AR
T U IeARYS WR G 81 7dl Bl Geb ARk S W IeRe UR J91d Bl
T 81 QIRBII o 5 BlefdbIex] Bl U1 §8 B H R -1 81 SIRie | 9l g
ERT Uh deld wd T fhar a1 81 gearerd W faudia uRffa § €t g1 &
1§ & AR T84 3R 9919 BRI qR< Y36 B [SIT 7 271 ST H B Al Pl
qTER T & oy Ia-WR & 1S YA & 918 311 §IRT S & 48 IR T Acid
DI AT R [olAT AT &, BT 3TCR Tdb AN AN T &1 B STel AN & Sl
AR felDTa] 3R T IR RER T H BRI 8, ITh! |l 37elc IR @I 7T
g1 A T 9 I U < Wl AR IR Ugd gl §l SRIRSIR &I Ud T,
ST fRRged &t AR &Rell 8, TR W 98 4l ugd gt gl TR &
oA W geRYd R 95T b T
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A HISRI A9oTie HACT Bt HIfET 7 BRAS) BT &) ATg IR 91 hfa-ic
Ala B! sregerc 4 gs, ForaH a4l Wi USR] &l FH=rg & 12l BH B AR
TS T2 bl ¥ STRx] AT STl BRT P a9l < fod T 2l

P TOIRIAT & A1Y- A1 el TR, gford 3iiR 1 rueT yee f[GHrT
Wl 78 3R F9rg B H S §U Bl THSIBIRUSG &I &1 T Y 18d IR 94919 H
BRI &1 1o @Ry [T B 7 SH, 8 ol i Wy DRI & A1 Hids
UR HIG[E &1 §HD SN I ARBR 5 BT IeR] bl Wl g9 3R I[8d BT &
foTQ =TT fopaT o €1 IeT & d41q G4 S8 fSSTell &I g8Tell o &R &1 1T Bl
JIRIRST IR I YrSeegS! §RT 5 YUl w9 H TC B Yl DI AR 6 Bl Sl bl 5

§ 78T g8 Al gam arg T {6 & 99 2020-21 7 1Y TURT SAIRGH TEET BIY
(VASIITRUATS) & V4T 1,041 BRIS ¥ STRIES $ oy amdfed fod W €,
TTH BT 3197 DY U2 T, already 468.50 BRIS BT B TR 19T ARBR Bl
RINEIRS RIS

§ 9T Bl B IRDHR B AR F IT AR BT AT g, b I8 iR ga1d
BT b Ty T T YR 5T TRBR & A1 T & 1Y [ 1 38 8 3R S
W JATTeIP HH IS SIN] &, d AU HaH ISR ST B &

H Gl geTep] o oTQ 37U 3R A, TG DI 3R I HGToIel Aeh DHReh YT a1
HHTE HRAT B

MR. CHAIRMAN: | request all the Members to rise in their places and observe silence
in memory of those departed.

(Hon. Members then stood in silence for one minute. )
MR. CHAIRMAN: We pray for their soul to rest in peace, and also hope that the other

people who are all affected by this, the rescue operations will succeed and their lives
can be saved. And as and when we get further information, we will try to discuss it.
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GOVERNMENT BILL
AND
STATUTORY RESOLUTION

‘PThe National Capital Territory of Delhi Laws (Special Provisions) Second
(Amendment) Bill, 2021
and
\PDisapproving the National Capital Territory of Delhi Laws (Special Provisions)
Second (Amendment) Ordinance, 2020 (No.15 Of 2020)

MR. CHAIRMAN: Now, the National Capital Territory of Delhi Laws (Special
Provisions) Second (Amendment) Bill, 2021 and Statutory Resolution.
Shri K.K. Ragesh, he is not there. Shri Binoy Viswam, Shri Shaktisinh Gonhil,
Shri K.C. Venugopal, to move the resolution.

SHRI BINOY VISWAM (Kerala): Sir, | move:

“That this House disapproves the National Capital Territory of Delhi Laws (Special
Provisions) Second (Amendment) Ordinance, 2020 (No.15 of 2020) promulgated by
the President of India on 30™ December, 2020.”

MR. CHAIRMAN: Now the hon. Minister to move the motion for consideration of the
National Capital Territory of Delhi Laws (Special Provisions) Second (Amendment)
Bill, 2021. Do you want to say anything about it?

SHRI SHAKTISINH GOHIL (Gujarat): Sir, | have a point of order.

MR. CHAIRMAN: Tell me. What is the point?

SHRI SHAKTISINH GOHIL: Sir, my point of order is under Rule 66, Article 123 and
based on 'Rulings and Observations from the Chair (1952-2008)"' Page No. 257,

Ruling 490 and on the 'Rajya Sabha at Work', Page No. 726. A1 JHTAT AEIGd,
H SITET a<h T8l ol Y SATUDT & Page No. 726 of 'Rajya Sabha at Work' 1 3R

b4
Discussed together.
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3T BRAT AT 9 UST P HehS AR URTHTE, bottom A 9™ line above, just TR
TS H YRH AIEq BT Sl observation &, H 3MUD! AT I A% ST &1 TGl

E|I§‘I | It says, "I hope these views and the propriety of the Constitution will be kept

in view by the Government, and in future, recourse to issuing Ordinances will be
minimal and will be as sparing as possible, especially, in the case of Finance
Ordinances and they will be issued only when absolutely essential and urgent."

MR. CHAIRMAN: | have got the point, Shaktisinhji. The point he is making is that the
power of ordinance should be used with caution and in extraordinary situation. This
has been the general view, even my view also. But what is happening, you are all
aware of. In the recent years, when the Parliament is not in Session, successive
Governments have been issuing ordinances and then later, these are coming to the
House. We are then discussing it and we approve it or disapprove it, in whatever
manner it is. Here also, you all know the reasons for issuing the Ordinance. One,
because the Parliament was not in Session and, secondly, the Cabinet can decide
anything and then it is referred back to the Parliament. So this has come before the
Parliament, you can discuss it and then we can decide about it. ...(/nterruptions)...

SHRI BINOY VISWAM: Sir, .. (Interruptions)...

MR. CHAIRMAN: You will have an opportunity while speaking on the Statutory
Resolution.

SHRI JAIRAM RAMESH (Karnataka): But what is the urgency? When you issue an
ordinance, then it becomes a law and then you say, there is a moratorium for
eighteen months. So what is the urgency for the Ordinance then?

MR. CHAIRMAN: Okay; you can say all these things during the discussion. Now, the
Minister.  ...(Interruptions).... | have already permitted the Minister.
...(Interruptions). .. Binoy Viswamyji, please. ... (Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN AFFAIRS;
THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION; AND THE
MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI HARDEEP SINGH PURI): Sir, the Government is acutely conscious of the
need to take only limited recourse to the route of Ordinances, but it will be
appreciated that in this particular context, had the Winter Session of Parliament been
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held, | would have had the privilege of bringing this before this august House then.
| would like to say this in response to an hon. Member, who asked what the urgency
is. The urgency is that if we had not enacted the Ordinance in the interim period, the
process of sealings, demolitions, etc. would have started, and | am sure no Member
of this august House would like Delhi to be subjected to that kind of uncertainty and
chaos. Hence, this Bill seeks to extend the validity of the National Capital Territory of
Delhi Laws (Special Provisions) Second Act, 2011 for a period of three years from
1 January, 2021 to 31%' December, 2023. Now, | move:-

"That the Bill further to amend the National Capital Territory of Delhi Laws
(Special Provisions) Second Act, 2011, be taken into consideration.™

Sir, | just wish to submit a few points to this House. By way of perspective, it
would be recalled that the population of Delhi in 1947 was 8 lakhs. The first Census
that we had in 1951, that went up to close to 20 or 21 lakhs because of the number of
refugees who had come from across the border in 1947. The last Census in Delhi was
conducted in 2011. The population then stood at 1.6 crores. When the census is held
later this year, | think it will be reasonable to expect that the population would be
close to 2 crores or even beyond that. Delhi being a cosmopolitan city, it draws
people from across the country and across all walks of life. Exponential growth has
led to a serious stretch on its resources, leading to a very vast gap between demand
and supply. In the year, 2006, the Parliament enacted the Delhi Laws (Special
Provisions) Act to protect certain forms of encroachment and unauthorised
development from punitive action, namely, demolition, sealing, displacement, etc.
These provisions were, on previous occasions, extended through various Ordinances
and Acts in 2007, 2009, 2014 and 2017. Since | had the privilege of last appearing
before this august House towards the end of 2017, we have followed the three-
pronged approach to address the urbanisation needs of the people of Delhi.

MR. CHAIRMAN: One second, please. The Bill has to be disposed of. One hour
time is allocated. | call upon the Members to be present in the House, please.

SHRI JAIRAM RAMESH: Sir, you should ask him to be brief.

MR. CHAIRMAN?: | told him.
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SHRI HARDEEP SINGH PURI: A total of 1.35 crore of its citizens will benefit from three
schemes, namely, the Pradhan Mantri Unauthorised Colonies in Delhi Awas Adhikar
Yojana which is expected to benefit 50 lakh people. \_rlﬁgf"ﬂ CHECIRME SRR
under the PMAY (Urban), is expected to benefit about 10 lakh people; and, under the

land pooling, 75 lakh people are expected to be benefitted, which are under various
stages of implementation. Sir, we enacted this legislation, the PM-UDAY towards the
end of 2019 and in spite of the fact that we lost nearly one year on account of the
pandemic, | am very happy to inform this House that 3,82,449 registrations have been
done and authorization slips, conveyance deeds, have been issued to
4,035 households. The DDA has also finalized the control norms which are expected
to trigger re-development in these colonies. Under the /n situ rehabilitation of
JJ clusters, out of total of 675 JJ clusters in Delhi, 376 are with DDA, 7,500 EWS
houses are for three JJ clusters in Kalkaji Extension, Jailorwala Bagh and Kathputli
Colony, Shadipur are under construction and some of these are at a very advanced
stage of completion. Tender for Dilshad Garden has been projected. Sir, under land
pooling, the land pooled as on date is 6,938 hectares; 17 lakh dwelling units...

MR. CHAIRMAN: You will get an opportunity to reply to the debate.

SHRI HARDEEP SINGH PURI: | will conclude. | just wanted to provide a perspective
to the hon. Members and | may be given an opportunity thereafter also to sum up, to
reiterate some of these points. Thank you very much, Sir.

The questions were proposed.

MR. CHAIRMAN: Thank you, Hardeepji. As it was agreed in the BAC, that as this is
a very simple legislation and also very important for the people of Delhi, one hour time
has been given. Keeping that in mind, everybody has to cooperate. Now, Shri Binoy
Viswam; do you wish to say something on the Statutory Resolution? Please speak.

SHRI BINOY VISWAM: Sir, my Resolution was on a principle basis, and according to
the points raised by some of the previous speakers too, there is a tendency of the
Government to bypass this Parliament, to take away the people’s rights, and accept
the Ordinance route. Now, it has become an Ordinance Raj. Sir, when we go to the
figures, during the period of NDA-I, in the whole period, the number of Ordinances
was 42; in UPA | and Il together, it was 59. In the days of NDA-II till now, there are
77 Ordinances. Sir, | will request you, as the Chairman, who believes in Democracy
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and in the rights of the House, to give strict instruction to the Government that this
route of Ordinance cannot be allowed to be the practice. That is my approach.
Thank you, Sir.

MR. CHAIRMAN: If all the States and the Central Government agree on this, not to
issue Ordinances, that will be really very good. But there has to be consensus among
political parties. “When | am in power, | will issue Ordinance, when you are in power,
do not issue Ordinance’. That is not going to help. | am not saying this with this
reference, | am saying this because | have been in this House for good number of
years and | have been experiencing people opposing Ordinances. People who are
opposing it, they say that it is not in the spirit of democracy. People who are
supporting Ordinances, they say it is in the spirit of democracy. So keeping that in
mind, the spirit of democracy has to be understood, and to the extent possible, we
must utilize the forum of Legislature. Here it is a different case.

The Business is supposed to be concluded by 2 o’clock but, | have permitted
to extend it by 2.15 p.m. or so, and then the Minister will give a brief reply. Please
cooperate. Now, Shri K.T.S.Tulsi; you have got total nine minutes for your party.

SHRI K.T.S. TULSI (Chhattisgarh): Sir, at the very outset, | would like to clarify that
neither my party nor | am opposed to grant of facilities to people living in some of the
worst slums on earth. But, nevertheless, while we support grant of these facilities,
that by itself can’t be the end because there has to be organized approach to provide
houses for everybody. It is a matter of fact which is undisputable that Indian cities are
virtually turning into slums and worse than that, their boundaries are increasing with
every passing day.
(MR. DEPUTY CHAIRMAN /in the Chair.)

We are witnessing urbanization and the other name of urbanization is
migration; migration from rural areas or small towns to big metros. Sir, slums are the
only shelters that they can get when they come in search of some employment. The
people who migrate from smaller towns are mostly labourers, daily-wagers,
sweepers, and when they find no other place to be able to live or afford, all that they
can do is, live in the slums. According to the United Nations Habitat and World Bank
Report, 90 per cent of the urban growth is taking place in the developing nations. Asia
and Africa constitute over 80 per cent of this. But this urbanization is that of poverty. It
leads to the growth of slums and instead of building proper housing colonies for
them, we simply say that let them stay where they are which is unhygienic. Yet there
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will be Ordinances and there will be extension of the Ordinances and there will not be
any proper examination of the problem and find a lasting solution where poorest of the
poor who come to serve and eke out a living will also be given respectable housing.
The dwellers in slums and in unauthorized colonies cannot be treated merely as vote
banks. They are humans and they have rights under Article 21 of the Constitution to
be able to lead a life of dignity. The slum dynamics of Delhi, particularly of Delhi, is
slow rate of urban growth but high percentage of slum population. That is the
manner in which most of the large cities in India are destined. | want to say that the
ad hoc arrangement is merely an eyewash and amounts to evading the problem.
More than 30 per cent of the population of Delhi, that is 40 lakh people, live in slums
or in unauthorized colonies. |s there going to be an effort to find a lasting solution to
this? Are they going to be given a life of dignity or not? One-third of Delhi’s
population is living in miserable conditions. There are no dispensaries, no schools,
no proper roads and no proper houses. By merely regularizing them time and again
in a repetitive fashion is no solution. The Government must have a farsighted
approach and find a solution to this. Living conditions in these places are horrible.
Sir, 30 per cent of the population and 50 per cent of the dwellers are suffering from
one ailment or the other. Slums have garbage piled up on the streets. There is
inadequate lighting and 51 per cent in children in Delhi slums have stunted growth.
Health hazards of urban slum dwellers are directly related to poverty and they are
more prone to communicable diseases and malnutrition. There is a greater risk of
accidents at work because of the manner in which they spend their lives in these
hellholes. From the United Nations to every city planner in developing countries, the
primary target is cities without slum. |If that is the target which the Government will
adopt, perhaps, we can have a beginning of a solution. The present Government
claims to have been very keen to develop some of the cities with vibrant infrastructure
facilities to allure international investment for the so-called Smart Cities. But how
many Smart Cities have we seen since 20147 These seem to have been only on
paper and for publication in the advertisements. The Union Government promised
100 Smart Cities in five years. Till October 2019, only 30 per cent of the funds were
released. We cannot simply do jumlas and expect any change. Out of 3,700 projects
worth Rs.1,36,000 crore, only 959 projects worth Rs.15,260 crores are reported to
have been completed. The ambitious Pradhan Mantri Awas Yojana, launched by the
Hon. Prime Minister, promised 1.2 crore houses by 2022. Till 22" March of 2018, only
10 per cent of the projected number of houses were completed. The Parliamentary
Oversight Committee stated that out of the Central share of Rs. 57, 699 crores, only
Rs.26,162 crores, which means only about half of the amount, had been sanctioned
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for release by the Union Government. The Committee was constrained to note that all
is not well with the implementation of the scheme and that the progress of PMAY has
been disappointing. The report also noted that for the Smart City Mission and the
Atal Mission for Rejuvenation of Urban Transformation, the Government will spend the
money. But they have failed to execute projects even though three years have passed
since the schemes were launched on 25" February, 2015. All that | would say is that if
the priorities were right, instead of spending Rs.20,000 crore on the Central Vista, the
Government could have built housing colonies and provided them one crore houses
within this money. Thank you.

S1. 3l IRETA (STR Ue): AT FHYRT S, # The National Capital Territory
of Delhi Laws (Special Provisions) Second (Amendment) Bill, 2021. & qHLT H
drer & oIy W$T gaT §1 WEISd, 3 SId § 1 31 & SAIpir Jera] v w31
3SRV &7 =5 AIGl SIS/ AEE 4 31U I 3R S IADB1 Ygll W97 F3fT 2T, Al
I ST W Q¥ [T T fdh Il AR 921 b TN, dferdl, Sferdl @ fami
& ToIg FHIUT TRBR 81 MU I9 IRIG bl AT §Y, A1 GG /AT S o 3701
HRBR DI TAHBAY TF DIl AT S & [ Soell S DI IS BIF &b BIR
gl <2 & i a1 | ol 317 €, Hfh Tsi Il Ishl-RUST DI AGAR TSI
FreTdT &1 SIT feh &A1 AT wre faesr w31 St 5 g e faeelt a1 srrardl fad
ol I 91 g1 IBT IR AeHT & foIg U 95 a1 AHRIT I8 Bl oY b g8 {64
UHR I 3 I8 DI T B Igd F AN A {6l gpR A srueit gofl-siufe
IS 3R Toreg URAT | 8+ o1 Ig 91d el © fb S9a fRafai w8+ e 81 8,
AT A= e A3t Sft 991 SftasT # U <1mer &l fhRor dia) 81 3R 3=
'STgl S[l, I81 HhT' BT Udh agd g9 B [l $9 ¥ o s Ardl S9! Ui
fepar o 3iR 89 9 T I el a4 A1 'S8l g, a8i qebr' | ggd AR laeny
TS, O DI WY T UIR 4 95 BT a1 5| SHD A1 & I9D! [ TR
W AR 91 @e < 5| AR JeT HAl S B SN U Ahas AT ITah! B 9 ghr
Y faapa F 81 3R S9! I8 & o #apT et STy, 39 faem 4 &= defrqu
g1 H¥ BT 81 AW g8 B NI O¥e A 81 81 U &, Ylb ITH PV T TdHE
BT W A 81 T Ta-HE W ST GUIT R BIRIFSRI BIFT AMMRY AT, I8 $& BRI
& TE1 81t g1 {6 oft A mere w3 Sft S9d forg ot avE 9 varRd 21 EH
ST & [ faeetl @t fTaTal 96+ & BIRUT T81 UR STel &1 FAT 8 3R GIIaR07 b1 WY
AR B

HBIGY, 319 9d & & fAocll # 980 IR dic? dieol 8, 9 d gR-¢R
AT 81 V&1 &, Sh] ol WR I T 8T 8 3R P& SIIE I encroachment 4l
g3 21 faoell § R I8 BIRET 81 A1y b R 89X @lex dISisl §, S
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revive B, T revival I T Hacl dicx dISIST Bl STl WX better BT, dicth X &3
BT STt TR W IS, A0 AN Bl dgdx U 6T 9= fHreT Fep |

781Gy, 89 94 8 {6 1 diey &) Iws Bt § iR S 8HRT water
purification BIdT &, &4 SUH HIHI UAT W HRAT Usdl &, offh diex dieisl | ol
arl YR & 3SR ST B, IHBI B4 purify HRA © Al Td DA AT gl SFH I
FRIRT T &1 il 81 3R] by IRDHR 31X I AXBR 1 W I8 3TRIY 8T
q fereet | Rraei Wt aTex 9ISIst 8, ] revival BRI 3170 ST © fob 9gd AR T
%Wﬁ%ﬁﬁenvironmentﬁ@ﬂgﬁﬁwgl Wé‘@ﬁ%\’ﬁﬁﬁﬁw
Wﬁﬁé@ﬁ%,ﬁpermissible%\’,a‘s’mw?ﬂm?ﬁ%l oot &1 ST 7T
AR WA 371 I8T 8, IFH &F ATl 1 T8 ST 1G] TSI 3R 58 IRBR Bl 4l
394 B fexgl gt fob S g9 W9 TRATST €, S9! 89 Aed Bl 3R 89 Il
3= W TRATS A< &R o, a1 AfTad ©U 9 g9 TITaxol BT Folid B H BIIQ]
T BRI TIR qaifolc] SSad d8ax YavT 3R EARI Sl 31T dTeft Gifgat &, St
o BT faeell § 9gd AR g<d 9] U8 oxg- Bl 7el S, S Bich 99 H &
bronchitis S T & IRAT €, 9f% I g 81 781 o W32 &I FH RN Dl I8 W
ST gl faeetl # ol W $8 ofed UHT &, Sil ddbe oied ol oId SHIRT ARCR
WM TR BRM, S9H 89 Al I8 & I & 39 s Bl proper utilization Bl
faeet! | 9gd AR RIS TH 91 &, ST AIER @I H commercial declared &, @lfd
a8l commercial activities 81 8 X8I 81 IHP [quRId DY TRATST U At ©, SH
residential © 31X T&F commercial activities B J&! & ENSERl HrET- AT Aol T8 Bl
2 {5 S 89R SS9 9T & WY ¥, S8 YT W T8l Bf, e a8 9 3
feamd g3 faoell @ 9gd 9™ A &1 fapd - S MM & Ulea &, 89N
commercial space P UTeatd & 3R T IR B IR Asf demand and supply 3 driven
21 H g1 ISl &l STaegadl IS 81 Uil R, ART MUY R 1Y B b 31 \a Al
BT I E gY &H AT fEoel! & ARER Wi &1 9910 iR ST 28 ARd e 1,
ID! BF AN AN BN | Uep A a1 heehR H 37U a1 T S| feet fai
f&eell & ARTRDI & |H Y 954 of fayq aRFRIfT ag | faeetl 7 AT 7181 8l urs|
TR 77 98 FEd1 & & &6 5 WRER AT 181 ... (FFer). ..

s SUITIL : 3179 37U 919 FH B

ST. 3 AT : IR, § AU 91T WA Bl BR IBT Gl 19T ARDR (9 DI U1 781
S B! B, A1 Sl @ IR A" B, ... (Jag7)... 8 T3 a¥E 4 TSdS 8l 1T Bl
... (TTTETT)..

éﬂmumﬁ:mgwﬂaﬁmaﬁaﬁ?aﬁwwaﬁl 3NYHT T WA &I bl
2l
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S1. AT ITaTe : SUFHIUT ABIGd, H MU 3R U fauell A1l & Jg1 srRiY
DRl b 39 [l DI UTRT BRI H HGG B, gId1G|

DR. SANTANU SEN (West Bengal): Sir, as | have seen in our State of West Bengal,
the Chief Minister of All India Trinamool Congress Government, Madam Mamata
Banerjee, has been taking many noble initiatives regarding these types of dwellers
and getting those plans implemented smoothly and speedily. As regards the National
Capital Territory of Delhi Laws (Special Provisions) Second (Amendment) Bill, 2021, |
would like to put forward certain proposals before our Government. The Bill has to
ensure that no evictions of Juggies and Jhopris are made. Earlier in September, 2020
the South Delhi Municipal Corporation and the Railways had been asked to create an
action plan within three months to evict 48,000 juggies from Railway safety zone along
140 kilometres of railway tracks in Delhi. The initiative to regularise such settlement is
very good, but the wellbeing of the residents has to be considered foremost. It is to
be noted that any demolition without rehabilitation, without rehabilitating the
residents, would be unconstitutional and illegal and would lead to loss of livelihood of
many people. The Government has also considered granting ownership rights to the
people of the lower income group living in these colonies. This has to be a time
bound and an easily facilitated process because these people are the most
marginalised when it comes to documentation or other processes. The Government
has to ensure that none of these people are deprived in any way whatsoever and their
rights and interests are kept sacrosanct and considered as foremost. Thank you very
much.

DR. AMAR PATNAIK (Odisha): Thank you, Sir, for giving me this opportunity.

Sir, para 6 of the Statement of Objects and Reasons of the Bill says, ‘The Act
of 2011 was valid till 31st December, 2020 and it was necessary to continue the
protection of those unauthorised developments where adequate measures were yet
to be taken.’

Considering this fact, | support this Bill. | would also like to draw the attention
of the hon. Minister to a mission that was initiated very successfully in Odisha by the
hon. Chief Minister, Shri Naveen Patnaik. It is called the JAGA Mission — JAGA
means land. In October, 2017, the Government of Odisha enacted the Odisha Land
Rights to Slum Dwellers Act. It is one of the largest land titling initiatives anywhere in
the world. Sir, there are about 10 lakh beneficiaries, and, most importantly, it is going
to be in small and medium towns. So, 2 lakh households living in 2,000 slums in all
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109 small and medium towns in the State are covered using technology, drones,
imagery, community mobilisation, etc., while designing this particular scheme.

So, while supporting this Bill, | have only one suggestion to make. The
initiative taken by the Government of Odisha which was acclaimed internationally
could, probably, be adopted while preparing the Master Plan 2041. In fact, my
concern is that the Master Plan 2041 has been delayed now for about 15 years and the
bigger concern is the latest decision of the Supreme Court on 16" December, 2020,
where the Supreme Court questioned regularisation of unauthorized colonies on the
ground, basically, of moral hazard issue.

| take this opportunity to read a paragraph from this order which says...

MR. DEPUTY CHAIRMAN: Please sum up. Your time is over, Dr. Patnaik.
DR. AMAR PATNAIK: Sir, | will take just half-a-minute.

So, | would suggest for consideration of the hon. Minister that action has to be
taken very quickly and, while making Master Plan 2041, issues relating to cycle lanes,
footpaths, social distancing norms because COVID is something we should learn
from, water and waste management techniques, mixed use walk space, child-friendly
cities and child-friendly carriages would, probably, be considered. Thank you.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | thank you for giving an opportunity to
speak on behalf of my party, DMK, on the National Capital Territory of Delhi Laws
(Special Provisions) Second (Amendment) Bill, 2021.

The Bill provides for (i) Relocating slum dwellers and Jhugi-Jhomypri clusters in
accordance with provisions of the Delhi Shelter Improvement Board Act, 2010, and
the Master Plan for Delhi, 2021, extending up to December 2023. (ii) Regularising
unauthorised colonies. It provides for strategies of housing for urban poor as well as
for dealing with the informal sector.

| would like to say, as early as 1967, when DMK Government came to power in
Tamil Nadu, under the great leadership of Anna, it set up slum clearance board and
all poor people living in kuchcha huts with no basic facilities were rehabilitated in the
concrete structure in multi-storied flats with all facilities. Our Government brought a
scheme of giving labour quarters, rented houses at concession rate to migrant labour
who were working in the industrial estates and clusters.

MR. DEPUTY CHAIRMAN': Please sum up, Mr. Shanmugam.
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SHRI M. SHANMUGAN: The same scheme has been adopted by the Centre with a
new name. If you want to implement the welfare scheme for labour...

MR. DEPUTY CHAIRMAN: Please sum up now.

SHRI M. SHANMUGAM: ...in the informal sector, then you should have the
enumeration about the migrant labour.

MR. DEPUTY CHAIRMAN: Please sum up, Shanmugamii.

SHRI M. SHANMUGAM: Sir, | will take one minute.

MR. DEPUTY CHAIRMAN: No. No one minute. Time is over. Time is over. | will be
forced to call the next speaker. Please sum up.

SHRI M. SHANMUGAM: Thank you, Sir.

DR. BANDA PRAKASH (Telangana): Mr. Deputy Chairman, Sir, | rise to support the
National Capital Territory of Delhi Laws (Special Provisions) Second (Amendment)
Bill, 2021. The Government of Delhi and the Government of India have taken a good
decision to regularise the unauthorized colonies and give the land rights to the
people. At the same time, | request the hon. Minister that, while regularizing the
unauthorized colonies, the lakes and tanks of the urban areas should be protected.
The urban forests and environment should also be protected.

The Government of Telangana had also taken the same decision to regularize
the things in the urban areas. In fact, it is a national phenomenon. We are
constructing more than one lakh double-bedroom residential apartments, costing
rupees seven lakh per unit, in urban areas. Out of these, forty thousand apartments
have already been handed over to the slum-dwellers. In rural areas too, we are
constructing two lakh and fifty thousand double-bedroom residential units, costing
rupees six lakh per unit. Apart from that, we have also issued GOs to give the land
rights...(Interruptions)....

MR. DEPUTY CHAIRMAN: Please sum up. ..(Interruptions)...

DR. BANDA PRAKASH: One minute more, please. ...(Interruptions)..
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MR. DEPUTY CHAIRMAN: No; no, your time is already over. | am calling the next
speaker. ..(Interruptions)...

DR. BANDA PRAKASH: Sir, through you, | would like to request the hon. Minister to
protect these people and give them good environment because these people, living in
the unauthorized colonies, are also the valuable voters of our democracy. | would
also like to request the hon. Minister to make a national policy to control urbanization
and migration. Thank you very much.

MR. DEPUTY CHAIRMAN: Now, Shri Subhas Chandra Bose Pilli. You have two
minutes.

SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Mr. Deputy Chairman,
Sir, as we all know, Delhi has rapidly been growing over the last so many years. And,
this has put a heavy strain on the infrastructure facilities and other resources. As a
result, the demand for housing, commercial space, and other amenities has
increased tremendously. This has given rise to the problems of encroachment on the
public land, growth of slums, unauthorized constructions, commercial usage of
residential areas and inadequacy of housing units. As we all know, the Delhi Laws
(Special Provisions) Act 2006 was enacted on 19" May, 2006, initially, for a period of
one year. This protection to various forms of unauthorized developments in Delhi has
continued thereafter through Ordinances and Acts, enacted from time to time.
Thereafter, the National Capital Territory Delhi of Laws (Special Provisions) Second
Act, 2011, was enacted. This was valid for a period of three years, up to 31
December 2014. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please conclude now. Please conclude.

SHRI SUBHAS CHANDRA BOSE PILLI: Okay, Sir. The validity of the Act was
extended up to 31" December, 2017. While the National Capital Territory of Delhi
Laws ..(Interruptions)...

MR. DEPUTY CHAIRMAN: Subhas Chandrayji, please conclude.  Your time is over.
..(Interruptions)... Your time is over.

SHRI SUBHAS CHANDRA BOSE PILLI: Thank you, Sir.
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SN SugaTafe: &N faermR ga7e e St 31mad Ut St & foTv Uah fie &1 99y
gl

sft faemR TITE fAuTe (STR UQEn): AT SUNHTIRT 7Y, I8 S faeel IS
ST Irouers [t (el Iuden) gERT (HRed) f[A9gd, 2021 AT B, SHH
AT | g9 & {77 RIS WY | 1 SHasT, 2021 9 31 fegwR, 2023 96 A8 <l T8
2 IR, 39 o & DferT I AT &Y WeI1s U W 18d <F STl 9ney o), 98 W)
AT AR TNATAT DT FARAT Bl ST F1RT Y| I8T R TR RT3 8, TR T
ISR @l HH! & BRI IERN H 31T B, $9d 381 & folv quiwd srewer gl arfeul

qT=gaR, ST T TRIG B, §Th] AT Bl Dis ] T8l B, GRBR Bl 30!
STTCRTA STITUAT 2021 H SRaT! AT 1, ™ $h1 AHISTE 311R 311 giaemy
<) ST b |

SN SUHTYT: 379 31T 37T I WH HRY

37t faerm R vraTe ATe:: aTer R S & d8d ge! giagm §1 STl Ay,
SREARICIARSIE IR

SN ST : feeR T=aTE S, 319 79+ 91 W 6, =g |

ot faerR wxare fe : <fa™ & enfeamd 21 (A) § @azen & b wft o1 fRrer <=t
Y| S ToTq FRTetT &1 Sa=ey 13 ST ATyl

it SgwHaka: g=aTg|
it freraR wTe fAwTe - =R, S Rien ot w31 L. (qgagme)..

i SUUTUF: AT TERT0T, § AT 8] B b1l 39 d folU U gl 987y ad
TN 2, IAP ded ol §9Y [T AT 51 ... ([AEH).....

St fremR T AT : Afoam™ o craven § o o' 91e 9 14 91 Id & g4l dl
fore[oe Rrer et =nfeyl ... (erag ). ..

o} ITFUTITY: &S, il

£t frerR yaTe fowTe < wE1e Y, H 59 19t o1 w92 rar g



150

[RAJYA SABHA]

it SR 9T : RIS, SOIGT Ay e Ay, . (Sas)..

2 ITUTI : AT G, § I8 761 DR Woball g, Hifb S Yeb Tl JHI
T3 2, U8 U & A& ©l Please, please. Shri Bikash Ranjan.

ft SR 9 : 9 R U gl (@aum). .

1l STAUTIRT : STq T G AT, T 3779 FHI ART $8 Ao o, SAY § 59 IR Pl
S é‘ [l Bikashji, you have one minute only.

SHRI BIKASH RANJAN (West Bengal): No problem, Sir.

Sir, my apprehension is that this Government is running on Ordinances,
whether it is the Ordinance raj in which we are living!  The Bill has such a laudable
purpose, but it has not been executed.  Why it has not been executed within the
time is not explained. The Ordinance was brought in just a day before the terminal
period of the earlier Bill. This way if the governance is done, then, | doubt whether this
Government will at all be able to achieve the target. Repeated extension through
Ordinance is condemnable. They have to clearly spell out where the difficulties to
implement the targets were. This is for the poor people of the country. Their rights
are much more important than anything else.That is all.

MR. DEPUTY CHAIRMAN: Thank you. Now, Shri Binoy Viswam; not present.
AT Ao St 31X 319 # 9 U it ®l dierT B

it <ot fig (IS ST &, oot : SuHf ot § aie k81 g
S} SUAHTIR : 3777 I 32 51 ST ST, fT9eh! Ry <14 fAeie qier g
it STRTH IR : AT ST S, I el 9 9ig €. (@aam ).
it <ot R : Sy|wTafar Sfl, # ool 9 |9ive g .. (au ). .

ot ST : AT A7, § FHI T 2] HRATl .. (). .

M dorg g : Sugyafa Sf, saam O 99 & foTU consider fham STET Bl
.. (YT)...
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it STamafay : H T T TE SRl L (=ag ). A H S 9 99 gar 7, #
SNIDT AT PR IGTE| ... (FAHTH). ..

it Wiorg g « R, 3T A1 *1 9t & Y consider &R B .. (AT ST&T BT
IS §, BH A BH T8I a1 SAB! I e T afyl .. (a9m)..

ft SURHTF : i, 31T Y= 91 WH DI .. (HIALT)...
it ot g : IR, U fAee § o1l 919 B del?

St SguTafer : §9 Myl N A9 Br 81 31T U 910 WH BN, 3MYh ITT Hall ©
B B

21 ot g SUFHIRT ST, a1rueT 9gd-9gd g=uare &b S 99 A qul fdd w)
HeT YT ITd G DT AT (a1 81 H 39 [l & FH H (Y1 I Bel b ol Tel
B3 §, oifch ¥R Ueb €& &, Yeb Ahall &, W IR A gaierel I A1l &4 o A1 Al
g1 o fob 8T o 9aTaT T © T faeel) & 31”40 IR AT 3199 Blalf=al H, T
URATST H I8 81 S 40 ARG AN Dl AT 37d T 1 HRIS AIF P & [P 1 PRIS
ATl T ST STa 91 Bl § JHIIT BT &1 AR, HRT 39 ARBR I G984
fEATgde Fardt 8 fh I8 TaIce &d ddb dR-IR Herdl 89172 I8 2008 H e,
2011 ¥ T, 2014 & T - 99 B & IRBR o, TR 2017 F e, 2020 & e
3R 31T Y 37T YT &, 31T MMUd! TR Bl

AgaR, 39+ oo A1t e araeT fbar o1 fb 89 g9a! AifeTdT g6 <l
AIfTHTT 8h P TR d 9 A oI 81 o Gobdl, Sh T U1 21 B, TH.41. 0.
RIST S9BT B IS & foIU T8T 311 W<l 81 d 379 HhTH & A1H R 7 al U U Bl
A o |ehdl © 3R 7 &1 SHBI 99 Ahdl ol S e, HIGR IR JFIATA I Selleh
g, JMYT 2002 H BT fh gHbT T U foham SITUm,  ifh SISt I SHBT A
g Tl fohar |

ATIER, "ST8] g, T8l ABM" B 1ol RfdT Horiard St dd MY 2|
B "STET SN, T8I AB" DI AT & T8d 50 FOR Feled TR {6y & 3R a7l
TH BH AN 7 5 BSTR A SATST A Bl TFore B a1l S 21 8, Se et i 2 fu 8

AR, S Selldhl H, ST8I IR g+ R TEel § AT I8d 8, S9b aN |
JMIDT STTHBR Tt BN fb ST TSI b AL BIcil-Iol BT SIdT &1 d 7T 8-
BT UR=T T8I § Fohd| AT BIs YOI 2 b P8l I8d 8, Al a9 8Idl © - 7Y
BT H| MTSTET P 73 ATl & §18 U <2 DI ST H AT 3799 BlaAlT3l § I8 I8
g1 H 5 oY 317U H1egH ¥ g9 WRBR ¥ 81 SISHR [+da HR1 =redl g &b
3MU f&eell 1 STl 9 argaT fhdm o1, 319 BT AT b 89 F1a I ugel HIlelDbIT
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gh <31, ST 3T P Hdh S ANTHM 8F & Y| H 39 AR A e
DHRAT TSN § b 319 Teb g8l RIS el bl &, ATl ATl S8+ §ASTR DR [T,
31 DB HITABTT b SIOTY| TART ARBR. . (FGEH). .

St ST : AT ST SH, 319 379+ Wia W BT, (Faem). .

21 ot Ry : SUFHMRT Sfl, 99 @ &R BT gl 37 g1l | [ISiell &1, 98 @,
gt &1, RIS BT, dIsHIs BT a1 89, SARI BoRklare IRGR I 99 Adhd]
o1, IAAT 91 B [T 21 H MU 198 =1 =18 g, A= /3l Sff I8 W 90
g, S WaT | UG HAT S W o) Y G A b R H o AIfThHT 8 o Bl
argeT fova o1, $afely 3 I a1s dl [RT BIY AR faeedl & AR &l Aiferer
gD SITY| SYHTART ST, SMa G i &1 HidT i1 8, 39 o1y smuadT 9gd-
EENEREIC]

2t ST : g=IdTe 1T Aorg Sil| AT &) TS|

it IS (SR U2 : AT STFHTALT S, 3MYDT G-IdTS [ ATq G 997 fdel IR
JIel T AR [T A1 & § A 98 Sil BT BlfS- Bl ggde MR AR
&Jh BT B, Bl g31 99 & a9 g W&+ H 9ol 3R 3T S AR IRIR A
ST fth DI, ATLRUT BRI DI 3T T IR 59 46T IR Fiel hl e &
ST S, I8 S {9t 11 &, 399 19l &l S @y 91 ol 715 ©, 98 I8 © [
DI 1,800 DI DI, S unauthorized &Y, ST J.J. clusters &, d 3111 39 [0 &
U 811 & 91 authorized &1 TG | ¥RT 3T I8 dal & [ 39 f[a & Aegm 9 98
BT fhaT T &, 979 ARE | STR UG H 2007 I 2012 < &1 {hdT 11 1, 5Iq qgoT
FHTSTATET ST Bl WRDR AT AR A 8 AR AATEe! Sff gegH=i il 79 15
SaR, 2009 BT 4 Ao f2dr, Fao @' & NGid IR Ud A6 o) 37Ts|
I Iz T a1 T f gdor Farr & Rigia o= Fasi= @I, TRI9 61 317ard
D1, TH TRAT BT AMABIAT 8P fIT TAT| AT b 3T AT ST JISTAT oA DR AT V8
&, I8 IISTT 2009 ¥ SR YS9 H AN HI TS| IAP dad Sl Al FoF YRATH I8 9,
S SANT SEN-SYSAT H & A, I ARN DI Had ANABMT 8 &1 T8l (AT T,
qicth I AR I HBHTH S B ISAT T ST ART S AT H AT HRUTIeT AEH
R Y, I AN & fI 91 89 7 HEM &b q1e ATgaR #1 BIRM St e8] Wi 377ard
TS IR 31T AR IHH ARAT AR Bl &I T8HH BT Tele free of cost &1 Tl I8
X} X8 9 o a1 a1 s9fey #-7 3 aee 2 faeelt & 3 Sl migrant
?'ﬁ"T?E?I%\;,qﬁéﬂﬁﬁlabourersm%\;,ng,ﬁmﬁ,ﬁwm
B, 9T UlRgH! §9Te 81, I 99 J8T UR & &, AoIgR] B © AR S U U1 81 8
e I ST Y - I HHIH I Fab| SHITY 3MMYP HIEIH H TRBR A WRT AR ©
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e B9 A B ST Sferd FHIS & AT & AT A SIS b Sl AT 8, Sl faeet |
migrant & 9 H Y& ©, 31T S9d! identify BRY, I9¢ folT AHME 997 B T iR
B CECRSECIEAEISS LAY

st SUIUL : g=IaTS|

7t IS : TR, I8 A Ul speech &, ST H JMMIH request HRAT g1 AR HIS 914
TEl Bl

it arens Rigrel (SR <9 : WX, I8 D! maiden speech Bl

i} STAHTIR : 3791 maiden speech T provision &1 &, 31T ST &
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MR. DEPUTY CHAIRMAN: Hon. Binoy Viswamii.
SHRI BINOY VISWAM: Sir, no mike!

MR. DEPUTY CHAIRMAN: You please speak from Fourth Gallery. The mike will be

on'. ...(Interruptions)... It is 'on" already. ...(Interruptions)... Seat No. 96, Fourth
Gallery, please. Itis 'on' now.

SHRI BINOY VISWAM: Sir, the intentions may be good, and the Minister is also a
good man but these words are not sincere and are not going to be realized.
...(Interruptions). ..

Sir, in the Manifesto of BJP for last elections, on the first page, you can see a
message of the Prime Minister which states that 'l am extremely passionate about two
commitments, one 'doubling of farmers' income."' There is no need to say about that
too much. We see them, their plights, their lives, sacrifices and the deaths on the
streets. We see it. The second passionate dream was 'Housing for all by the year
2022', just one year ahead. In that background, when we look at this Bill, one may
think a thousand times that the real intention of the Government is not for the poor of
the National Capital Territory. Sir, we can see them braving the severe cold on the
streets of Delhi. They sleep there at night in the intense cold. All over the world
people know that after food the most important human desire and necessity is
shelter. In this country of Mahatma Gandhi and Lord Buddha, they talk about sabka
Saath, but people have no house, food, clean air or pure water. They are living like
animals on the streets of the Capital, but what you have done for them is the
question. They came up with projects worth Rs. 20,000 crore for development of the
Central Vista. That is the Government's priority. Their priority is for that, not this.

MR. DEPUTY CHAIRMAN: Please conclude, Binoyji.

SHRI BINOY VISWAM: Anybody who is realistic can only say that the Government
does not have the political will in their minds to take care of the interests of the poor of
this country. Thank you, Sir.

SN STFUTATS : ST, 37MH I} S| FTSTUAY ST, 319 Uy Ryt ui< fiee &1 99
2l
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%ﬂmmtrf%r: SIS 6|€52§II Please wait for one minute.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Mr. Deputy Chairman, Sir, since we are discussing a very
important legislation and there are a couple of Members who have to express their
opinions, | suggest, if the House agrees, that we may extend the sitting of the House
till the disposal of this legislation.

SHRI' S.R. BALASUBRAMONIYAN (Tamil Nadu): Sir, no more extension, please.
...(Interruptions)....

MR. DEPUTY CHAIRMAN: | think, hon. Chairman has already told that if others
agree, we may move ahead. SI. éll\‘rlﬁﬂl, 31U dh~defs BN JMIBT THIT AT WeH

B D1 2|
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HH FHTTSD ST Sil Hebl| 34T b o1 SAfIehel T DHal ST AT, eI
BTG BET ST AT, AT TR BET ST AT 3R FH BT ST AT, S7o W[ARI!
BHR BT B BRI, gIATS|
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it STUTfa: g=uare S1. 9979t Now, the mover of the Statutory Motion is Shri
Binoy Viswam. 31T T& e § $& we-l ATl

SHRI BINOY VISWAM: Sir, | sincerely appeal to the Government to take into account
all the serious objections and proposals made by the hon. Members and strengthen
the Bill.

MR. DEPUTY CHAIRMAN: Thank you. Now, the hon. Minister's reply.

SHRI HARDEEP SINGH PURI: Sir, | would like to start by thanking all the fourteen
hon. Members who have taken the floor today. | am very happy to find that all of
them have supported the Bill and recommended its adoption. Some of them have
made comments on the Bill. Some others have talked about the recourse that has
been taken to an Ordinance. | would like to present my comments in two parts. First
and foremost, | would like to talk about the need for an Ordinance. The House is
aware and | had made this submission when | first had the privilege, towards the end
of 2017, of moving this Bill that this is a result of long-pending commitments. Some
of these Ordinances were passed when another Government was in Office at the
Centre. For some of the work relating to the unauthorised colonies, action was
required to be taken by the Government of the National Capital Territory of Delhi.
That was getting delayed. There are a large number of factors. Now, when some
Members say that we brought an Ordinance one day before or two days before, it
must be understood as to why we did that. If the Winter Session of Parliament had
been convened, there would have been no need for this Ordinance. But it could not
be convened for reasons which are entirely beyond the control, certainly, of my
Ministry. We did not want a situation to arise in the intervening period. For instance,
if we had not brought the Ordinance and had waited for this Session to take place,
there are a number of authorities at different levels in the governing structure of Delhi
which could have started sealing properties and started a large number of other
actions which would have caused inconvenience to the citizens of Delhi. | hope this
clarification will put to rest all this. Whatever be, Governments have resorted to
Ordinances over the years. Some of these Ordinances, as | mentioned, were passed
in 2006-07. | do not want to go into the reasons. But let me now come to the
framework of cooperative federalism in which Prime Minister Modi's Government has
viewed this.

Let me by way of background statistics place before the House that in the ten
years that the Congress-led UPA Government was in power at the Centre, the total
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amount of money made available in all the programmatic interventions that the UPA
Government introduced, there were a large number of schemes, was
Rs. 1,57,000 crore. Sir, in the six years of the Modi Government, the amount of
expenditure incurred on the programmatic interventions, the different schemes like
Pradhan Mantri Awas Yojana, AMRUT, the Smart Cities project is six times that
amount and it is nearly eleven lakh crores of rupees. Sir, | am always surprised,
sometimes amused, | do not get angry when in a discussion taking place on the
8" of February, 2021, one of my learned colleagues and friends quotes a report of a
Parliamentary Committee of 2018. Surely, there have been reports of 2019 and 2020
but in order to produce a narrative, which is not only flawed but also fake, you quote
a two year old report or a three year old report. Let me share with this House what
the figures are on the Pradhan Mantri Awas Yojana. The Prime Minister said that it
was his dream that by the year 2022, every Indian citizen, no matter where he or she
lives, should have a roof over his or her head. He also added that the title of the
house, the Awas should be in the name of the lady of the house. A demand
assessment was done when the Pradhan Mantri Awas Yojana commenced and
according to that demand assessment, it turned out that a total of one crore twelve
lakh homes would have to be built by the year 2022 and these were under four
verticals. One is the Affordable Housing in Partnership and | want to point this out to
my good friend, the hon. Member who represents a party, which is in office in Delhi,
Affordable Housing in Partnership means that the State Government makes available
land under this vertical. Then, the State Government and the Central Government
both give some money, typically Rs. 1.5 lakh each and the rest is borne by the
labharthi or the beneficiary. Most of the State Governments have implemented this
scheme but not all and the result today is that out of the total demand assessment of
1.12 crore, 1.11 crore houses have already been sanctioned. Sir, 42 lakh units have
already been handed over to the beneficiaries, and, Mr. Deputy Chairman, Sir,
72 lakh units are currently under construction. So, this scheme has already been
exhausted except in States which have not implemented it. In the case of Delhi, they
have taken recourse but in a very limited way, to one of the verticals, which is CLSS,
that is, Credit-linked Subsidy Scheme, which is an interest subvention. Say, a young
couple or someone who started his or her professional life, wants to acquire a
residential unit and then approaches the bank, the bank would typically give a loan at
12 per cent interest. Under CLSS, the beneficiary, if he or she belongs to the eligible
category, would get a 3 per cent interest subvention. Other than this vertical, they
have not implemented it. Many States are like this.
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Then, there is Beneficiary-led Construction. Then, | come to the most
important scheme, to which many hon. Members made a reference, the In-situ Slum
Rehabilitation Scheme. Sir, in India or in any other city of the world, people who go
looking for work find work somewhere where there is economic activity, mostly in the
centre of cities, and world over, slums grow up in the centre of cities. The Pradhan
Mantri Awas Yojana has a vertical which is called In-situ Slum Rehabilitation. Sir, the
good news is that in the city of Delhi, the Modi Government has, through three
schemes, ensured that work is underway to benefit 1.35 crore citizens out of the
2 crore citizens of Delhi, which is the figure expected in the next census later this
year. Pradhan Mantri Awas Yojna ends up giving the beneficiary the title. As | said,
1 crore 11 lakh homes have been sanctioned; the others will be sanctioned within the
next few days. And | give an assurance to this House that well before 2022, all the
1.12 crore homes will not only be sanctioned, but a bulk of them would have already
been received by the beneficiaries. But there is a lesson that we learnt during the
pandemic, and that lesson was that some of our brethren, our brothers and sisters,
are the most vulnerable. Who are those? They are the migrant workers.
Migrant workers typically will not apply for a Pradhan Mantri Awas Yojna awas in
Delhi. They will look for a place to stay. We have come up with a new scheme which
is called the Affordable Rental Housing Complexes. There also, we have ended up
signing MoUs with most States. So, this problem will also be solved through two
models. | don’t have enough time; so | am not going to go into that. Sir, a reference
was made by one of the hon. Members -- | was quite surprised -- as to where the
Smart Cities are and that they are only on papers. Sir, there are hundred Smart
Cities. Let me tell this House that the hundred Smart Cities were chosen through a
process of selection. They had to submit the proposals and the scheme. Allocation
started in 2016 and the last of them was in 2018. It takes five years for a smart city to
come up. But | can share with you the figures. The total allocation provision for
smart cities is for 5,151 projects with an outlay of two lakh five thousand crores of
rupees. | am very happy to inform this House that projects worth Rs. 1,79,000 crores
have already been tendered. Work orders have already been issued for
Rs. 1,40,000 crores and the projects completed are for Rs. 40,000 crores. Sir, if we
are to cite statistics in this House, | would appeal to my friends and colleagues that
they should at least cite the latest statistics. Number two, what has happened here in
the city of Delhi? | don’t want to go into a long history of what should have been done
in 2006, what were the things which were not done. Sir, we picked up the pieces.
| can tell you with confidence that in 2019, specifically in December, we were able to
bring the Pradhan Mantri Unauthorised Colonies issue to legislative approval and this
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issues a malkana hag which my colleague representing the party in power in Delhi
mentioned. But this could have been done two or three years earlier. We were being
assured that the Delhi Government was doing the mapping. It is when | spoke to the
Chief Minister. Anyway, we did it. But what is the situation today? We expect
something like 8 to 10 lakh of our citizens, those who are living in unauthorised
colonies, to register. And | accept the hon. Member saying that we should expedite
it. But the fact is that around four lakhs have registered; 3,83,000 have registered.
But the year that has passed, 2020, was a pandemic period. At this time, instead of
my reporting to the House that 3,83,000 have registered, | would have liked to give a
figure of seven-and-a-half lakhs or so. But now | seek everybody's cooperation,
including the cooperation of the Government of the National Capital Territory of Delhi,
to help us expedite this process so that we can complete it. We are putting more
people on the job. We have, in fact, recruited a very large number of people
specifically for this. The GNCTD, the DDA and the MCDs are required to adopt
measures to finalise norms, policy guidelines, feasible strategies for making orderly
arrangements to deal with the problem of encroachment and unauthorized
development. These bodies are in the process of taking these steps.

Sir, 1.35 crore people of Delhi, those living in unauthorized colonies, they will
get the malikana haque. The DDA today is in the process or | think they have already
announced the development norms. They have been placed on the website, if | am
not mistaken, or will be placed very shortly. Those living in jhuggi jhopri, for them
"STEl g, G981 ABH" is being done. Tenders have now been floated for most of
the JJ clusters. Delhi is not only a historical city. It is one of the most beautiful cities
in the world. | am proud of it. | lived here. | was born here. This is my city. Delhi will
not just benefit from the improvement in the living condition of 1.35 crore people. But
Centre's Rs.20,000 crore Central Vista Project will also make Delhi one of the finest
capital cities in the world. And we all will be proud of the fact that the next time in
December when we celebrate the 75" anniversary as an independent nation, we will
do it in the new Parliament building where some of us will get a little space also to sit
in it. Not only us on the Treasury Benches, but all the Members.

Sir, | thank you very much for giving me the time. | commend that this Bill be
passed. Thank you very much, Sir.
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MR. DEPUTY CHAIRMAN: | shall now put the Statutory Resolution moved by Shri
Binoy Viswam to vote.

The question is:
“That this House disapproves the National Capital Territory of Delhi
Laws (Special Provisions) Second (Amendment) Ordinance, 2020
(No.15 of 2020) promulgated by the President of India on
30" December, 2020.”
The motion was negatived.
MR. DEPUTY CHAIRMAN: | shall now put the motion moved by the Minister to vote.

The question is:

"That the Bill further to amend the National Capital Territory of Delhi
Laws (Special Provisions) Second Act, 2011, be taken into consideration.™

The motion was adopted.
MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill.
Clauses 2 to 7 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI HARDEEP SINGH PURI: Sir, | move:

"That the Bill be passed."

The question was put and the motion was adopted.
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SPECIAL MENTIONS

MR. DEPUTY CHAIRMAN: Please read the subject and lay your Special Mentions.
Shri V. Vijayasai Reddy; not present.

Need for steps to revive education affected due to covid-19

DR. AMEE YAJNIK (Guijarat): Sir, the Covid-19 breakout led to the closure of
schools. It has affected the education of nearly 2920 million children and already six
million children are out of school. The immediate impact of the breakout is less
attendance in schools. The Annual Status of Education Report, an annual survey,
has mentioned in its recent stdy that many young children have not joined school and
there is a sharp jump in out-of-school children in the 6-10 age group. This has gone
up from 1.8 per cent in 2018 to 5.3 per cent in 2020 and for children up to 16 years
from 4 per cent to 5.5 per cent. One of the reasons could be that parents have
decided to keep their children at home to keep them safe.

The learning levels of children from low-income groups have suffered heavily.
They have limited access to smart phones, TV, radio or textbooks.

Given this grave situation, the Government will have to bring back children to
school and encourage the drop-outs to come to school. Even in normal situation, it
is tough. With parents hesitant to send their children to school, this would require
special efforts. There is an urgent need to focus on education by the Government
with special focus on the girl child as they are likely to be out of school in larger
numbers.

SHRI SUJEET KUMAR (Odisha): Sir, | associate myself with the Special Mention
made by Dr. Amee Yajnik.

Need to revisit existing schemes to check severity of hunger and malnutrition in the
country particularly amongst Adivasis

SHRI PRASANNA ACHARYA (Odisha): Sir, Global Hunger Index Report of 2020
ranks India 94 among 107 countries. India features even behind Nepal, Pakistan,
Bangladesh and Indonesia among others. Out of the total 107 countries surveyed,
only 13 countries fare worse than India including countries like Rwanda, Nigeria,
Afghanistan, Liberia, Mozambique etc. According to the Report, 14 per cent of
India's population is undernourished. The immediate impact of hunger and
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malnutrition is child mortality.  Globally, malnutrition is the cause of at least
45 per cent of child mortality while in India, this number is 68.2 per cent.

Different categories of Adivasis mostly suffer from acute malnutrition in great
numbers if we compare it with most of the other communities. The lack of
accountability of many Government officials in remote and inaccessible regions is
responsible for the poor delivery of State programmes to these people and it is one of
the reasons of this problem.

The Mid-day Meal programme in Government schools to check malnutrition of
teenagers often failed to meet the standard of nutritional values. Under-nutrition
among adolescent girls is more alarming. More than 44 per cent of India's adolescent
girls are underweight. In most of the States, the proportion of adolescent girls with
anaemia is alarmingly high, ranging from 76 per cent to 92.9 per cent. Malnourished
girls who marry early also give birth to underweight child and thus the cycle continues.

| would request the Government to take a serious note of this problem and
revisit all the schemes relating to hunger and nutrition, particularly, amongst the
Adivasis; otherwise, we are digging the foundation of a weaker generation and
subsequently a weaker nation.

SHRI SUJEET KUMAR (Odisha): Sir, | associate myself with the Special Mention
made by the hon. Member.

Demand to re-examine the norms for eco-sensitive zones in Kerala and amend the
related notification

SHRI' M.V. SHREYAMS KUMAR (Kerala): Sir, areas around Wayanad Wildlife
Sanctuary have been declared as eco-sensitive zones in a Draft Notification recently
released by the Union Ministry of Environment.

As per this Notification, most of the activities going on at present are banned in
an area of 118.59 square kilometres, which is termed as eco sensitive. This area
includes thickly-populated human settlements and towns, even a municipal town like
Sultan Batheri.

The Kerala Government had given a proposal to the Union Government for
excluding most of the human settlements in the Notification for the eco-sensitive
area. Instead of approving the proposal, the same Draft Notification has been
returned now. The people of the area are agitated and worried about losing their
settlements.  Many public organisations and political parties have called for
large-scale agitations in Wayanad. | understand that there is a move to enforce
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eco-sensitive zones to other wildlife sanctuaries also in Kerala. Areas around wildlife
in Kerala are different from other wild life areas in the country. Human inhabitation
around the forests have developed into large cultivations and thickly-populated small
towns. | am for protection of environment and wild life. At the same time, we have to
think about human life. There should be an outlook accommodating co-existence of
the wild life and human settlements.

So, | request the Minister of Environment to re-examine the norms for
eco-sensitive zones and amend the Notification by excluding the human settlements
from the eco-sensitive zone around the wild life sanctuaries.

Demand to enact legislation to check misrepresentation of India's map by online
portals

SHRI K.C. RAMAMURTHY (Karnataka): Sir, Instances of wrong depiction of
country's map by some social networking sites, online portals and websites to
defame India are going on unpunished for years. Now, online encyclopaedia -
Wikipedia - joined the bandwagon. Such repeated instances have the potential to
disturb the sovereignty and harmony of India and they violate our territorial integrity.

In November last, Wikipedia had depicted map of India with Aksai Chin, a part
of China. Of course, MeitY under Section 69A of the IT Act, directed Wikipedia to
immediately remove the wrong map of India and it adhered to that. And, a month
before Wikipedia incident, Twitter had shown Leh as part of China!l After a strong
letter from MeitY, Twitter tendered apology and rectified the mistake.

The point | am trying to make is how long we should keep surveillance on sites,
portals, social media platforms or online encyclopaedia. So, | suggest for the
consideration of the Government of India to enact a legislation to punish such wrong
depictions.

Sir, in 2016, the Geospatial Information Regulation Bill was prepared.
According to the Bill, it is mandatory to take permission from the Government before
depicting, acquiring, disseminating, publishing or distributing any geospatial
information of India and any wrong or false topographic information of India, including
its international boundaries, through Internet platforms or online services or in any
electronic or physical form is punishable with a fine between Rs.10 lakh and
Rs.100 crore and jail up to seven years.

Hence, | request the Government of India to enact this legislation which will put
a full stop to all the above wrong depictions and misrepresentations.
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SHRI SUJEET KUMAR (Odisha): Sir, | associate myself with the Special Mention
made by the hon. Member.

MR. DEPUTY CHAIRMAN: Shri P. Wilson; not present.

The House stands adjourned till 9 a.m. on Wednesday, the 10" February,
2021.

The House then adjourned at twenty-one minutes past two of the clock till nine of the
clock on Wednesday, the 10" February, 2021.
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